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LEGISLATIVE ASSEMBLY.
Tuesday, 8th March, 1921.

" The Asserably met in the Assembly Chamber at Eleven of the Clock.. The
Honourable the President was in the Chair.

QUESTIONS AND ANSWERS.

No~N-Co-OPERATION AND STUDENTS.

410. Khan Bahadur Sarfaraz Hussain Khan: Will tl;e Government
11 a.x. be pleased to state:

(a) the student population of British India in the Government and
Government-aided Colleges and Schools ?

(6) the number of students of the said Colleg;eA and Schools who have
withdrawn, and the number who have returned to their Colleges and Schools ?

Mr. H. Sharp: The information is being collacted and will be laid on the

table in due course.

OFFicIAL BUrMESE NEWSPAPER.

411. Mr. P. P. Ginwala : (a) Is the Government aware that the Gov-
ernment of Burma has very recently started the issue of a weekly newspaper
in Burmese with a Burmese title which means ¢ Burma’s Progress’ and that
the paper contains a large number of advertisements ?

(6) Will the Government be pleased to state whether advertising as a form
of Government trading in competition against private enterprise is in vogue
in any other province and whether it proposes to take any action to preven
such trading in Burma, and in other provinces where it is found to be

prevalent ?

Mr. S. P. 0'Donnell: (a) The answer to the first part of the question is in
the affirmative.

(6) The Government of India have no detailed information; but so far as

they are aware, action similar to that referred to in the question has not been
taken elsewhere than in Burma. The matter, however, is one for the Local

Governments.

Munirions Fraup Cases.

412. Babu K. C. Neogy : (s) Will Government be pleased to make a
statement showing, province by province :
(z) the number of gvmsecutions which have been undertaken in-connexion
with the Munitions fraud cases, .
(7¢) the number of searches made in connexion with these cases,
" (445) the amounts of which the Munitionse Board has been defrauded in
each individual case, : ’ ' '
¢ (715) B
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(1v) the estimated expenditure to be incurred in the prosecution of each
such case up to the highest appellate court,

(v) the total cost incurred up to date in each case, including the cost of
deputation of officers to England, and

(71) the date of starting investigation, date .of initiation of legal pro-
ceedings and the probable duration of the trial in the respective cases ?

(6) Will the total expenditure to he incurred in these prosecutions be borne
by the British Exchequer or by the Government, or is it to he shared by
both, and if so, in what proportions ?

The Honourable 8ir Thomas Holland: (a) (i) The number of
wrosecutions hitherto undertaken in conmnection with the Munitions Board
¥mud cases is five, one in the United Provinces and four in Bengal.

(¢/) I am unable to state the number of searches made by the Police in
connection with these cases.

(¢¢7) In the United Provinces case, there was no loss connected with the
fraud, the property misappropriated having been recovered. In one of the
four cases Bengal. the accused was found guilty of criminal breach of trust
as a public servant in respect of two sums of money, Rs. 620 and .Rs. 810-4-0.
The remaining three cases in Bengal are #nd judice.

(¢v) 1t is impossible to give an estimate of the expenditure which is likely
to be incurred in the prosecution of these cases up to the final stage.

. (») The total cost incurred up to the end of February 1921 has been
Ra. 1,80,962-1-0. This includes Ra. 1,200 as legal expenses in the United
Provinces case. The remaining sum includes the salaries of the Police Officers
employed on these cases, but it should be explained that their investigations
have not been limited to the cases in counection with which complaints
have actually been filed.

(#7) In the Unrted Provinces cave, the investigation was started on the
12th June 1920, and the case was concluded on the 6th December 1920. In
the one case in Bengal which has been completed, the investigation was started
at the end of June 1919 and the case was concluded in December 1919.
In the three Yending cases in Bengal, complaints were filed in the Magistrate’s
court on the 18th, 28rd and 26th August 1920, respectively. I am unable to
say when the investigations actually started, nor am 1 prepared to prophesy
the probable duration of the trials.

(6) The expenditure in the United Provinces case was debited to His
Majesty’s Government. The expenditure in the Bengal cases is being borne:
by the Government of India for the time being.

Mr. Eardley Norton: May I ask as 4 supplementary question whether
there is any truth in the rumour that these prosecutions will not be proceeded
with ? . .

The Honourable 8ir Thomas Holland: I have only heard the rumour
but not the decision. : ~

Mr. BEardley Norton: No official rumour ?
‘The Honourable 8ir Thomas Holland: No. ‘o
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CoMPLAINTS AGAINST DELHI PoLick.

413. Babu K. C. Neogy : («) Will Government be pleased to state
whether the Delhi Police authorities received any complaints regarding the
treatment of the public by the Delhi Police on the occasions of the different
ceremonies conunected with the visit of . Iis Royal Highness the Duke of
Connaught ?

(¢) Are Government aware that the aggrieved public experienced great
difficulty in reporting instances of police highhandedness owing principally
to the fact that Delhi Police constables do not wear their numbers in any
conspicuous position ?

Mr. 8. P. 0'Donnell: (a) Nearly 3,000 police were employed in and about
Delhi during the Royal Visit. Not a single complaint of any kind, verbal
or in Writinfg, was received by the Senior Superintendent of Police or his
Gazetted officers.

(6) Lower subordinates of the Punjab and Delhi police in uniform wear
an individual number in- large block letters on the clasp of their belts. This
number can be read at a distance of 20 feet by a person with normal sight.

Arresep Harosuiey or ArMy HeapQuagrers EMriovees.

414. Babu K. C. Neogy : Has the attention of Government been called
to ‘A Simla Letter’ apfmm‘ing in the Fastern Mail of the 16th Februar
1921, regarding certain alleged hardships of the employees of Armny Hea£
quarters ? :

(a) If so, will Government be pleased to state the idea underlying the
g‘cl)m of the permanent Headquarters of the various offices of the Army
quarters being fixed at Simla ?

(6) Are _Government aware of the growing discontent prevailing both
among the European and Indian employees of the Army Hendpquartern owing
to the differentiation in treatment between the employees of the Civil and
Military Secretariat of the Government of India as regards pay, allowances
and prospects ?

8ir Godfrey Fell: Yes.

(s) Army Headquarters have been fixed at Simla for a great number of
years. They must be located either at Simla or at Delhi. At Simla,
accommodation exists ; at Delhi there is only accommodation for a limited
number of officers and clerks who have to accompany His Excellency the
Commander-in-Chief to Delhi. His Excellency the Commander-in-Chief
must, of course, have his headquarters at Delhi while the Government of
India are in residence there. If Army Headquarters were located at Delhi,
there would, in the first place, be enormously heavy expenditure in providing
office and house accommodation for them. Again, the long hours of office
work in the heat during the summer months would adversely affect the
health of the clerical establishments aud the quality of their work. Moreover,
Delhi is notoriously unhealthy towards the end of the rainy reason, and the
Indian clerical establishments are most likely to suffer from malaria, which is
prevalent here at that time.

. (8) Clerks employed in the Army Department Secretariat are on precisely
the same rates of pay and conditions of service as clerke employed in other

E2
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Secretariat offices of the (Government of India. The Army Headquarters
clerks do not belong to the Secretariat establishment, and bave therefore been
paid hitherto at lower rates. The question of assimilating their rates of pay
and general conditions of service to those of the regular Secretariat establish-
ments is engaging the attention of the Government of India.

ARMY HEADQUARTERS.

415. Babu K. C. Neogy : (s) Will the Government be pleased to lay
on the table a comparative statement regarding expenditure actually incurred
by retaining the Army Headquarters at Simla during the winter months and
that which would be necessary if the Army Headquarters were moved down to
Delhi ? .

(6) Do Government propose to consider the advisability of locating the
Army Headquarters permanently at Delhi ?

Sir Godfrey Fell: The Honourable Member is presumably not aware
that the whole of Army Headquarters is not retained at Simla during the
winter months. Actually a portion of the Army Headquarters establishments
remains at Simla and the remaining portion moves to Delhi. Government
are therefore not in a position to give a statement of the expenditure actually
incurred by retaining Army Headquarters at Simla as compared with the cost
of moving it to Delhi. But if the Honourable Member, in the light of the
information which I have just given, desires to pursue the matter, I will have
an estimate prepared of the cost of the two alternative measures which he

mentions.

I may, however, explain that the only expenditure incurred by retaining
any portion of the Army Headquarters establishments at Simla during the
winter months is that resulting from the grant of winter allowances to certain
low paid classes. On the other hand, the move to Delhi involves expenditure
on railway journeys, residential and office accommodation, and the grant of
certain special Delbi allowances. .

(a) Government are not prepared to consider the permanent location of

Army Headquarters at Delbi. The reasons for this are given in my reply to
(a) of Question No. 414 by the Honourable Member.

AccoMMoDaTION FOR CLERICAL ESTABLISHMENTS AT SIMLA.

416. Babu K. C. Neogy : (¢) Will Government be pleased to state
what arrangements have been made for housing the clerical establishments of
the Civil and Military offices in Simla ?

(3) How many European and Indian clerks of Civil and Military offices
are stationed at Simla during each summer, from 1900 onwards ?

- (¢) How many quarters exist for their accommodation, each separately,
and how many clerks live in quarters ?

Colonel Sir 8. D’A. Crookshank: (a) In 1917 there were 57 Government

quarters for European clerks and 88 for Indian clerks. Since then schemes

which are now in éxecution have been sanctioned whichgrovide for a further
309 quarters for military and civil European clerks and 184 for Indian clerks.
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(8) Information is being collected and will be sent to the Honourable
Member when available.

(¢) At present there are 230 quarters available for Europeans and 277
for Indians. Information as to the number of clerks actually living in the
quarters is not available but it may be mentioned that all available quarters
are always fullly occupied. Some clerks who are allotted quarters take in
other clerks to live with them but such arrangements are purely private and
the numbers vary from time to time.

EcoNomy 1N THE Cost oF CIvIL ADMINISTRATION,

~417. Babu K. C. Neogy : (a) What inquiries, if any, have been made
by Government into the possibilities of effecting economy in the cost of civil
administration, or curbing expenditure generally in the Government of India,
daring the last few years, and with what result ?
(6) Do Government propose to consider the desirability of constituting a
Retrenchment Board for making an inquiry on these lines guring.the ensuing
financial year ?

The Honourable Mr. W. M. Hailey: (s) The Honourable Member
presumably refers to expenditure debitable to ‘ Imperial’ as contrasted with
¢ Provincial ’ revenues, and not merely to expenditure incurred in the Govern-
ment of India Secretariat. During the war all heads of Imperial Departments
and Administrations were requested to reduce their expenditure to the lowest
possible figure, the rule being that no new expenditure was to be inourred
except where imperatively necessary or likely t8 be immediately remunerative.
After the war, this rule was in some measure relaxed, and, as the Honourable
Member is aware, the rise in prices made it necessary to incur very large in-
creases of expenditure upon revisions of pay of all establishments. During the
preparation of the Budget now before the Assembly the Government of Indis,
in view of the certainty of a deficit, re-imposed the rule which was enforced
during the war, and, as I have already mentioned in my Budget speech, all new
expenditure has been rigorously curtailed, practically the only exception being
the provision of funds for increases of pay of those establishments whose pay
has not yet been revised. It is not possible to give the results of this policy
in previous years, ar the effect of the economies made has been obscured by
expenditure on extensive revisions of pay. But as regards the Budget estimates
now before the House, I may say that the total reduction which the Finance
Department made, in the course of estimating, in the demands for expenditure
in 1921-22, amounts to the large sum of Rs. 3% crores, though these demands
had already been largely curtailed by the Administrative Departments before
they reached the Finance Department. 1 may mention that detailed investiga~
tions were also made in the autumn as regards the reduction of temporary
staffs engaged during the war in certain branches of our offices and large
reductions were effected.

(6) The detailed estimates of expenditure are now in the bands of
Members, and the House will doubtless not fail to indicate the directions in
which it considers thut further retrenchment can be effected. 1In future years,
moreover, the Standing Finance Committee will presumably give this matter
their continuous attention. As at present advised, therefore, Government do
not consider that thereis any necessity for this Asselnbly to delegate its
functions to some other body
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Bupcer vor 1921-22 aND tHE Carovrra UxIversiry.

418. Babu K. C. Neogy: Has the attention of Government bLeen
drawn to a letter in the Zuglishman, dated February 22nd, 1921, Dak Edition,
from Mr. P. J. Hartog, Vice-Chancellor of the Dacca University and former
Member of the Calcutta University Commission, in which he expresses his
profound regret at the decision of the Government of India not to make an

grant in the Budget for 1921-22 for the re-construction of the Calcutt{
University ? '

Mr. H. Sharp: The aunswer is in the affirmative.

The Government of
India share Mr. Hartog’s regret.

Lala @irdhari Lal Agarwala:
Mr. Hailey, the Finance Member

The Honourable the President: Order, order. 1 thought the
Honourable Member was asking a supplementary question.

Sir, 1 must thank the Honourable

The Honourable the Finance Member was good enough’ yesterday to
meet the suggestion made by Mr. Rangachariar regarding notice of motions
for reductions of grants, and 1 said from the Chair that I would not apply
the rule strictly. At the same time I wish it to be understood that Mem&ers

will be consalting their own interest if they give the longest possible notice of
such motions for reduction. ’

GENERAL DISCUSSION ON TIIE BUDGET.

Dr. Bir D. P. 8arbadhikari : 8ir, the usual chorus of congratulations and
condolences is already full and I readily associate myself with it as more than
a matter of courtesy. The Honourable the Finance Member’s adroitness in
forging a double-ed‘;ged weapon which will cut either way, has been com-
mented on by Sir Frank Carter who will, however, not ﬂpea'k out his mind on
the enhanced sugar duties, for his feelings on the subject cannot be surcharged
with an overabundance of sugar and not trusting himself to speak he prefers
silence. When Mr. Pickford spoke in another concern of the splendid paper
achievements of the Finance Department, he must have smothered his
feelings about the import duties in a way that did him credit. We may spare
fusther efforts in that direction. No body takes it very kindly to be told that
be has been attempting to do the best of a bad business, lnroe{y brought on by

himself and his colleagues particularly when he has the sub-conacious feeling
that the disappointment is far too deep for expression.

We have been told that we had a bad year and must have had some
preparedness for a bad budget. But the monsoon has not been so very bad,
our credit is good and prices are coming down. We, whose years are of
* perenmial badness’ to suit the financial conscience have cultivated eel like
virtues and feelings that make us proof against surprise and must put up with
all that comes or is flung. Though the lack of resources and the staying
power of the people are at the lowest and taxation at the highest we
are called on to keep on smiling. Micawber-like we have to go on grinning
in the expectation of better things turning up theugh we are perfectly
persuaded that perverse contrariness has really far worse in store. Taxation
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in the Central Government, taszation in the provinces with their new
found powers and obligations are to be the portion of . & long-suffering people
for whose uplifting the Reforms which have not come a minute too soon
will have no real chance for many a year. Imagination, statesmanship and
frank dealing, which and which alone can save the situation, have yet to
come over Budget debates, and Budget proposals, however elaborate, far-
sighted and well meant, will not, even in the spacious days that are supposed
to have arrived, avail us. For we are up against a long-standing and
mischievous system and the trained accountant is coming too late.

The spacious days according to certain points of view voiced by the
Honourable Mr. Hailey have been left behind. Remembering those he will not
take the responsibility of telling us who was responsible- for the Exchange
Tragedy and has by his unspoken impeachment made the case worse. He will
not take the responsibility of defending military extravagance and leaves the
work to what he signiticantly calls the Army Member. \a’ﬁ:en His Excellency
does come to speak, we must do him the courtesy and justice of remembering
that he is new to his post and has been in the country only for a few weeks.
Much has already been spoken for him in the paper placed in our hands this
morning. He may well, however, ery out to be saved from friends who, while
justly decrying wwelling military expenditure, make insidious attempts to
increase it by making Mr. Hailey’s description of military member inapplicable
to him in future, and making civil administration sti{l more topheavy by
having another semi-military apologist in the Executive Council, already too
large and expansive.

1 shall waste no vain regrets on the week’s ineffective wrestling with an
eight volume Budget that a resourceful Departinent must have taken as many
months to prepare, nor on the inevitable quarter of an hour's time-limit which
you, 8ir, have felt compelled to put.

One can only hope that when year after vear for ten years, for near upon
150 quarters of an hour the searchlight is played more or less clumsily,
upon the dark crevices around supported by scouting and mining and occasional
sniping that must go on throughout the year some negotiable passes-
may be discovered out of labyrinth, and utter breakdown ‘avoided by the
time that the next Parliamentary inquiry comes. It is difficult to build
solid and bonest co-operative optimism on slender foundations like those
presented to us. For the present, the pioneer work must be of mere jungle
clearing and you can do as much sing-song shouting as you like to relieve
your feclings and lighten your toil. The old world speech does hurt none
if it benefits none. .

Already so many business men have spoken and will speak of the exchange
problems that 1 shall leave it alone as far as possible. And after the
Honourable the Finance Member's appeal ad misericordiam it would be
really flogging a dead horse. The regret, however, is that his courageous
gmmise to be frank-—and he sportingly said it was no use being otherwise-—

as been unaccountably belied. I am not sure, Sir, that he has u right
to refuse though it is good of him not to cry  Not me, Sir, but the other boy.’
His se_emingéhy unaccountable refusal will stand in the way of that sympathy
being extended fully to an erring and unfortunate Finance Member which was
customary in less responsible and more critical days. The writhing contemE:
with which Mr..Tab:. was scathed in Bimla during the *lest session of - #
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[Dr. Sir D. P. Sarbadhikari.]

Ileginhtive Council in his futile attempts to gain time and considered epinion
and to avert disaster, will be fresh in the minds of many. In later times the
presiding Judges look—the Darling look—has been inegectively attempted to
be made a ground of appeal. Official looks on that occasion in Simla have
not had similar honours; and if we refer to it, it is in no unchivalrous
spirit but to guard against repetition. We have heard of the generous
start given to the new Provincial Governments, and our Budget proceeded
upon the basis that it will not be weakened by having to do justice
to the lprmrincem. The Bombay and Bengal Budgets have a woeful tale
to unfold, though there may be a different state of things in the United
Provinces, the Punjab and Madras, which are so powerfully and so
patriotically represented on the Central Government. My intention is to take
the earliest possible opportunity of guarding against further weakening of the
Budget by the Government having to do justice to the University of Calcutta
and to the Province of Bengal. Bombay wants its share of the Income-tax,
80 do we. Bengal urges the same claim and wants its own exclusive jute duty,
it also wants provision for the reconstruction of the University, for the
examination of which question the Sadler Commission was appointed. 1 do
hope that if the Government of India fails us in this matter, t{:e Secretary of
Btate will intervene and that justice will be done. 1 am not putting this
forward with a view of getting any vote, but by way of a constructive
proposal ; in case justice is going to be done to Bombay, the same justice
should be vouchrafed to Bengal as well.

Then again ubout the Territorial forces, for which even rules and schemes
have not yet been promulgated, a lump sum of Re. 5 lakhs has been budgeted.
One feels almost a feeling of dismay that though the war is really at an end,
though the Budget bas grown Ligger than before, the provision made for
the nation-building agencies, which we should have looked forward to in the
reformed days, bas been almort negligible. If the second line of defence
about which we bavé heard ¥ much outside and in the Esher Committee
Report, if the standard of the Bengal Ambulance Corps and the
Caleutta University Corps are to be materialised, the Tetritorial question must
be taken up in right earnest. Much more than Rs. 5 lakhs will be required ¢
it will not be enough for the military authoritics to fay that it is a
political toy and that it shall form no part of the military machinery.
The scheme and the rules have not yet been framed and if the Territorial
force and auxiliaries are to be a real help to the military, much larger expendi-
ture and careful handling of the situation will be necessary.

Now, Sir, we must face the situation. Coming to the question of taxation,
we must concede that much of it was well conceived and must be supported.
The duty on tobacco and liquor might have Leen larger if there was no fear
of illicit trancactions. One does not realize why the home-grown tobacco, the
manufactured tobacco, should he left alone becanse of the difficulty of collec-
tion of taxes. Leaving alone the poor man’s orthodox and less objectionable
tokacco, the chasas’ chillum, much revenue might have been recovered in this
department.

The cloth situation, with the duty added on to it and with the withdrawal
of the concessions for machinery amf stores for spinning and weaving, will be
still more acutely felp.in this country. No justification has been attempted, 1
am afraid there is none, for raising .the postal rates, and ¥ the educative
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influence of the post office is to be continued, I think we must let at least the
post-card and the newspaper (fostage alone. It ought not to be possible for
anybody to say that it is intended to kill off the smaller newspapers.

Sir, a large sum is shown as a votable sum, covering, as has been pointed
out, peons’, oclerks’ and even Registrars’ pay, on which we are invi
to vote or not to vote. We have in a manner been invited to embark
on destructive work and refused the vote. I am sure, there is no seriousness
in that suggestion, for apart from the Viceroy’s right to restore discarded
demands ang to add new expenditure, it would be worse than awkward and
ungracious to start obstructive tactics. In the meantime, we are left to go
on wondering why some measures for improving our finances and for restoring
trade balances as well as exchange, have not been thought of ; why the duty
on silver and patent mediciner, as another gentleman suggested, could not be
thought of, why some unobjectionable (ifty on bunker coal could not be.
adopted, and why, for easing the wagon situation, a small extra special freight
on coal itself could not be had for the special purpose of building up wagons.
These are, however, measurex which must be left to another stage. We
appeal to the Honourable the Finance Member to adopt some of these
suggestions by way of amendments of his own, in connection with the forth<
coming tariff legislature, and give us a Budget as free from objections under
the circumstances as possible. Let him help in staving off ruin and bankruptey
and assist in real works of nation-building. Then and then alone, the vision
of a greater India which he has put before us will be realised earlier. For
ourselves, in ®pite of the semblance of power and responsibilities, we can only
prayerfully and watchfully trust, that light and grace may grow and increase
in those vested with authority.

Lala Girdharilal Agarwala : 1 must thank the Honourable Mr. Hailey,
Finance Member, and his hardworked staff for the detailed and voluminous
budget for the ensuing year.

The military expenditure budgeted for the ensuing year stands at the
alarming figure of 62-2 crores. The Honourable the Finance Member has
very wisely abstained from pleading any justification for such a large military
demand and has shifted the burden upon other shoulders. I understand the
Frontier situation requires additional forces. The only way to economise is to
substitute Indians for Europeans to a large extent, as they combine in them
both economy and efliciency as proved in the late European war.

T am sorry, I find that in the Royal Air Force and in the fighting units
with maching guns not a single Indian has been budgeted as officer or to
fill other ranks, although 80 British officers and 1,185 %ritish other ranks for
the machine-gun fighting unit and 247 British officers, and 1,064 British
other ranks are shown. Similarly in Army Headquarters, Headquarters of
Commands, Brigades, etc., even in Animal Transport, Veterinary, Ordnance
andkClnthing, not & single Indian is to be employed as officer or to fill other
ranks.

We, Indians, helped our Sovereign in the late European War with our men,
material and money and fought side by side with our European comrade and
earned laurels in the field. Are we to be treated like this now ?

I propose that military training ' should be given to us as is given to

uropeans in gelf-governing countries, as promised by gy Honourable and
esteemed friend, Sir Godfrey Fell, on behalf of the Government (in answer to
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my Question No. 125 only the other day), so that we may be able to help
the Government in time of need. The Arms Act should be removed from
the Staﬁt;‘tie-lmk. The system of military supplies should also be thoroughly
overhauled.

This heavy military demand will necessitate the imposition of additional
and fresh taxation which will be strongly resented by the country.
As the Honourable Mr. Hailey has frankly admitted, we have suffered from
failare of monsoon. These are hard times. High prices, high cost of living,
unsatisfactory condition of trade and agriculture have subscribed to the
increasing unrest in the country.

The exchange policy of the Government and the sale of Reverse Councils
have added to our misfortunes and our international business credit is at stake.
I, therefore, cannot recommend any additional or fresh taxation especially upon
our necessities.

In particular, I strongly oppose increase in rates of letters and post-cards.
On the contrary, T propose the introduction of aly’ rate local postage which
will be an additional source of revenue, as letters and newspapers which areat
present gent by hand will in that case be sent through poat.

- Similarly, I oppose any import duty on textile machinery, stores and yarn.
Fire-wood, food-grains and fodder should not be taxed further, and there should
be no surcharge within 50 miles.

. There are several articles of necessity which have been wrongly classed as
‘Juxuries, such as cotton umbrellas, cheap watches and bicycles.

I think railway plant, rolling stock, aeroplanes, ships, and tea~chests could
have been taxed better than at 24 per cent. Ligquors are aluxury and should
have been taxed as such.

Within the short time allotted to me, 1 can only make passing observations
abount various matters. The method of axsessment of Government Revenue
requires to be overhauled by Legislation.

The Ezcise golicy of the Government to reduce consumption of intoxi-
canty by heavy taxation has not worked well, as consumption has not decreased
though income bas increased. The Government should take effective steps to
reduce such consumption. ’

Forests are no doubt beneficial to the country and productive of revenue,

but the forest policy of the Government of acquiring and reserving private

_lands for afforestation purposes is not desirable, and the Governgpent should.
encourage and help private people also in afforestation. .

Education deserves special consideration. More money should be spent
on braing and books than on buildings. Female education deserves particular
attention, Technical education on commercial lines is a crying need of the
country. I want to see the day when our Swadeshi aeroplanes, st,ea.mshis
and railway engines will be sold in European markets as the cheapest an
best in the world, .

Lrrigation Department should not be made a means for earning profit
as there are numerous indirect advantages thereby to the Government. It,
spsures realisation of Government revenue in full and leaves room for
enbancement. ' It ‘improves agriculture and prevents famine, Jmprovement of
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agriculture is the primary duty of the Government. What has the Government
dope during thelast 200 years of British rule in India, towards the improve-
ment of agriculture ? W hat is the ratio of food-stuffs now with that prevail-
ing 50 years back ? Tlas the productive power of the land increased or
decreased ?  Bullocks and cows of good breed ure scarce. For want of pure
milk our vitality has become low, our life short, ‘our constitution weak and
small and we are a prey to epidemics and premature death. Our infantile
mortality is probably the highest in the civilired world. Our Indian systems
of medical treatment alsn deserves ‘encouragement.

In conclusion, 1 submit, that our Budget should be so framed as not to
create further discontent in the country but bring peace, grogperity and happi-
ness to the people of India and thus strengthen the bond of union between
the British Government and the people on the-basis of mutual good-will and
respect.

Mr. N. C. Bircar: Sir, within the short time of 15 minutes it is impos-
sible to deal with the Budget i» ertenso, nor was it possible for me to suffi-
ciently study the voluminous accounts, which were placed in our bands for a
short time, to be in a position to offer any practical suggestions. But from
what cursory view I have been able to take, I find that the expenditure has
been estimated at 129 crore: and that the deficit is 19 crores. The principal
item of expenditure is under the military heads, covering about 50 per cent.
of the total expenditure, which, together with certain other items over which
we have no control, we bhave heen asked to vote for and sanction taxation to
meet, and we are in the position described in the Bengalee adage which says:
"l‘}xe bullock with a load of sugar on its back without the privilege of tasting
it. '

We are now in the dawn of a Reform scheme, having for its object self-

vernment, to achieve which Indians must be admitted to the Army in much
arger numbers so as to effect a saving and avoid deficits in future years. In
tha meantime, an assurance from His Excellency the Commander-in-Chief that
he will do his best to effect economy will meet the requirements of the case.
Of course, by economy, I do not mean impairing efficiency. I guite eee the.
embarrassment of the Finance Member in bringing about a solution, which is
to make up the 19 crores and he suggests taxation to the extent of 19 crores.
Before 1 d}ea,l with the taxation as detailed in the Honourable Mr. Hailey’s
speech, I should like to say a few words regarding the proposed grants on
different heads. If India is to be made a self-contained country, more money
should be allotted to Industries: likewise larger grants should be made to
railways; better transport facilities means more moneyeto the country and
larger profits to the Government. As a coal man I know from personal ex-
perience that during the last twenty years we have never got wagon supplies
to the full of our requirements. We have always to carry forward stocks from
month to month—~-nay from year to year. Our out-put has to be curtailed for
want of transport facilities. Just at present although we have heavy stocks of
coal in the country, for want of transport facilitiesicoal is being imported from
England to serve certain railways, and in this connection I invite the Honour-
ahle Member for Commerce to correct me if I am wrong.

Education, Sanitation, and Medical Service should have a better claim on
@s and nonetheles Agriculture, as India is an agricultural cbuntry.



726 LEGISLATIVE ' ASSEMBLY. [ 8tz Maron 1921.

[Mr. N. C. Sircar.]

Now, to return to the deficit of 19 crores and the consequent proposed
taxation, I find that it has been suggested to make it up as follows :

Increased Custom Duty . . . . . . 8 orores
Railway Surcharge . . . . . . . 6

Postage stamp . . . . . 2
Super-tax and income-tax . . . . “ 8,
Total . 19 orores

D

While I thank the Honourable Finance Member for his earnestness to
save the people of small means from the effect of these increased taxes, I am
afraid be has not been able to achieve his object to any appreciable extent.

An import duty is really beneficial to the country’s industry in so far as
the import of articles which are manufactured here is concerned. As a coal
man I would welcome a prohibitive import duty on coal from foreign countries,
and my friends from Bombay, the millowners will hail a duty on piece-goods.
But it will fall very heavily upon consumers who are the men who actually
poy for it, and thus import duty on the articles in general ‘use by “the poorer
olasses and middle-class men will be a great burden on them.

The surcharge on coal and coke, fire-wood, food-stuifs and piece-goods will
likewise affect the poorer class and the middle-class, and coal will greatly
affect other industries such as jute and cotton, ete., and it will indirectly affect
the producers of coal. The railway freight on coal has just been increased
very largely—from the 1st of April 1921, to the extent of Re. 1 to Rs. 3
according to distances, and this increase, together with the terminal charge of
2 annas_per ton and surcharge at 6 pies per maund or 14 annas per ton, will
mean a total increase of Re. 2 to Rs. 4 a ton, according to distance, and this is an
item not to be despised from a consumer’s point of view. Postage stamp—the
raising of the post-card price from one to two pice and the abolition of the half
anna stamp are a great calamity. It will debar the poorand middle classes from
carrying on their communications, and I should very much.like thelretention of
the quarter anna card, and the two pice stamp even for a smaller weight, say
1-tola. Super-tax—this is already a tax in excess of the income-tax, that is,
if I have understood it rightly, one will have to pay on the basis of income-
tax for first Rs. 50,000 and then for every additional Rs. 50,000 on at a
sliding increased rate ranging from 12 pies to 48 pies as suggested by the
Finance Minister, and I have found from calculation that one whose income-
is Rs. 4,00,000 will have to pay about Rs. 60,000 and then Rs. 25,000 for
every additional lak®.

Now, I come to Income-tax. To this was attached the exce.s profit duty
just abolished and before one could recover from the effects of it, and the
effect was by no means a light one, merchants, firms and companies had to
pay away 50 per cent. of their profit over a certain standard, on which standard
again the usual income-tax had to be paid, he is asked to pay income-tax at an
increased rate and this is not desirable after the peace. This amounts to about
8 and § per cent. of our income. '

I, however, do not object to the items of expenditure for which votes are
wanted, as I do noty know the details; I am rather for giving more to certain
heads, such as, Railway development, etc., the reason of which I have alréady
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given. Expenses all round have been increased, and it is a matter of extreme
regret that in our first session we should be made the scapegoat for voting for
increased taxation. It seemsto me that to avoid the unpleasant taxation it
would be better to raise a loan of 20 crores at 6 per cent. returnable at the end
of 20 years, providing a crore every year towards the principal, which together
with the interest would be 2 crores a year, which will not be felt in the
country as badly as the new taxations. I would suggest that in future the
accounts be placed in the hands of the Members in good time so that they may
have an opportunity to master them.

8ir, before I conclude I should like to say a few words pertaining to the
thorny problem of exchange. I do not pretend to be an expert on the currency
question, nor have I made a special study of the subject. But as a business
man, I feel that I shall be doing an injustice to my brother merchants, who
have been unjustly imputed of business dishonesty for their inability to honour
the drafts at the present moment due to no fault of theirs. It has been
suggested, nay, it has been definitely stated, that the Indian merchants, are
trying to repudiate their contract obligations on flimsy grounds. This will,
it is stated, impair the business morality of the country and shatter the business
. connection between the United Kingdom and India. I am sure the House
will argee with me that the present crisis has been brought about by the
unfortunate policy adopted by Government, and if the Indian merchants are
1o blame for their inability to retire the drafts at the present rate of exchange,
the responsibility is not entirely theirs, but a substantial part of it has to be
shared by Government. For, their announcement of the acceptance of the
Currency Committee’s recommendations was tantamount to an assurance from
Government to stabilise exchange in the neighbourhood of 2 shillings. The
merchunts depending upon this assurance placed orders in the United Kingdom
and other places for manufactured goods. They could never believe that the
Government would back out of their obligation, on the contrary, they
believed, and I think rightly too, that their contracts were, for all
practical purposes, based on the exchange fixed by Government. As
the House is aware, Government having wasted a good deal of its resources
by the unfortunate sale of Reverse Councils at a fancy price of 2s. 104. when
such sale was altogether unwarranted, at the time of need, that is, when the
balance of trade was against India and exchange was steadily falling, Govern-
ment refused to sell Reverse Councils. The result is that the merchants are
now on the verge of utter ruin. Having brought about the calamity on the
poor merchants, it is, I venture to say, unfair on the part of Government to
accuse them of business dishonesty. I understand it is beyond the power of
Government to stabilise exchange at anything like 2s. to the rupee, it cannot .
give any assigtance to the trade to pull it through. 1 therefore venture to
suggest that in future the Government should not mislead the people, but let
the natural causes of supply and demand adjust the balance of trade and
adjust exchange.  Otherwise, the entire blame will be theirs.

One word more and I have done. The scheme of international credits.as
enunciated in the Brussels Conference seems to me to be surrounded b
insurmountable practical difficulties, and it is extremely doubtful that it wiﬁ
be realised ata near future. Liet this not create any false hope in the minds
of the merchants.

Mr. P. P. Ginwala: I rise to a point of order. Is there no other device
than this one of jumping up and down by which Honoutable Members may
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get an opportunity of offering their annual congratulations to the Honourable
the Finance Member ?

The Honourable the President: If the Honourable Member will devise
one, I will consider it.

Rai Bahadur Pandit J. L. Bhargava: Sir, if the position of the
Honourable the Finance Member with his pen, if not fingers on not only lakhs
but crores, is not enviable, the fate of an elected Memberof this Assembly is
really no better than that of a partner to whom is assigned a very subordinate
position in the management of the concern, though his liability is generally
believed to be equivalent to that of those who have the management of
essential matters in their own hands.

No Member placed in such a predicament is a partner in the full sense of
the term and, even if he has got restricted scope of activity, the credit or the
discredit of the whele cannot reasonably be laid at his door.

Without any design of minimising the importance of the Reforms, which do
give some power to the people over the finances, 1 cannot help remarking
that the hollowness of that power cannot be better illustrated than by the
situation in which elected Members find themselves placed in relation to the

nt Budget. Ordinarily, Members cannot effectively touch certain items
and though they might bemoan the excess of expenditure and make pious
criticisms and complacent recommendations for retrenchment and economy,
yet they are really powerless. If there is a prosperity Budget, the Members
may put in a gala appearance before the public and insist upon appropriation
of money for this or that uweful purpowe. But, in an adversity Budget,
enshrouding the future with fresh taxation, one cannot but feel distracted
especially when the situation which confronts him Is practically beyond his
control. Without an effective power to control expenditure it is an anomalous
situation to be asked to provide for income.

It is really a pity that such a Budget, with no redeeming features except
the perfect candour and admirable lucidity of its presentment, by the
Honourable the Finance Member, should have crossed the path of this Assembly
in the very first year of its life at the age of one month only.

On the one side, there is the Argus-eved outside world, as the Honourable
the Finance Member has told us, watching our actions and sitting in judgment
over us. There is the strong call of the Finance Member to urge us to act
courageously, which is an enphemism for giving ready aesent to the imposition
of taxes proposed by him. On the other side, there is our own little world
pulling ue from behind, gauging our work by the amount of their own burdens
lightened by the smount of money wrested for popularly believed nsefwl
purposes. To reinforce this side, there is the call of our own famine-stricken,
poverty-ridden people, hard hit by high prives and commercial depression, for
whose difficulties no present solution has been suggested even by our reseurceful
Finance Member.

Under these circumstances, Sir, courage, which we are asked by the
Honourable Finance Member to show, must be diluted with discretion, and
solicitude for the fuure, howsoever well-meaning, must be blended with proper
regard for'the present exigencies of the situation. o . ‘
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In ordinary times one would expect that in the Budget of an agricultural
ocountry like India the provision for financing Irrigation projects and Railway
expansion would be assigned a place of prominence. But what do we find in
the presept Budget ? An appalling rike in Military expenditure which represents
almost one-half of the total expenditure. This abnormal increase in x{'lilitary
expenditure, as has been remarked by almost all the Members, is a matter
which requires verv serions consideration. 1 knew that the formulas of
* Responsibilities > and ¢ Maintenance of Law and Ovder’ can be invoked to
silence all criticism, yet it cannot be gainsaid that if the Military expenditure
is to assume these proportions, all schemes for the moral and material welfare
of India, involving financial help from the Government, must await their turn
for an indefinite time. I would, therefore, press for retrenchinent and economy
in Military expenditure to as great an extent as is possible by adopting the
methods pointed out by some of my Honourable Colleagues, one of them Leing
the Indianising of the Military service as much as possible, and as soon as
practicable.

As regards the proposed taxes, 1 would like to make a few observations,
The accepted canons of taxation, and a proper appreciation of the present state
of the public mind, would warrant that the GGovernment should not resort to
such expedients for taxation as directly touch the pockets of the poor and such
as are calculated to lend colour to the idea that the Government is not
very solicitous of the growth of industries in India.

The pice post-card and the half-anna envelope liave been so much familiar-
ised, and gone so deep into the affections of the people, that their abandon-
ment will be felt as a severe wrench. The poor people will fee] the burden
directly in this form of taxation. The increase in the ({mstal rates affecting
newspapers, etc., is objectionable as being a tax on knowledge and literature.

Similarly, an increase of railway goods rates in respect of fodder, food-
grains and fire-wood is bound to affect the poorer classes also, and will evoke
public indignation. An increase of ratesin respect of such goods should not be
made. The taking away of the so-called concession allowed by the existing
tariff by which machinery and stores imported for use in a cotton spinning n.ni
weaving mill are admitted free of import duty, looks like a countervailing
adjustment in favour of importe. The continuance of such concession' is essen-
¢ial as their prices in the exporting countries have considerably increased.

The levy of 11 per cent. ad valorem duty, instead of 74 per cent. on certain
imports, including cotton manufactures, is the least exceptionable form of
taxation, and the question of raising the percentage to 124 as suggested by
some Members of this Assembly is worth consideration. )

'The increase in the duty on liquors will be very weloome and appreciated
by the country at large.

Though the increase in the rate of income-tax from high incomes does not
affect the general public, yet it must be said that in the present state of com-
mercial depression the increase is likely to be severely felt by firms and com-
panies which will be affected thereby, but there s no help for it because, if
money is to be found, it can be obtained from those only who can afford to pay
it. 4

Before I close, I must also refer to the present dismal outlook eof
exchange and the state of overstocked imports with their prices unpaid.
The fluctuations of the exchange rate have involved the commercial claswes
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in utter ruin by placing them in circumstances over which they had no control.
All calculations were defied and baffled by the caprice of the exchange rate
and, without blaming anybody, I venture to say that it is the duty of all
concerned, including the Government, to devise steps to come to the Tescue of
the commercial classes with a view to enable them to tide over the diffioulty.
International credit, as observed by the Honourable the Finance Member, is an
asset of no negligible value, and mutual recriminations will not nullify the
acerbity of the situation.

Further, Sir, the recurring effect of the exchange rates on public revenues
is also one which cannot be ignored. No one can look with equanimity at
several crores of the revenues of poor India being wiped off to merely meet the
rates of exchange in respect of * Home charges’. This is neither economy nor
sound finance. I trust that the Committee which, I understand, is to be
appointed to thoroughly and exhaustively examine the whole question of
India’s fiscal policy, will fully investigate this matter also.

Before 1 resume my seat, Sir, I must once more make an earnest appeal
for economy and retrenchment of expenditure, for every step in this direction
is doubly blessed.

Mr. J. P. Cotelingam: I wish to make a few remarks and 1 assure
you, Sir, that I will be very brief, taking into consideration the fact that
there are so many Honourable Members who wish to speak on the Budget.
I will not go for my political wisdom to Mr. Micawber who was referred to

esterday during the course of the debate, if he is the Honourable

{Jr. Micawber of whom we have an inimitable portraiture in Charles Dickens’
‘ David Copperfield>. He should be the .last person whom I should take for
my guide, friend or philosopher, for he was always on the verge of bank-
tuptey if he was not in a chronic state of insolvency. I would not take
up the time of the House by going into the larger and more complicated
questions of exchange or currency. My remarks will relate toa few prosaic
things. To begin with, Sir, I will not go into the question of military
expenditure for it is for the present at any rate, sacrosnct. The House
will agree with me that on the matter of defence we must be sure to secure
efficiency, taking into consideration the times in -which weare. I would
not run the risk of taking the responsibility for lowering the efficiency of the
army. To-day we have placed upon our table a memorandum on the %‘owth
12 Noox of military expenditure and I have no doubt there is sufficient

" eaid in it to justify the large expenditure. Whatever that may

be, Sir, I cannot disguise the fact that an expenditure of somewhere about 62
crores out of a net revenue of about 88 crores is abnormal. I hope the goal
of retrenchment will be kept in view and that before long we shall have the
satisfaction of seeing that our expenditure upon the army is considerably
reduced. Going into the Budget provisions for increase during the ' year
1921-22, I find, Sir, that there have been increases provided for, justifying
remark that has been made for some time past, that not only is our
the general administration costly, but also top-heavy. I have not had the
time to scrutinise the details given, but it will be enough if I should
mention one item, e¢.g., under the Home Department it iz intended to
appoint an Inspector of Office Procedure on a salary of Rs. 2,500 per
mensem. Perhaps-the Home Member will give usan explanation of or
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a justification for that appointment. Similarly, as has been already
observed by Honourable Members in this House, there have been several
additions made to the higher appointments, giving room for the complaint
that our administration is growing increasingly costly.

Now, Sir, I would like to draw the attention of the House to the
appeal made on behalf of the holders of the 3 per cent., the 34 per cent.
and the 4 per cent. stocks. Honourable Members will have quite fresh
in their memories the arguments advanced by Mr. Rangachariar when
he asked for an increase of interest to the holders of these stocks.
Honourable Members will also remember the explanation given by the
Honourable Member for Finance. I am not asking for an increased
interest to be paid to the holders of there stocks, but I would like that some
relief should be given or provided for, When the conversion of the 3 per cents.
and the 34 per cents. first of all into the 4 per cent. conversion loan and
subsequently into the 5 ger cent. loan took place, Government drove a
bard bargain and a good many of the holders of the 3 per cent. and
8} per cent. made large sacrifice- in converting their scrip into the 4
per cent. serip and the holders of the 4 percent. finally into the 5 per cent.
Government got & good sum of money out of the holders of these recurities.
What I would like to ask is that some provision be made for immediate relief
and the country at large would be satisfied to some extent at any rate if these
stocks will be made income-tax free, for the reason that the recent loans and
war bonds are all made income-tax free, and I bave no doubt that that would
be some relief. The loss in the revenue will amount to about 20 lakhs,
1 think, and that will not be difficult for the Honourable the Finance Member
to find, in order to give some satisfaction to the holders of these serips.

My last remark, Sir, will be with reference to the new taxes which
are proposed to be levied. I have no objection to the levy of a tax of 12 annas
per gross on match boxes if' that will result in the manufacture of matches
in our country. I hope that will result in the development of local indust-
ries and enable the country to produce or manufacture the matches that we
require.

1 cannot close my remarks without making some reference to the proposal
to increase the revenue 8n postage. Sir, this affects the poorer c(lasses and
the large majority of the geople, and I must tell the Honourable the
Finance Member that he could not have chosen a more inopportune moment
nor devised a surer means of increasing the number of non-co-operators in
the country. IfI1 have made this piece of destructive criticism, I venture
to suggest that any loss of revenue that might accrue by not imposing
this heavy tax upon the country by raising the quarter-anng post-card to
half an anpa and the half-anna postage to one anna, can be made good if
he will raise the import duties by 1§ per cent., that is to say, if instead of
raising them from 7 to 11 pert cent. he raises them to 123 per cent. That
will enable the Honourable the Finance Member to levy two annas in the
rupee, and 1§ per cent. added to 11 per cent. will not increase the burden
of import duties. 1 hope, Sir, that the Honourable the Finance Member
will not press the Assembly to vote for the increase of postage revenue.
If necessary, I think the charge for postage may remain as it is with a
slight increase, namely, making it one anna for letters exceeding one tola
and not exceeding 5 tolas and one anna for every additfonal 5 tolas. My
request, therefores will be that the postage rates remain as they are, namely,

P
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the quarter-anna post-card, the half-anna and one anna for letters
exceeding one tola but not excgeding 5 tolas with one anna more for every
additional five tolas.

With these remarks, I beg to resume my seat.

‘Mr. BE. L. Price: Sir, with the very brief space allowed me, and as a
practical man having some small practical suggestions to make, I feel I must
run like a hare. At the same time, Sir, first I would like to apologise to this
House. 1 have been given to understand that my method of speech is too
vehement, too downnight. If it is so, 8ir, it is a fault of temperament and
not of intention, and I hope that the House will be generous towards a fault
frankly confessed and a fault which 1 will.endeavour to curb.

Sir, I have no animadversions to make on the exchange operations of
last year. I do not believe in erying over spilt milk, but I put this point.:
If exchange remains at the current market rate of something under 1s. 34. all
through the new financial year ending the 31st March 1922, I believe the
Finance Member himself would admit that the bottom avould be knocked
out of his Budget, and that the consequent loss of income from customs,
income-tax and super-tax combined with the automatic increase of Home
charges and payments by a further 33 per cent. would upset all his Budget
calculations and leave the finances of the country in a really desperate
condition. This being so, exchange is the crux of the question as far as the
Budget is concerned. But, Sir, if (overnment think the matter of exchange
is purely a Budget matter or jf Government think the exchange question 1s
mainly a Budget matter, then I suggest Government has underrated the
commercial aspect of this most difficult question. The Finance Member in

ragraph 5 of his speech has outlined the lamentable course of our trade
alance down to September, since when, as he further admits, it has been
continually against us.

1 have got the figures here up to the end of January. Our exports from
April to December 1920 were 202 crores, our imports 254 crores, the balance
against us being 52} crores. Taking the figures up tp the end of January
1921, the latest available, our exports were 220 crores and imports 285§
crores, the balance against India being over 85 crores, so that it has gone 13
erores worse in the space of one month; and in the meanwhile it is well
known to every Member of this House that during the same period exchange
has fallen another three pence. Now, Sir, the unfortunate buyersand import- .
ers, whether the{' relied on what we may call the Government promise or
whether they-only relied on what was the policy of the Government —it really
does not affect their position ; their position is t{at they have to pay, instead
of Rs. 8 or Rs. 10 to the £ they have to pay Rs. 16 and even more; and
the result is positively devastating in every market and bazar in India. Two
Members have already stated that fact this morning. It is just as bad in
Delhi and Amritsar as at any of the chief ports. The Finance Member has
said that ordinary commereial prudence should have led nterchants to cover
their exchange. But, I submit, Sir, that Members of this House with
practical commercial experience will recognise the fact that the ordinary and
ga.rbiculnrly the smaller Indian import merchants and especially those doing

ndian trade from up-country stations, never really had a chance of covering.
This is rather a technical matter ; time does not permit me to- explain it here
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and now; but I assmure Members if there is any one hers who doubts my
wstatement, I shall explain it when time and place permit. 8o, when the
Finance Member condemns the dishonouring of contracts, as an honest man
I support him. But I have also to represent to the Finance Member and
to the House that the cases of attempts, even of corporate attempts, to
dishonour contracts which he so rightly condemns, does not spring in the
main from mere dishonest motives, but rather from the sheer inability of the
concerned to meet these obligations in cash at Re. 16 or more to the
£ If I am wrong in this assertion, let the commercial community of
India confute me, But if, on the other hand, I am right, it follows
that an early improvement in exchange is a vital necessity, not only
to Government for its Budget purposes, but also te the whole of
commercial India. There is atwo-f%ld reason, therefore, Sir, for adopting
ractical steps which must lead to the early improvement of exchange. As
fundersf.and the Finance Member, he does not regard any such practical
steps as possible. He trusts the whirlgig of time to bring its revenges and
to a good monsoon. I cannot, Sir, acquiesce in such a happy-go-lucky atti-
tude in any countryman of mine entrusted with so great res onsi{ilities.
T appeal from the Finance Member to the Honourable Mr. Haﬂlc)a himself,
from the official to the man, to the man of such great natural talents, who
has devoted the best years of his life to India; I appeal to him not to give
in, but try again to restore contentment and confidence to India by a further
effort to support our exchange. Sir, with all deference to the Finance
Member a,ns to the Government and to this House, I submit there are
practical means of a perfectly natural and not of an artificial character, like
the sale of Reverse Councils, to improve our position. In paragraph 5 of his
Budget speech alluded to already, the Finance Member diagnosed our disease,
eiz., imports greater than our exports, and he indicated really the remedy,
greater exports, fewer imports; he does not, however, care to prooceed to the -
application of the remedy which would decrease imports, stimulate exports
and so restore the financial and economic health of the country. Exports
are under Government control ; let Government relax that control, release -
it and have done. What are they afruid of ? They know that they have
made huge profits out of rice, but they caunot make any more. Last October
they were selling Indian wheat at over 130 shillings a quarter; its price now
is about 70 shillings. What are they afraid of? Government itself dare not
go on the way they did before, but they haveinvited the merchants to do itat
their own risk ; and the merchants—well—they are not doing much of it. © The
export firms in Karachi, even with the exchange so low and freights at 20s,,
are loath to pay the old Government rate of Rs. 48-2-6 or thereabouts a
candy. So I put it candidly that the growers of rice, wheat and other
controlled grains have in effect lost their market owing to Government inter-
ference, and there should be a natural anxiety on Government’s part that
this severe discouragement of agriculture both in India and in Burma should
not go any further. In addition to the dull markets in Europe which make
it so diflicult to sell anything of India’s products there, the rmailways can only
carry & very small fraction of the trade that offers, owing to the coal shortage,
There is nothing to be afraid of ; the trade will not develop in such a way as
to put prices up enormously, but there may be enough to arrest this awful
increase in the balance of trade against us. ﬁow, Government have put these
obstacles in the way of the export trade ; and I put it plainly to them—is it
not time to take tlem off ? But even.when that has been mentioned, this

F2
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Government control of India’s products, I have not done with the export
factor entirely, as the Government should also and for the same reason remove
the obstacles to export trade in the shape of export duties on tea, hides and
skins. Members from Bengal, Assam and Madras know in how bad a state
the tea trade is ; yet it is being taxed. On hides and skins the old Govern-
ment of 1919 imposed an Empire preferential export duty so fantastio in
conception, so detrimental in practice, that even British import merchants and
tanners for whose sup{)osed benefit it was instituted refuse to trade under it.
1 cannot go into details now, Sir ; I have them in my pocket or rather on the
desk before me in print, supplied by the Chamber of Commerce of Karachi,
and I shall be very glad to place them at the disposal of any Member who
wants to examine the details of the subject. One point the Karachi Chamber
of Commerce has pot made which I wish to make. The Muhammadans of
the Punjab were never very great traders, but they had a monopoly of the trade
in hides and skins—it was the one trade the Hindus left to them.
The greater injury to them that this one trade of theirs was so foolishly
interfered with. If there is any Muhammadan Member here with com-
mereial experience in Amritsar, Lahore or Multan, he can bear me out, and
1 hope he will. I further put it to the House that export duties are a badge
of defeat and exhaustion. If not, why does Germany resist their imposition,
their application to herself, why do the Allies insist thercon ? When we have
won the war, why should we share even in a small measure in the disabilities
and penalties of the defeated ? i

Sir, though all these stepy were taken to improve our export, they would
not suffice alone, because the balance of trade is not a matter of mere volume,
but of proportion between export and import. Stimulate export as you will,
if you leave the door open to unlimited import you cannot rely upon restoring .
the proportion in your favour or even the equilibrium. On the imﬁorb side,
the Budget does take reasonable steps to restrict imports quite rightly ; and
I am assured that Government has the support of the House in those proposals
. so far as they go. But those proposals failin one important particular. They
do not include any import duty or restriction on silver. The silver reports of
Messrs. Samuel Montagu, which Reuter wires to us every week, says that
India is buying. The very latest report says: ‘there has been a short-lived
rally in the price of silver, owing to the activity of the Indian bazars ' ; and
further on, ‘ there were some purchases for shipment to India.”’ Now,
I cannot at all attempt to say what the extent of those purchases are. I
have ‘made inquiries to the best of my capacity ; my own opinion is that India
at the present moment is buying this wretched silver at the rate of  to}
a million £ per week, and that her liabilities to paiifor it at the present
time amount to £6 millions, that is, Rs. 8 crores, at Rs. 16 to the £, and I
have been assured by a number of responsible commereial men that these
figures a¥e about correct and that the whole fall in exchange since December
is due to these fearful demands for remittances to pay for silver. Now, S8ir,
those assumptions I had yesterday, and I have taken a good deal of trouble to
find out if tﬁere is any verification for them in the import figures; and about
an hour-and-a-half ‘ago, I obtained absolute vegification from Government
records, and I have brought those records here, because the figures are so
astounding that it is possible that people will think I have made a mistake.

To the end of Tecember with a balance of 524 crores against us, the pro-
“portion of that import trade, viz., the net impoxts on private ccount of silver
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from April to December, was only 36 lakbs of ounces, and in the month of
Devember it was only 6 lakhs ounces. 8o the Assembly will notice that the
average is only about 4 lakhs ounces. When we come to January we find
that the balance of trade against us has risen to 65 crores and -more, and we
look out what part does silver play here. It is astounding that though the
-gilver imports from 9 months were only 35 lakbs ounces and in December
6 lakhs ounces, when we come to January the net import of silver on private
account rose to 24 lakhs ounces, or two-thirds of the total previous import for
9 months. Now, Sir, on that have I not made out a case to show that this
-colossal fall in exchange, which is shaking not only the Government finances
.but the whole commercial stability of the country, is due to cheap sijver
- coming in in unlimited quantities? Sir, if these imports” of 24 lakhs ounces

-a month continue, there is nothing that can save the commercial situation.
Every great country is getting rid of its silver or has got rid of it except India
and China. During the war, Sir, India received from America silver to the
-extent of some crores of rupees. I cannot remember what the prices were,
but they were somewhere in the neighbourhood of 50d. or a dollar. What
is that silver now worth? It is nomina?lly worth 31d., while you do not try
to sell it, and if you try to sell it, it will go back to the pre-war value which
was 22d. Silver is a discarded and discredited metal. So long as the import
of silver into India is unrestricted, exchange can never rise, and if exchange
-does not rise the Budget cannot fulfil its promise, nor commercial India its
heavy obligations. I therefore boldly repeat my assertion that so long as the
import of silver into lndia is unrestricted, exchange can never rise, and I
implore Government to reconsider their attitude on this question.

I am aware, Sir, that I have only given the outline of the case. More
was impossible in 15 minutes. But from this outline many private Members,
:and above all the Honourable the Finance Member, can easily grasp the whole
of my scheme. I submit, Sir, I have suggested the all-round practical ste
which the Honourable the Finance Member had looked for, but not found,
-and in the very sevious nature of our difficulties I ask for reconsideration of
Governfent’s decision to do nothing. And I warn Government that if they
despise and reject without consideration my proposals, my words will yet have
reached commercial India, and that there 1s not a market or bazar in the
-country but will hold Government responsible for the appalling financial
disaster towards which we are drifting. The circumstances of the time are so
‘threatening that all theories, especially those of the Babington-Smith Com-
mission which have let us down in all matters of practical application, all those
‘theories may be scrapped, and our attention fixed only on practical measures
‘to extricate India from the web in which she is entangled. If Government
can only be induced to realise the seriousness of our financial position, intergal
and external, I am sure that they will not refuse to consider ‘my suggestions,
ever though the Budget programme has to be to this extent revised and
delayed, and I am assured that any steps that Government will take in meeting
the crisis will have the sympathy and support not only of the Members of this
House but of the commercial and agricultural communities all over India. °

8ir Godfrey Fell: Sir, I should like to take this opportunity of making

a statement, on behalf of the Government of India, rding the scale of our

military expenditure, which has come in for a good deal of criticiem in the

.course ogtlna debate. I think that it would indeed be a matter for surprise,
‘and perhaps fo: condemnation, if this Assembly had not shown a direct and



786 LEGISLATIVE ASSEMBLY. [ 8rr Maron 1621.

[ 8ir Godfrey Fell.]

practical interest in a matter which so closely affects the security, the prosperity
and the finances of this country. I have frequently heard eomplaints that
those who desire to study this subject have great difficulty in obtaining correct
figures regarding military expenditure. Indeed, this difficulty has been clearly
shown in the course of the debate, for even so careful and competent a critic 6f
military affairs as my Honourable friend, Sir P. 8. Sivaswamy Aiyer, was led
yesterday into & serious mistake in attempting to compare the figures for 1913~
1914 with those proposed for 1921-1922. Owing to not making allowance
for the fact that the figures of Home expenditure for 1921-1922 are converted
on A 2. to the rupee basis, whereas those for 1913-1914 were on the basis
of 1a. 4d. to the rupee, he assured the Assembly that the expenditure has.
grown from about £18 million to about £568 million, or by more than three
times. The actual facts are that the expenditure, taken on the same basis of
exchange, has risen in that period from 26°11 crores to 5820 crores.

Then, again, I noticed, that Dr. Gour yesterday made a reference—a some-
what vague reference—to the fact that our military expenditure before the war was
“about ten to fifteen million pounds a year” Well, that is rather a wild way of’
stating figures—ten to fifteen million pounds a year. However, I sympathise
with his difficulty. Probably he is not aware, that in the ten years immediate-
ly preceding the war, the military expenditure varied between & minimum of
319'1 million and a maximum of £20'1 million. It is because of these
difficnlties that I have prepared the memorandum, a copy of which will be
found on the benches of Members to-day. In this memorandum I have
attempted to compare, under clearly defined heads, the military expenditure in
1913-1914 with that proposed for 1921-1922. The reason why i selected 1913-
1914 is that that was the last complete financial year before the outbreak of the-
great war. It is perfectly valueless, for our purposes, to attempt to examine
our scale of expenditure during the years of the great war. I hope that all
Members of this Assembly who are interested in this question will study this
memorandum, and I take this opportunity of saying, that if there are any

ints about which any Member of this Assembly desires further infortnation,
}mshsll be glad to give it.

Now, Sir, the salient fact which emerges from this memorandum is, that
whereas the military expenditure before the war was somewhere about 19 or 20
millions a year, it is proposed to make provision in next year’s Budget for
6220 crores. ~ Of this, however, only 5820 crores of rupees represents normal.
expenditure ; the balance of 4 crores is on account of the tempom:'iy ocou
tion of Waziristan and of provision for certain measures relating to demobilis-
ation. I propose this morning not to deal with detailed figures, tecause I think
thet the Members of the Assembly will find it easier to study them from the
memorandum. I will confine myself, with the Assembly’s permission, only
to the broad issues of the question.

- The first point I should like to make

8ir P. 8. Sivaswamy Aiyer: On page 1, line 7, it is said that the mate-
of conversion is Rs. 10 to the pound. Is that correct?

Bir Godfrey Fell: In this memorandum? Yes. ‘

Bir P. 8. Sivaswamy Aiyer: Re. 10 to the pound or Re. 167

.8ir @odfrey Pell: Rs. 10 to the pound, both for 1913-1014 and for 1921~
1922.

)
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Mr. E. L. Price: 8ir, on a point of order—the Budget gives Rs. 12
to the pound.

. 8ir Godfrey Fell: The Honourable Member yesterday took the 1s. 4. rate
for 1913-1914 and the 2¢. rate for 1921-1922. Now, the first point that
I should like to make is this. The first duty of any civilised Govern-
ment is national defence. No Government can afford to negleet that
duty. If it does, it will be accused, and rightly accused, of jeopardis-
ing the vital interests of its people. National defence depends upon the
existence of an army, an efficient and contented army, sufficient to meet the
obligations which it is called upon to perform. Now, those obligations vary
from country to country and from time to time. In India we are singularly
unfortunately situated from a geographical point of view. We have a very
long land frontier, and some 500 miles of that frontier, on the north-west,
is inhabited by turbulent and predatory tribes, to whom the rich districts of
British India afford a constant a.n&’ irresistible temptation. I need hardly
remind this Assembly that behind them again there are other potential dangers,
against which it is the duty of Government to protect the people. In the
next place, Government is bound to maintain, scattered throughout the coun-
try, a certain number of troops for the maintenance of internal peace and
security. If any Honourable Member in this Assembly doubts the necessity -
" for these troops I would ask him to read the telegrams, from the neighbour-
hood of Lahore, which appeared in this morning’s papers. Now, the strength
of the force required to carry out these dual purposes, namely, the protection
of India against external aggression and the maintenance of internal peace
and security, is a matter in which the Government of India must be guided,
to a very large extent, by the advice of its responsible military advisers. It is
quite impossible for Government to a.glopt the simple expedient, which I have
heard suggested and which indeed, I ‘think, formed the subject-matter of a
Resolution which was down on the agenda paper for last Saturday, namely, of
fixing the strength of the army according to a fixed percentage of the revenue.
1 think, that from what I have said and from what I am going to say to the
Assembly, the impossibility of this must be patent to everyone here; and
it is not mnecessary for me further to dilate upon this point. Now, the
question of the strength of the armed forces required for the protection
of India has been the subject of the most careful examination since
the war, first of all, by the late Commander-in-Chief, and, since his
arrival in India, by His Excellency the present Commander-in-Chief. I
should like to take this opportunity of mentioning that I heard, in the course
of the debate yesterday, a great many expressions of heartfelt sympathy with
the Honourable the Finance Member for the great difficulty he bad experienced
in resisting the insatiable demands of his Colleague, the Commander-in-Chief.
I bad hoped to hear some expression of sympathy with His Excellency the
Comma.nger-in-Chief in his difficulties mn obtaining the funds he wants from
the Government of India. I would remind you that His Excellency the
Commander-in-Chief, who is one of the foremost soldiers in the Empire, came
out to this country in December last, to find that the strength of the armed
forces required for the protection of India had quite reeently been fixed by
the Government of India. He was so much impressed, however, with the
financial difficulties under which the Government of India were labouring,
that he made a very great effort to reduce tLat strength still further, and he
has suceeeded in doing so. That is to say, he has assentgd to a strength of
troops in Indig very considerably lower than the minimum which his
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predecessor bad considered safe. I would also remind the Assembly that His
Excellency the Commander-in-Chief is in no way responsible for the very
unfortunate financial predicament in which the Government of India find
themselves at the present time. He has come out here, only to be met by
demands for sweeping retrenchments, which he has done his best to meet.
Well, the Commander-in-Chief having examined the question, the Govern-
ment of India then proceeded to examine it themselves, and have come to the
conclusion that it would be dangerous, at the present time, to rely for the
security of India upon an army smaller than that for which provision has been
made in the Budget for 1921-1922. Atthesame time, as the Honourable the
Finunce Member assured the Assembly in his speech the other day, it is the
intention of His Majesty's Government, who share with the Government of
India the responsibility for the security of India, to have this question examined
by a sub-committee of the Committee of Imperial Defence, and before that is
done the question will again be reviewed by a sub-committee of the Executive
Council,who will have the power to examine unofficial witnesses. 1 think
that I have said enough to prove to the Assembly that the Government of
India have done and are doing all in their power to keep military expenditure
down to the minimum possible. 1f they have not been able to reduce it fur-
ther in 1921-1922 I can assure Honourable Members, that it is not for want of
trying. I would also like to remind the Assembly that the present is not an
opportune time for India to be weak in & military sense. Wherever we look
round the world we find wars and rumours of war. The Middle East. the
condition of which cannot fail to react on India, is in a state of turmoil. I see
no signs at present of its settling down. 1 may also remind the Assembly
of another insidious menace t» the safety of Indin, and of every other civilised
country—the menace which has arisen from the disruption of the Russian
Empire and the establishment of Bolshevik rule.

I turn now to another question. Given that an army of this strength is
necessary, is that army too costly ? Well, T think that that question can best
he answered by a stugy of the memorandum. The main causes- which have
Yed to the very serious increase in expenditure since 1913-1914 are briefly as
follows: In the first place, the pay of personnel has been increased. The pay
of the officers and men of the British service has been increased, in conformity
with what has been done by His Majerty’s Government. We bhave to
pay the rates which they have fixed, The Government of India have enhanc-
ed the rates of pay of the British officers of the Indian Army, of the Indian
officers and other ranks, and of the followers.  Does anyone in this Assembly.
maintain that any of these classes are overpaid to-day? I think that he
would be a bold man who would say so. It must be remembered that the
mo-als of an army depends very largely upon its contentment, and a discon-
tented army is a serious danger.

The next main cause which has led to increased expenditure relates to
accommodation. The war has led to a very general demand for greater comfort
~and more amenities of life. Ifany onein this Assembly doubts the necessity for
further expenditure on accommodation, I would ask him to take an early
opportunity of paying a visit to a pre-war British barrack of the old type, or
one of the 0133 type of British family quarters; or, better still, one of the
unreconstructed sets of lines of Indian troops. Or he might visit one of the
pre-war hospitals for Indian- troops, which has not yet beer. reconstructed -
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I think that he will admit that public opinion would force the Government
of India to improve this accommodation, even if they were not themselves
‘wholeheartedly disposed towards this measure. The necessity for improved
accommodation is of course reflected in the larger expenditure on military
works, on the provision of electric lights and fans, better water supply
and so forth. The next item is one which I need only just mention, and
that is the great rise in the cost of food-stuffs, clothing, engineering stores and
ordnance stores and of the thousand and one other articles which are required
Yor the maintenance of the army. The next item is the necessity for improv-
ing the training of the army. I will not dilate upon this point, because the
matter is fully explained in the memorandum which Honourable Members
have bhefore them. The next matter is the necessity for providing
administrative staffs. We cannot afford to go back to the system, which
Prevailed to a large extent before the war, under which we had to rely, on
mobilisation, on improvised staffs to accompany the troops in the field.
The Government of India hold strongly that they owe it to their soldiers,
when fighting for their country and the Empire, to give them' all the advant-
ages which scientific leading and ‘goed staff-work can afford. It would be
inhuman and criminal to deny them these advantages.

The last main cause of increased expenditure is the evolution of new types
-of weapons, which has been the result of the war. Instances of these are
tanks, armounred cars and seroplanes. Here, again, the Government of India
hold that they owe it to their soldiers to give them the advantages that these
new appliances afford. -

I have attemptoed to indicate very briefly the reasons why military expendi-
ture has gone up so much. T was interested, in listening to the debate yester-
day, to hear various proposals for reducing military expenditure. Some of
thos® proposals merit, and will receive, the most serious consideration at the hands
of the Government of India. There was one suggestion, however, which I think
deserves rather more than a passing mention. In the very first speech which
was delivered at the opening of this debate yesterday, my Honourable friend,
Mr. Majumdar, said—I have got down his exact words—he said : ‘ Get rid of.
{our army, and save India!’ This is a very simple solution of the problem.

f it had not been for the fact that my Honourable friend prefaced his
remarks to this Assembly by begging it to take him seriously I should have
thought it merely one of those sallies of humour to which he is accustomed to
treat us, when not engaged on the apparently congenial task of castigating
younger Members of this Assembly with whose views he does not happen to

agree. .
I said a little earlier in my speech that it is impossible to fix the amount
of gnilitary expenditure merely by a percentage of revenues, but I do not
wish to pretend that percentages do not afford a useful guide to the solution
of these difficult probYems. have here a chart, showing the percentage of net
military expenditure from the year 1884-1885 to 1912-1913—the net percentage
of military expenditure to total expenditure, Imperial and Provincial. Now,
8ir, I have noticed once or twice that Honourable Members, in dealing with
this subject, have spoken of the percentage of our military expenditure to our
Central Revenues. That surely, is a most unfair method of comparison,
because in this country, as.the Assembly is well aware, many heads of expendi-
ture which would, ot?;mrily, in any other conntry be dpbited to the Central.
Government ara-distributed over the provinces; and, therefore, in order to

L
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pacertain the proportion of our military expenditure to our national expendi-:
ture, wo must take the Imperial and the Provincial expenditure together.
I think that the Assembly may be interested to hear something about the

rcentage of military expenditure during the years I have referred to. In
Y§8~l—85 the percentage was slightly over b2. It fell slightly next year, but
rose again the following year to nearly 55 per cent. It theu fell rapidly, but
did not actually fall be{;w 50 per cent. during 1593-94. In 1894-1895
it tonched a figure slightly over 46 per cent. It then rose again, and
by 1896-15807 it was over 50 per cent, and never fell below that till 1903-1904
and then only by a fraction. In 1904-1905 # rose to over 63 per cent..
Then there came a steady and gradual fall to 43 per cent, which was attained
in 1912-1913, the year before the war broke out; and I may observe that at
the outbreak of the great war the Indian Army was not completely equipped
for war. These figures have been adjusted by deducting the outlay on war
or other similar operations. In the 29 years to which I am referring, the:
percentage of net military expenditure to net total expenditure varied between
over 54 per cent and 43 per cent, and during the greater part of that time it
was not below 50 per cent. Honourable Members will remember that in regly
to a question in the Assembly the other day the Honourable the Finance Member:
stated that the corresponding figure for the current year was 33} per cent.
I bave not yet been able to work out the precise figure of percentage for
19:1-1922 because the Budget has not yet been passed. But, I am assured”
by a very high authority on the subject, that the figure for next year will be
82:3 per cent. I hope that the Assembly will appreciate the fact, that while
for 30 years before the war it was between 43 and 5k per cent, next year it
will be about 32-3 per cent. I do-mot wish, of course, to argue that military
expenditure should rise pare passu with other expenditure., ﬁitﬂry expeudi-
ture is a form of insurance. In private life, a man may decide to insure his
property for rather less than its full value ; that is to say, he may be willing
to take a certain amount of risk himself. In matters of national defence,
you must pay the full premium. Anarmy which is not capable of carrying-
out its obligations is worse than useless, it is a mere extravagance. An army
must be able to defeat the enemy, if it is worth maintaining at all.

Now, there is one other point I should like to mention in this connection,
and that is this. There is an Island Empire in the Far East, an Empire
bound to our Emyire by ties of friendship and of alliancg. In 1914, the expen-:
diture of that Empire on defence was 120 million yen. In 1920, its expendi-
ture on defence was 394 million yen, which is over £49 millions of our money
and 53'4 per cent of the total Budget for the year. The populations of that
country is 77 millions. Tbe population of India is 350 millions. In the past
six years its expenditure on defence has risen by more than 200 per qent,
whereas ours has risen by about 100 per cent.

I have a feeling—1I hope I may be mistaken—that there may be some:
in this Assembly who regard our proposals for military expenditure with
hostility because military expenditure is excluded from the direct vote of this:
Assembly. Speaking not on bebalf of Government in any way, but speaking-
solely for myself—1I think I was described to-day as a ‘ semi-military apolo-

ist —as one on whom has fallen the task, or part of the task, of explaining
military expenditure to this Assembly,—I can only say that I wish from the
~bottom of my heart that this Assembly had the direct power. of voting ar -
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refusing to vote the money required for national defence., That responsibility,
at present, rests qun the Government of India. It is a responeibility which:
they dare not shirk. 1 feel certain that, if it were shared by this Assembly,
it would realise that it is its first duty to make adequate provision for national
defence. It would then find itself in the position in which the Government of
India find themselves to-day, and that is this, that though there is very much
to regret about this high scale of military expenditure, there is nothing to-
be ashamed of, and nothing to apologise for. .

One word more, Sir, and I have done. I think I need hardly assure this-
Assembly that the Government of India are quite as anxious as any Honour--
able Member of this Assembly can be to reduce the military expenditure.
They have explored every avenue which might lead to that result. They have
not relaxed, and they will never relax, their efforts in this direction. But the
time has not yet come when we can heat our swords into plough shares.
When that golden age does dawn, if it ever dawns, it will be possible to make
great reductions in military expenditure, and todevote the money thus saved
to reductions in taxation or to the furtherance of beneficent projects for the

od of the people. But until that day does dawn, it would be sheer folly,
1t would be criminal madness, to refuse to make adequate provision for
the defence of this country.

His Excellenoﬁ the Commander-in-Chief: During the course of this
debate, almost all Honourable Members who have addressed the House have
laid stress upon the wsize of the Military Budget, and have referred to the-
increase of our military expenditure in 1920-21 as compared with that previous:
to the war. Most of the points raised by Honourable Members hgve already been
dealt with by Sir Godfrey Fell in the speech that you have just listened to,
but, in view of the challenge that has been made to me personally from various
quarters of the House, I desire to refer to the most important points seriatim.

Your Commander-in-Chief has been subjected to a deluge of missiles from:
all directions, many of which have missed the mark, but to some of which it
is only right that I should make a direct reply. I am not unaccustomed to be
the target of missiles, more lethal perhaps than those that have been launched
at me on this occasion, and I therefore approach the subject not as a stranger
under fire for the first time, but it has been my habit to reply to such attacks
with weapons more directly effective on the person of my opponents, and I
am better practired in the use of such weapons than in a wordy warfare across
the floor o? the House. But let me proceed. Mr. Dwarkadas considered, that
in view of the up-to-date appliances and weapons that have been introduced
into the Army, it should be possible to materially reduce the numbers of fight-~-
ing troops. I would point out that India is far behind hand in the up-to-date
appliances to which he refers, and that I have had reluctantly to reduce the-
scale of equipment which has been demanded on this head from England, in
order to curtail the Budget expenditure. I would also like to point out, that
compared with pre-war strengths, the British troops of the fighting units in
this country have been reduced by some 6,000 men and the Indian troops by
7,600. These reductions received most careful consideration in gauging the
strength of our post-war army, and, although certain additions may be observable:
inthe Administrative Services, thesé were necessary, as Sir Godfrey Fell pointed”
out, in order to ensure the efficient and up-to-date working of the military
muohine as & whole. " - S :
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M. Rangachariar enquired whether the final decision as to the strength of
the post-war Army had been arrived at, and further stated that he would like
‘the question to be examined by a committee with the help of non-officials.
As Sir Godfrey Fell has told us, this is exactly what is going to take place.
A sub-committee of the Executive Council will, I believe, be appointed on the
lines suggested by him to examine the strength of the post-war army, and to
call on unofficial witnesses for their advice and opinions. )

_ In company with other Honourable Members, he refers to the necessity of
making the normal strength of the Army correspond to the financial resources
of the country, and, in normal circumstances, this is undoubtedly a legitimate
demand, but can conditions at the present time be viewed as normal, when the
internal situation is far from satisfactory, and when our Mission to Afghanis-
tan has not concluded its negotiations with the Amir ?

Sir Sivaswamy Aiyer comments on the increase of 700 British - officers, as
.compared with those employed in 1913-14. I would point out, that as regards
the officers with fighting units, there is a reduction of 430 British officers.
The increase in the total number is due to increases in Commands and
Administrative Staffs,and particularly in medieal oflicers, the reasons for which
are supplied in a memorandum which, I think, was issued this morning to
Honourable Members. They are principally due to our present obligation
of feeding and clothing the troops of the Indian Army, of supplying them
with more adequate medical attendance, and with the addition
of new services, such as the Royal Air TForce and Mechanical Trans-

rt, which two services alone account for an increase of neaily 400 officers.
The HonourablggMember compared the egpenditure of India on military
matters with that which isincurred in the self-governing dominions. I might
point out that it is unfair to take such & parallel, becaunse the circumstances are
wholly different. Neither in Canada, nor in South Africa, nor in Australia
bave they a collection of turbulent and fanatical tribes on their frontier, who
could put into the field at any time as many as 150,000 well-armed men, nor is
there any parallel in these dominions to an independent - militant power like
Afghanistan, connected by blood and by religion with the tribesmen of the
North-West Frontier. These are dangers which do not enter into the calcula-
tions of any of the self-governing dominions, but they are one of the most
important factors in fixing the strength of the Army in India.

The Honourable Member made three proposals for the reduction of our
military experiditure. The first was the creation of a Territorisl Army, and I
am quite prepared to admit, that when the Territorial Army reaches the
ﬂtanc(iard of efficiency which, I hope, it may before many years are past, I~
should be ready to contemplate a proportionate reduction in those troops which
have alreadsy been allotted to internal security, but, at the present moment, the
Territorial Force is in its infancy, and, though I am prepared to give it eve
-possible encouragement, I am doubtful whether for some years to come it wm
reach the degree of efficiency which would justify usinlooking on it as of poten-
tial military value. Secondly, by Indianising the Army. fum not quite sure
‘what he exactly meant by this, but I take it he referred to the reduction
of the. number of British troops and the increase of the number
of Indian troops. If this is his point, I am prepared to admit, that when
conditions in India become normal, I should not object to the revision
of this proportion. ® He may have intended to refer to the replacement of
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& oertain number of British officers by Indian officers, and, thoughl am
desirous of giving every. facility for young Indian cadets to be trained and
to win the King’s commission, I would point out that this shows no economy,
for the Indian officer with a King’s commission costs practically the same as
the British officer of similar standing. Thirdly, he proposed asking the Home
Government to contribute to the Indian Army on the understanding that this
Army was maintained partly for Imperial purposes. To this suggestion I
must strongly demur.

The Indian Army is maintained for the protection of the frontiers of

India and to ensure internal peace. It is not maintained for Imperial pur-

poses, and every Indian soldier that has served abroad in any country during

. the Great War has been paid for by the Imperial Government. Furthermore,

in view of the fact that the shores of India during the Great War were

immune from hostile attack, and of the benefits that thus accrued to India as

a direct result of the British Navy, and in view further, that the contribution

which India pays towards the British Navy has never exceeded the annual

sum of £100,000, any demand by India for'an Imperial contribution to the
Army would, in my opinion, be quite unjustitiable.

Turning now to Dr. Gour, who spoke of the League of Nations and the
benefits that might perhaps accrue to India asa result of this
League, I would point out to him, that not only do the frontier
tribes not belong to the League of Nations at present, but that it is very
improbable that they ever winlfuand that no distant authority such as the League
would have the slightest influence on tribes like the Waziris and the Afridis.
He doubted, also, whether the idea of keeping the Bolsheviks out of India
bad ever entered into the calculations of the Milimr{ Authorities. I may tell
him that in this respect he is entirely misinformed. It has been my duty in past
years to conduct operations in Russia against the Bolshexiks, and I am, therefore,
not unacquainted with their cruel methods, and their barbarous customs. ~ After
what has recently taken place in Bokhara and Turkestan, and in view of the fact
that at the present time they have a mission at Kabul, the danger of the
Bolshevik menace has loomed large, and is to-day one of the chief influences
which lead me to urge the maintenance of a strong and efficient Army in
India. For I can imagine no more appalling catastropby to the teeming
millions of this country than that Bolshevism should enter within the
frontiers of India, and nothing will induce me to risk so terrible a dangen.

The Honourable Member further insinuated that our ‘extravagant
military proposals’ were merely for the ‘post-war peaceful defence of our
" frontiers’. If he could assure me that those frontiers would be peaceful,
1 agree that large reductions might be made in our military expenditure, but
they have never been peaceful in the past, they are not peacefnl to-day, and
I see no reason to believe that they are going to be any more ﬁea.ceful in the
future. The history of the North-West Frontier for the last forty years
has been one continued series of expeditions, and, unless we can induce the
North-West Frontier tribes to migrate wholesale to some other continent
.than Asia, I see little prospect of a peaceful North-West Frontier except on
the basis of a close nn&, friendly agreement with the Amir of Afghanistan.

The Honourable Member suggested further that the British garrison of
India might be replaced by Indian soldiers. I may tell him that the experience
of the recent war has 'proved beyond all doubt that Indian troops are a more
efficient fighting ferce when brigaded with British soldiers, and that to eliminate

1 pu.
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Pritish troops is materially to reduce the fighting value of the whole, and
this will, I think, be borne out not only by the British officers who have been
brigaded with Indian troops but also by the Indian troops themselves, and my
experience tells me that, to eliminate the stiffening of British troops, would
largely reduce the fighting eﬁicienc{y of the Army in India to-day.
Moreover, British troops are essential for internal security, particularly when
the military are called on to intervene in riots of a religions nature.

Munshi Iswar Saran began his speech by asking whether India existed
wholly for the Army. My answer is, certainly not. Butl would point out
that the Army does exist wholly for India. e went on to say that the short
service of British troops in this country was disadvantageous to India and
advantageous to England. This is certainly not correct. The short service,
by which I suppose he means the six or seven years’ service which British
soldiets do in this country, is by no means advantageous to En{md. In
former years we had a long service Army for India, when British soldiers
served in India for 21 years, but it was found that this long service Army
deteriorated by long residence in hot climates, and the short service Army was
introduced, thereby largely increasing the efliciency of the British Army in
India and benefiting India rather than England.

The Honourable Member further pressed for more commissions being
given to Indians. I am most anxious to help Indians to win commissions in
every possible way. The whole question is one of edueation, -and I am in
hopes that, at no distant date, it .vnl.l be possible to provide educational
facilities not ouly for the Civil Service in India, but also for the sons of those
Indian officers who bave served so well and so gallantly during the late war,
but who cannot afford to educate their sons up to the required standard. We
are willing to give every facility for .Indi&ns to obta'.in commissions provided
that they fulfil the necessary requirements and rise to the proper educa~
tional standard. 1 am taking steps, as soon as funds can be provided, for the
establishment of schools which will enable the groper class of young Indian
@ ntlemen to compete in the examination for Sandhurst. ;

The Honourable Member considered that the combatant forces were in
excess of India’s needs, and that that is why so many troops were sent to.
Mesopotamia. Such a deduction is not justified. The Budget under consider-
ation provides solely for India’s own defence, and containg no provision what-
ever for Indian troops serving overseas. The whole of the troops who have
been employed, and are being employed, in Persia, Mesopotamia, Palestine,
Egypt, an({ the Black Sea, are paid for out of imperial funds, and no charge
whatever is made for this against the Indian Exchequer.

The Honourable Member insinuated in a rather direct manner that we,
soldiers, wanted as much money as we could get. In this res again his-
accusation is baseless. What I want is an efficient Army, capable of assuring
the sdequate defence of the Indian frontiers and of maintaining law and order..-
within kher borders. Any less force than that for which we have budgetted
would, in my opinion, be innd_equa.te to secure out .sa.fet , and, as on my
shoulders rests the responsibility of making t}fxs declsxgn,. must claim that it
is founded on strorger grounds than the irresponsible criticism of the -

Honourasble Member. .
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~ Dr. Gidney asked for some gusrantee that future military expenditure
would be curtailed. I am .unable to give him this guarantee, unless he will
assure me that the North-West Frontier problem will not break out again and
force on us further warlike operations. 1f our agreement with Afghanistan is
satisfactory, if the Treaty of Sevres is revised on lineg satisfactory to us and
to the Turks, if the Bolshevik menace disappears, if the internal situation in
India quiets down, and if non-to-operation agitators cease to lead astray the
ignorant and gullible masses, then I shall not only be prepared for, but will
welcome reduetions in our military strength and expenditure. But until these
things happen, I should not be doing my duty to India, as its Commander-
in-Chief, if I did not stand firm and express my definite and considered
opinion. I have some experience in these matters, and I tell this House quite
frankly that the further reduction of the Army at the present time below what
is provided for in the Budget is to run grave and serious risk.

I speak to you as one who has had far more experience of the horrors,
the miseries and the tragedies of war than any Member of this House. No
one with these nnforgettable recollections present in his mind would run risks
of their repetition here in India. .

I was closely associated with the late Field-Marshal Lord Roberts in England
during the five or six years previous to the war, when he did all that man
could do to warn the Nation and the Empire of the danger that was
threatening them from Germany. The Government, the Politician, and the
Nation as a whole, turned to him a deaf ear. They regarded his wm'ning\;s as
the vapourings of a most gallant and respected, but unduly anxious, Field-
Marshal. And what was the result? After the greatest struggle that the
world has ever known, when, and on more than one occasion, we were within
a very little of being defeated, England, notwithstanding that she won .the
war, is to-day struggling under a huge debt of 8,000 millions sterling. More:
than a million of her bravest have given their lives for their country, whilst
three million more became casualties. With this appalling example before us,
is it possible that on their first assumption of the responsibilities of govern-
ment, the House would refuse to provide the necessary insurance against the.
disasters which an unsuccessful war would bring upon us here in India? I do-
not believe it. The only real insurance against.war is to be prepared for war.
Tam here to see that those preparations are adequate, and I should be
failing in my duty towards India and towards you, gentlemen, in this House,
if I agreed to incurring risks which 1 consider unjustified. The forces
provided for in the present budget are the lowest which, in my opinion, will
give to India that reasonable degree of security which the Government are
bound in honour to provide, in order to protect the struggling millions of her
teeming population.

Sir Jamsetjee Jeejeebhoy : Mr. President, after the eloquent speeches
of the Honourable Members I feel I would not be justified in taking up the
time of this House if I were to go over the same ground. I will theyefore
content myself by making only a passing reference to the two main subjects
which formed the topic of disoussion, namely the Exchange policy and the
Army expenditure. I may be permitted to associate myself with the pre-
vious speskers in thinking that the Exchange muddle was the result of a
policy dictated from Whitehall, and, therefore, I for one will not lay the
entire blame on the Honourable the Finance Member. May I urge upon
the Government ®the necessity of curtailing the heavy military expenditure
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which the country can scarcely bear. After hearing His Excellency the
Commander-in-Cbief and the Honourable the Army Secretary, I am con-
vinced that they also along with this Honourable House realize the absolute-
necessity for the retrenchmeut of military expenditure. I will venture to
express the hope that they will earn the best thanks of the House if they rigidly
adhere to the policy of economy.

" The Government (Fropose‘ to impose an increased surcharge on fire-:
wood, food-grains and fodder. In these days when scarcity and high prices
prevail, I submit that the imposition of a levy of this nature will add greatly
to the difficulty which the poor experience in eking out a miserable existence:

Government seek to increase their revenue by raising to 4 an anna.
the postage on the quarter anna post-card. 'This is another item which I
trust the Government will see its way to omit from their programme of
taxation, as I believe that the { anna post-card is the only means of com-
munication among the poor of this country.

My Honourable friend, Mr. Rahimtoola Currimbhoy, in his able and’
eloguent speech claimed exemption from duty for all articles such as stores,
and sizing materials necessary for the manufacture of cotton goods. My own
idea is that as these articles were allowed to be imported free up to now, owing
to the Excise duty on the Indian mills, I think Government ought in com-
mon fairness to keep this exemption in force.

Realising to the fullest extent, Sir, the difficulties which face Govern-
ment in a lean year like the present, 1 feel I would be failing in my duty if
I &id not at the same time point out to Government some other source of
revenue. The principle of taxing luxuries to the extent of 20 per cent. may
well be extended to diamonds, works of art, jewellery and jewels.

Another suggestion and one to which I attach great importance is the
levy of a 11 per cent. duty on all yarn imported into India. I fail to see the
reason why cotton twist and yarn ehould be left on the free-list when all
piece-goods will be charged 11 per cent. Such a course, if adopted, will not
only bring in a handsome revenue to our exchequer, but will also tend to
stop the dumping of Japanese and other yarns into this country, and thus

encourage the indigenous industry.

I now come, Sir, to another important item which has been dealt with by
the Honourable the Finance Member; I mean the loan programme. The
Honourable Member has informed us that he proposes to raise 15 crores in
India and hog'es to raise only £5 million in England. He is not quite sure:
but hopes.the Secretary of State will be able to effect something, but there
are practical difficulties in the way of our raising a substantial loan in England
to-day. If he rightly represents our position in the London money market,
if we are really unable to raise more than a mere b million pounds in that
market to-day, then it is a sad, a very sad, commentary on the way our
finances have been handled in England. I am not prepared to believe that
the money market in England is in so bad a condition as to make it impos-
gible for us to raise the loan there. A perusal of the newspapers shows us
that various companies with very large capital have been recently suecessfully
floated. Only the other day I read of a Steamship Company having been
successfully floated With a capital of £4 millions. We have many millions of
our funds in the Secretary of State’s balances and elsewhere ihat we lend out:
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to this same London money market at very low rates of interest-from year to

ear and yet when the pinch comes and we want some money ourselves our

nkers fail us ; as if our English bankers were there only to fatten on our
‘deposits and not to help us in times of need. This, Sir, 18 unfair and I do
not see any reason why we should not raise more money in England.
It will very Yikely give an impetus to our exports and will restore the balance
of trade in our favour. If the Indian Government who itself lends to the
London bankers from £10 to 12 millions at low rates throughout the year
cannot borrow even £20 millions, it is only one more proof of how they
want all the benefits of our finance and refuse to render ady service in
return.

Before I conclude, Sir, I beg to associate myself whole-heartedly in
the tribute paid to the Honourable the Finance Member for the skill and
ability which he has brought to bear upon a difficult and unpleasant task.

Babu K. C. Neogy: Sir, His Excellency the Commander-in-Chief has
just suggested that the non-co-operation movement is a factor that partially
determines the military strength of India to-day. But I have a shrewd
suspicion that the Honourable Mr. Hailey and his Colleagues are in secret
sympathy with the non-co-operation movement. For no propaganda that
My. Gandhi has so far set on foot has given greater fillip to this movement
than the present Budget will probably do. Reference has been made by
several Honourable Members to the military extravagance, multiplication of
civil expenditure in utter disregard of our financial position, and the wild
speculation in our sterling resources,—all of which have combined with the
abnormal war conditions to bring us perilously near bankruptey at the very
start of the reformed constitution. And now the Honoumbfe the Finance
"Member invites us to share with Government the aftermath of an epoch of
administrative prodigality. ‘

The Finance Member feels very sorry for us in so far as we will be faced
with unpopularity in the country for being party to the dismal financial
proposals.  But he can set his mind at rest in this matter. For, while we have
a very clear idea about the practical limitations upon our so-called Budget
power¥, our constituencies have fortunately for us only a too exaggerated idea
of our helplessness. It should never be forgotten that of the total budgeted
expenditure charged to revenue, which stands at a little less than 129 crores, no
more than a little over 244 crores or about 19 per cent. is submitted to our
vote and about 81 per cent. is not votable at all. If you exclude the Defence,
Ecclesiastical and Political heads—the whole of which is beyond the scope of
our discussion—the expenditure stands at about 624 crores of which 39'47 per
cent. is votable and 60'53 per cent. not votable. But when we come to
examine the votable itegis a little carefully, we find that they do not afford
much scope for an effective curtailment and saving. We cannot, for instance,
touch the Bwrra Sakshs—however superfluous they may be—but we can
abolish his assistants and peons or reduce his supply of stationery. In
one case which has attracted my notice, either the Finance Department or the
Printer’s Devil has generously placed a European officer in the non-votable
list, though he cannot under the terms of his appointment be so classed. I mean
the Inspector of Office Procedure—whose appointment represeuts the reckless
{»olicy of creating fat berths and distributing patronage on a liberal scale.

wonder how this item could. have escaped our lofg-sighted friend,
My. O’Donnell. * ®ur so-called power over the Budget is, therefore, such as
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affords us some opportunity for practising obstructionist tactics without enabli

us to effect any remarkable retrenchment. If we adopt such tactics, and

in reducing the grants substantially, the extraordinary power vested in the
Governor General in Council will be brought inte play. We can similarly
obstruct the fiscal bill. But all this cannot but lead to a deadlock and bitternpss
between the Executive and the Legislature.

Sir, what then are the alternatives before us? Either to acquiesce in the
heavy programme of military and civil expenditure—which I cannot con-
scientiously do,—or to seek to paralyse Government-~which is equally rep
nant to me. 1f weare obliged to resort to the latter course, it will only
in the event of Government refusing to reduce their demands in conformity
with our legitimate wishes. The %lonoumble Mr. Hailey claims that lus
office has subjected the departmental Budgets to ruthless pruning. But before
I admit that the Honourable Mr. Hailey has done all that was possible for him
to do in the direction of economy, I should like to be satisfied on one point.
If we look at the list of subjects which have been transferred to the charge of
ministers in the Province, and over which the Central Government will bence-
forth have precious little control, we fail to see the necessity of maintaining those
Departments in wholly undiminished strength in the Central Government.
Education, Sanitation, Local Self-Government, Agriculture, Public Works and
other transferred subjects cannot certainly call for the same amount of vigilant
supervision from Delhi or Simla; indee&', the constitution would no longer
allow it. .But where is the corresponding reduction in expenditure on
establishments of these Departments ?

Sir, a good deal has been said on the unwelcome features of the Budget,
which, let us devoutly hope, will prove to be merely passing phases of the
fickle fortunes of our finance. But I do not think we sEmld omit to recognise
the remarkable, indeed historic, departure in the finandial policy of Govern-
ment which this Budget represents. It seeks to materialise a federal system
of finance in which tax jurisdictions of the Central and Provincial Govern-
ments are completely demarcated. And one is struck by the fact that though
on the administrative side the reformed constitution is at best a tranaitional
-arrangement, its financial counterpart represents a partition of revenues between
the central and local Governments almost unexampled, for its rigidity, in the
history of federal systems of finance. There is no recognition 1n J:e Indisn
constitution, as elsewhere in the Empire, of the responsibility of the central
authority for the financial stability of the Provincial Governments during the
earlier stages at least of the constitutional experiment. I venture to think the
transition from the system of provincial cettlements, which represented a ‘ rough
equity,’ to a complete separation of tax jurisdictions, with an insistence of out-
ward symmetry, might have been made less sudden as has been the case with
Australia and Canada where the States share with the central authority some
of the revenues even after years of the introduction of a federal type of
Government. It may be noted that the South African States are still more
dependent on the Union subsidy.

Again, this principle of apportionment of revenues between Federl and
“ Central or Central and Local Governments is recognized in practice in the
continent of Europé and in England. The idea of divided hsads of revenue is
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therefore not a heresy. And there is nothing inherently wrong if a province
asks for a share of the income-tax or even of customs collection—for which
precedents are to be found in the colonies. Even in the United States the
idea of the States Governments participating in the Federal income-tax is being
seriously canvassed. So far as income-tax is concerned, the right of the
provinces to a share is practically conceded in principle in our Financial rules, -
though unfortunately they do not appear to yield any net profit to either o
those two presidencies which contribute the largest amount of income-tax, and for-
whose relief mainly the device urider Devolution Rule |5 was evidently intended.

Sir, it may be said that this discussion is more or less of an academic -
character, but I submit it has a practical side as well.

Bengal has been very much disappointed not to find in the Budget any
rovision for giving effect to the recommendation of the Parlismentary
goint Committee for a special consideration of Bengal’s peculiar financial
difficulties. 1t was stated by the Honourable Mr. Hailey the other day that the
recommendation on this question appeared to be obscure, and a reference has
been made to the Secretary of State for its elucidation. It seems rather
strange that though the recommendation reached Simla in September last, its
obscarity did not evidently strike the authorities till somewhat later, and no final
decision has yet been arrived at in the matter. Meanwhile, Bengal has been
clamouring for justice. She has been asking for the entire oustoms duty on
jute exports which are Bengal’s own monopoly. This alone can prevent her
present deficit of over two crores becoming a chronic feature of her finance.
Sir, T venture to submit that the finaneial condition of Bengal has a direct
bearing on the present financial proposals of Government. It is proposed to
raise 8 crores from customsand 34 crores from income-tax and super-tax as addi-
tional revenue. The customs as also the additional railway rate will be ultimately
l;;:a.id by the consumer. And when we bear in mind the fact, as it was stated
y Sir William Meyer in February 1917 in reply to the Honourable Mr.
Sarma, that a large portion of the consumers live in Bengal and Bombay,
1 can say without fear of contradiction that Bengal will have to find quite a.
large proportion of these imposts. In the recent past, Bengal has contributed
about 55 per cent. of the total customs revenue and it can be safely asserted that
excluding the probable share contributed by consumers outside” Bengal, the
undisputed contribution of Bengal proper to the central exchequer in customs
duty represents at least 85 per cent. of its total proceeds. In other words,
out of the additional 8 crores that you seek to raise this year from customs
about 8 crores will have to be found by my people in Bengal.

Then again, take the case of income-tax and super-tax. It is proposed to
raise an additional 84 crores from these sources. I will not take into account
the normal growth of revenue under these heads; but of these 8} croves at
least 4 will come out of Bengal, and } more from Bombay, judging from
the usual contribntions made by these two provinces, '

Aud we remember that according to the calenlations made by the Govern-
ment of Bengal in their letter to the Government of India, dated April 1920,
fully 90 per cent. of the income-tax raised in Bengal comes solely from Bengal.
Thus when youadd 114 crores to your revenue under customs and taxes on
income, you really ask the people in Bengal alone to contribute ahout 4 crores
iu addition to what they usually pay under these heads. If we consider the
other proposals of new taxation, Bengal’s share of the burden ewill not be found

to be inconsiderable under them also.
¢
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:I submit, Sir, that in imposing new taxes Government should enquire
about the financial condition of the particular parts of the country on which
an unduly large burden would certainly fall. If you look at Bengal, you
find that while a very large share of the new taxation will have to be shoul-
dered by her, the revenue available for her own purposes for the coming year
is short of her frugal scheme of expenditure by over two crores. An& this
is "due to the most unjust and arbitrary method of distribution of our
financial resoures. Bengal received scant consideration from the Meston
Committee. And, asa result, Bengal will have to embark on new taxation
much sooner than perhaps was anticipated even by that Committee. It
comes to this then. By your new financial adjustment, you are driving
Bengal to resort to heavy taxation for her own needs, and you are, -at
the same time, imposing a heavy burden on her for the purpose of meeting

our own deficit. Sir, 1 will ask Government to remember that there is a

imit to Bengal’s taxable capacity, and there is a limit also to her patience. We
want a liberal interpretation of the Joint Committee’s recommendation about
Bengal. It may, no doubt, bave the effect of increasing the imperial deficit
to & slight degree ; but you will have the satisfaction of feeling that you have
done justice to the claims of a wronged people. If taxation has to be increased
for meeting this increase of deficit, the broad shoulders of the Central Govern-
ment can alone be trusted to bear the responsibility in the peculiarly unfortu-
nate circamstances in which the reforms have been inaugurated. To expose the
new Provincial Governments to risks which an early imposition of taxes will
inevitably involve, will be to court failure of the great object which we have
in view, namely, the successful working of the reforms. 1If the.reforms fail,
your pampered military will find it difficult to hold the Empire together.

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

'The Assembly re-assembled after Lunch at Half Past Two of the Clock.
The Honourable the President was in the Chair.

Mr, S.C. Shahani: Mr. President, I must thank you very much for
after all allowing me to speak.

I desire to say in the first instance that though the Budget for 1921-22 is
dismal in the extreme, its preparation and presentment do great credit to the
Honourable the Finance Minister. If he had provided in the Budget figures

of Receipts and Expenditure, say, for the last five years, for the purposes of _

comparison, the Budget would have been almost complete. As my Honourable
friend, Mr. R. A. Spence, pointed out yesterday, the Budget is besides framed
in rupees, and the facts are no longer hid. "

Some of the mbin problems arising out of the last year’s financial opera-
tions are—(1) the Exchange Policy, (2) the Currency of the Country, (8) the
Railway Deficit, and (4) the Excess in Military Expenditure. '

The Exchange Policy of the Government bas naturally come in for some
extremely strong animadversion. The Honourable the Finance Minister has
at one place in his speech said, ‘I know that there are some people who, by
shutting their eyes to the conditions obtaining abroad . . . have convinced
themselves that tha present overstocking of the import markets, and the exist-,
ing depression in the export trade, is in some. undetined wayattsibutable to the
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exchange policy followed by Government’, and in support of this his state-
ment has quoted the remarks of Lord Cullen, Governor o¥ the Bank of England
at the Brussels Conference, during the course of the debate on Currency and
Exchange, to the effect that ‘ the exchange of any country is merely a reflec-
tion or symptom of that country’s conditions’. My Honourable friend,
Mzr. Jamnadas Dwarkadas, our young promising politician, who, I trust, has
a long and successful political career be&re him, has made the necessary com-
ment on this statement of the Honourable the Finance Member. The quota~
tion, he rightly says, is & misleading one, since Lord Cullen’s dictum is but a
half-trath. E‘;chunge in India was not allowed to right itself.- The Lombard
Street Clique influence prevailed. A wrong Indian Exchange and Currency Com-
mittee was appointed. The sound advice given by Mr. Dalal, the only Indian
member of the Committee, was not heeded. Sir David Barber; some
representatives of the Exchange Banks unay almost the whole Indian Com-
mercial world protested, but to no purpose, The Honourable the Finance -
Member at another place of his speech has himself said, ‘ We have frequentl
been asked to explain how far the persistence in the setting of Reverse Counci
on the system first adopted was due to our deliberate choice or how far the
respousibility lay with the Home Authorities. Particular emphasis has been
laid on the failure to adopt the system of sale by competitive tender. I regret,
that it is not within the power of Government to apswer these inquiries.’
Again, and I would draw the attention of the House to this, if the intention
(however mistaken) of the Government was to stabilise the exchange at 2s.
to a rupee, why should the Reverse Council Bills have been sold at a rate
higher than the market rate, considerably above 2s.to a rupee? There seems
to be no reasonable doubt that the tremendous losses that have accrued to the
import merchants in India are a consequence of at least a mistaken exchange
policy of the Government, and that the responsibility of this mistaken
policy attaches to the Home Government. If that be so, will it not be
reasonable, I ask, that the Home Government be called upon to make good
the loss they have caused to the Government of India amounting to about 30
crores of rupees. Not only that. In my opinion, the Home Government is in
duty bound to mitigate the losses suffered by the importers, who else would be
justifidd in refusing delivery at less than 2. to a rupee. The Honourable the

inance Member says ‘I can imagine no severer blow to the international credit
of India than that there ghould be a general movement on the part of some of
her merchants to announce a policy of general repudiation.” But the reply of
my Honourable friend, Mr. Manmobandas Ramji, yesterday and of my Honour-
able friend, Mr. Price, to-day on this head should be deemed adequate.

The Currency position is undoubtedly unsatisfactory. The Currency has
been unduly inflated. The issue of Currency notes has been almost unlimited
and unbacked by any adequate’ reserve, and the Treasury Bills have been
created ad koo - circumstances calculated to undermine Government credit,
raige prices and induce Commercial Crises. Surely, a very unsound method
of meeting a deficit | Ciroumstances have demonstrated the futility and
mischief of this method. One may feel confident that it would not be defeated.

The excess in military expenditure doubtless needs a drastic scrutiny ; and the
appointment of a Sub-Committee for the purposes of a scrutiny in the near
future has been announced here to-day. But, 1n addition to a rigid examination
of military accounts, it is necessary to inquire if it # sound policy to
oceupy Frontier ¢I'ribal Territories, like Central Waziristan, for military
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purposes. The internal condition of Indin should be no argument for
excessive military expenditure. If it causes anviety, it is advisable that
the causes should be spotted and removed rather than that any unnecessary
_military establishments or officers, should be maintained. 1t has been
argued, that the actual combatant strength of the post-war army bas been
lower than that of 1913-14.. But it has in this connection to be remembered,
that the strength of the army and the expenditure incurred thereon has
always been disproportionate to the revenues of the Indian Government.
Jt goes without saying that the army expenditure would. be materially
reduced by a larger employment of Indians in the army, and by the
oreation of a Territorial Force. The argument that the Government
is under any contractual obligation to the Home Government for the
emplogment of British units cannot but fail to carry conviction. We
* have been told to-day by the Honourable Member the Army Secretary and
His Excellency the Commander-in-Chief that for the requisite stifferting of
the Indian Army, the retention of British units is necessary. This retention
should in any case be most carefully circumseribed. It did not take the British
Territorial Forces very long to secure for them«elves the requisite efficiency ;
and 1 trust that the Indian Territorial Force too will be enabled to acquire the
requisite efficiency in & short time.

As for the effects of the Reforms on the Revenues of the Central Govern-
ment, it has been admitted that the heads of revenue assigned to the Provincial
Governments have, for the most part, been off-set by the Proviscial Contribu-
tions to the Central Government.

In the Ways and Means position of 1920-21, the capital outlay, including
discharge of debt, loss on exchange, and Imperial deficit, amounted to 96-2
crores, which has heen met by reduction of Cash Balances, Rupee Loan, Issue
of Treasury Bills, Credits undy;r War Stores SBuspense Account, Receipts from
Savings Bank, etc., and Provincial Surplus. This means a further deterioration
of the financial position, which will have to be made good in the near future,
and would necessitate new loans or further taxation.

In the Ways and Means position of 1921-22, the Capital outlay of 43-1
"crores is provided by a reduction of Cash Balance, Rupee and Sterling Loan,
Net  Receipts from Savings Bank Deposits, efc., Recovery from Irag
"Administration, Credit from Exchange, Imperial Surplus budgetted for the
year and Credit from Exchange. - :

. In 1918-19, there was a deficit of 6 crores, in 1919-20 a deficit of 23
orores and in 1920-21 a deficit of 11 crores. These deficits were met by issuing
fresh Currency Notes and Treasury Bills. In 1920-21, 82'5 crores of debt
were paid, xmtly a new Loan of 20°8 crores taken. The new Budget shows a
large deficit which is sought to be met by fresh taxation and a loan of 20
crores. Out of the 48'1 crores needed for capital requirements, the House
will notice, the Delhi Capital outlay amounts to 1'1 crores and the drawings
by Provincial Governments from their balances amount to 6:8 crores. These
74 crores must come from Revenue. But of the remaining 35'7 crores,
162 crores are required for discharge of debt (War Bonds of 1921), 17-8
for Railway Capital Outlay and 1'7 for loans to Provincial Governments,
which all stand on a different footing, and ought not to come from Revenue.

new loans (20 crores) a.nd,ﬁla reduction of cash balances (66 crores)
amount to 266 crores only. The balance of the amount required, viz., 9 crores
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will for the most part be paid out of the Revenue, which, in the existing
«conditions, would be distinctly unjustifiable. I would propose a further loan
-of about 9 crores, and the reduction of new taxes to that extent.

. .. T understand that since we buy our stores from England it may not be
difficult to get from the Becretary of State an advance of about 9 crores,
-and that if we make up our mind to buy our stores from America, we would
be almost certain to get the required amount from her.

Iam not advocating a reckless multiplication of our debts. I am fora
scheme for the total amortisation of debts, such for instance as has been sug~
gested by my Honourable friend, Mr. R. A. Spence, in his thoughtful and
good-humoured speech delivered in this House yesterday. What I want is that
taxes calculated to press heavily on the poor or to retard the commercial and
industrial growth of the country should be strenuously opposed.

Of the proposed new taxation, while I would welcome the increase of the
general ad valorem duty of 71 per cent. to 12§ per cent. as suggested by my
i[eonmlmhle friend, Mr. Spence, I would not, in the interests of India’s industrial
development, withdraw the concession allowed by the existing tariff by
which machinery and stores imported for use in a cotton spinning or weaving
mill are admitted free of import duty. I hate the levy on matches of
a specific imyort duty of 12 annas per gross boxes in place of the
present ad valorem duty of 7§ per cent. This rate would in practice
work out to at least three pies per box of matches and affect the poor
injurieusly. The increase of duties on imported liqours and manufactured

" tobacco or the raising of the general ad valorem duty of T} per cent. to 20 per
cent. in the 6ase of certain articles of luxury, such as even wmbrellas is to be
approved. I might inform my Honourable friend, Mr. Spence, that
umbrellas, a necessity in places knowing monsoons, are very well manu-
factured and on a large scale in Madras and other places and can
mostly meet the demand that there is in “India for umbrellas.
The raising of the import duty on foreign sugar from 10 to 15 per
.cent. will provea boon to the sugar industry of India. A “substantial
increase in the surcharge on goods traffic imposed in 1917 is, in my
opinion, to be deprecated. The existing rates are 1 pie per maund on
«coal, coke and firewood and 2 pies on all other goods. It is proposed to
-substitute the following rates : (1) 6 pies per maund on coal, coke, Il)'u'ewood,
food grains and fodder; (2) 2 annas per maund on certain valuable com-
modites which can bear a high rate of tax, such as piece-goods, pressed cotton,
jute and iron-ware, timber and oils; (3) 1 anna per maund on all other
articles of general merchandise not falling within those two categories, and
to extend a free zone for goods carried 10 miles orless to 20 miles. Apart
from the new increased surcharges upon railway freights being clumsil
contrived, the new increased surcharges will prove economically unsound.
Judging from my experience of men and things in Sind, the rates on goods
like fodder and firewood ought to be reduced and not increased. On com-
¥a.ring notes with my Honourable friend, Myr. Chaudburi Shahab-ud-Din, 1
ound that things would not be much betterin the Punjab. As for piece-goods,
pressed cotton, etec., if the proposed increased rates on these sre enforced, I
feel that the concession involved in not increasing the existing cotton excise
of 8} per cent. will be almost neutralised. However, I have not been able
for want of time to work up the point, and I cannot make any definite state-
ment. However that be, there is no doubt in my mind ,that rates on goods in
#he interests of dhe Indian trades and industries s{ould not be increased.
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As for our postal rates, I think, in this House most will agree that the
should not be enhanced. Any increase here will be g retrograde step, an
~will adversely affect the poorer people especially. If it is true that the-
postal working expenses have grown largely, it is equally true that the postal
accounts are not kept on a strictly commercial basis, and too much reliance

cannot be placed on the available figures.

The estimated revenue from the proposed increases which I am represent-
ing as being undesirable amounts to about 9 crores :

1 crore and 10 lakhs from matches,
B} crores from goods traffic, and
2} crores from postal rates.

. Against this loss may he set 1§ crores realizable from the further increase:
of the general ad valorem duty of T} per cent. to 124 per cent if sanctioned
and other savings securable by economy and retrenchment. If there
be no prospect of immediate economy and retrenchment, an additional
loan of 74 crores in the existing circumstances ought not to be dreaded in
view of the objects of the loan, namely, political content and industrial growth
and development.

I and some of my Colleagues from Sind have been receiving telegrams
from Karachi to the following effect, ¢ Merchants Association strongly opposed
to the proposed increase of postage, income tax and railway surcharge.
Trade and poor classes will be great sufferers. Public opinion very strong
against the proposed increase ; > and, I think, their representations are just,
save perhaps in the matter of income-tax. If the lower grades of income-tax
are left alone, the upper grades might rightly be increased. I would earnestly
appeal to the House to warefully consider this question. The state of Indian
finance is not intrinsically unsound. Most of the proceeds from the debts
raised are jnvested in sound financial concerns. Totake but one instance,
in the Administration Report of Railways in India for the year 1919--20,.
1 find that more than 400 crores are invested in the railways, on which the
percentage of return on capital was 454 in 1914-15, 5:06 in 1915-16, 6:02
m 1916-17, 6'83 in 1917-18, 6:88 in 1917-18, 7°07 in 1918-19 and 590 in
1919-20. '

Mr. A. D. Pickford : Sir, the attitude of the Members of this House
towards the Honourable the Finance Member reminds one very much of & man
who meets another, shakes him by the -hand and says good morning, and then:
knocks him down. The speakers Knve, with consistent monotony, congratuleted
the Honourable Mr. Hailey and then torn his policy and his proposals to-

ieces. 1 wish only to join the chorus in so far as saying that, at the very
Feast, we did listen, in the introduction of this Budget, to an intellectual effort
of very uncommon ability. I wounld hesitate to touch upon any military

uestion as a layman, were it not for the recollection of a very effective and

estructive criticism of o Defence scheme by & district officer who commenced
his letter to his Commissioner by saying that his only claim to criticising
matters of military import was that he was a dismiesed corporal from a light
horse regiment. : S

" My ‘position is similar except that I am a dismissed Major.  Therefore I
make bold, Sir, to refer to one matter which I do believe to be of the very:

. Lt . . B . . -‘. o .

-
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gravest importance. It is quite clear from statements that have: been made-
to-day and from answers to questions and from rumours that one hears on all
sides that demobilisation of Indian troops has either been carried out or is.
about to be carried out on a considerable scale. It has even been suggested
that this demobilisation is not only to be carried out on a large scale but in a
very short time. Now, I think this House will agree that demobilisation is at
all times a difficult and very often an unpopular prooess, unpopular
with the men, unpopular with, the officers, very greatly upsetting
to the internal economy of regimental units. One would like to be-
satisfied, indeed this House ought to be satisfied that every possible
measure is being adopted to minimise its hardships and possible gers
In the United Kingdom, since the war, it has been necessary to spend
millions of pounds in supporting men who can no longer be_retained
in the Army. I do not pretend for a moment that the conditions are The same
here, for it is possible that most of the demobilised men can with reasonable
promptitude be absorbed into civil life. But the men are happy and well
id as soldiers. They have valuable amenities in their regiments. They have
ormed ties of friendship with each other and with their officers who are loath
to part with them. Unless men, in the frame of mind they are likely to be inon
demobilisation, are well cared for, there is sure to be, it seems to my lay mind,.
some danger that they are likely to be receptive to doctrines now 8o commonly
preached to any one who may be supposed to have a grievance. The rumours
on this subject are disquieting and 1 feel sure that the country will not aoquit.
the Government of India if, in yielding to the clamour for economy, they add
any danger to those which already exist. We must urge that there shall be
no undue haste therefore in the process of demobilisation. One more point on
the military question. The Press and many speeches, I do not mean here,
speeches made in the country, have been full of diatribes against the practice-
of employing Indian troops overseas. I confess that to my mind this
criticism is not well conceived. Why should India not take her share in this
duty ? It does not cost India a penny and service on overseas garrisons is well
paid and popular. These two questions, the questions of demobilisation and
of overseas garrisons, hang quite suitably and well together.

Sir, on the question of general taxation a speaker in the House of Com-
mong laid it down that a tax should be equitable, economically sound and pro-
ductive. I wish to draw the attention of the House to two forms of duty
which satisfy none of these three conditions. In the memorandum explain-
ing the details of the estimates, I see that in the revised figures for the:
current year (1920-21), a substantial decline is anticipated under the head of.
Export duties which were originally budgetted to yield Rs. 6884 lakhs but are-
now expected to yield only 505 lakhs. This decrease of Rs. 188 lakhs is to be -
found chiefly un(lar Hides and Skins, which are Rs. 143} lakhs less than
anticipated and Tea which is Rs. 21} lakhs less, due, as the Memorandum -
says, to the depressed condition of these trades. If a similaxr condition of
things occurs in the coming year, I am afraid, the Honourable the Finance-
Member will lay himself open to the description once applied to the Chancel-
lor of the Exchequer—the manipulator of mythical millions. Taking first the -
item Raw Hides and Skins, we find here a typical instance of the evil effects
of imposing & duty without taking into consideration all the factors. likely to-
influence the position. It will be remembered that the duty on raw hides and
sking, Mr. Spence has already alluded to this matter, was jmposed during the-
Simla Session- ip September 19.9. When introducing the Bill that was:

. \
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necessary to amend the Indian Tariff Act, the Honourable Member in charge
said that the object of the Bill was to ensure that our hides and skins should
‘be converted into fully tanned leather or other articles of leather so far as
possible in India and failing this in other parts of the Empire, instead of
being exported in a raw state for manufacture in foreign countries. I o
at a later date to be given an opportunity of explaining to this House how the
legislation introduced in 1919 has failed te have the effect intended. Indeed,
an officer of Government in the Council of State the other day stated that he
had heard of a ‘tax on hides which was now ringing. the knell of that
industry’. My point meantime is, that this duty was never imposed for
revenue purposes but solely for the purpose of helping a particnlar trade or
industry, Then again in the original Budget for the current year this duty
was estimated to yield Ra. 210 lakhs. Asa matter of fact, it is now not
expected to yield more than 664 lakhs and I am very disappointed to find
that Government have not given a favourable ear to the representations of the
merchants who are engaged in this trade. Instead of cancelling this duty
entirely, seeing that it has failed in the object for which it was originally
levied, or instead of suspending the operation of these duties so long at least
as the present depressed condition of trade continues, I see that Government
expect to realise & crore of rupees under this head during the forthcoming year.
Another point, I must admit, that the export duty on tea is different from that
on raw hides and skins for the reason that the Tea duty was confessedly
antroduced as a revenue yielding tax.

Even so, it must be remembered that the imposition of that tax
was practically unopposed for no other reason than that the war
was in progress. :

In the Budget for the current year the tea duty was estimated to yield
63 lakhs, but is now expected to return 414 lakhs only, and for the ensuing
year I observe Government have budgetted for an income of 50 lakhs under’
‘this head. 1 quite recognise that this is not the time to dispense with taxes
or duties which yield an income to the State, but, in my opinion; this is not
a sufficient reason for continuing the  duties either on hides or tea, and 1
appeal with confidence to Government to give relief to trades so hardly hit
a8 the hide and tea trades undoubtedly are. I have not been able to go
over all the items in the accounts laid before us to see where savings can be
‘effected in expenditure in order to permit of these duties on tea and hides
being dropp«xf out of the accounts; but under the head of posts and tele-
-graphs I find items of capital outlay amounting to over 2 crores of rupees.
which are being charged to the revenues of the ensuing year. I would
suggest that the time has now arrived for maintaining separate dccounts for
revenue and capital expenditure on posts and telegraphs. If those 2 crores
.are now transferred to capital account, this will enable the export duties on
raw hides and skins and on tea to be dropped out entirely. As I have
already mid, taken together, they are expected to yield only 108 lakhs for
the current year, and 1 think the Honourable the Finance Member is
optimistic in budgetting for a yield of 150 lakhs from these duties during the
.ansm'ng year. The transfer to capital of the 2 crores already referred to will
more than cover the deficit cn.umf by the cancelling of this Rs. 1} crores
-of export duties. J trust the Honourable the Financé Member will give
‘this matter serious congideration, and that Honourable Mrmbers here will

3 r.M.
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‘support me in putting forward this recommendation with a view to helping’
itwo Indian trades which are at present in a very depressed condition.

Yet one more point, the question of Cotton Excise. I do not suggest
for a single moment that that tax should be removed in a year like this.
It has existed now for a considerable time but I do feel most strongly, having
regard to the original history of this tax and of the accusation which with a very
great show of justice can be brought against Government that the tax was
imposed as a sop to Lancashire. 1 say, that in view of the history of that
tax, it will be to the credit of the Government of India to have it removed
at the very earliest possible opportunity. ’

Beohar Raghubir Sinha: Sir, several gentlemen yesterday congratulated
the Honourable the Finance Member some way or other:on the presentation of
the Budget while subsequently their own speeches did not help them much in
their felicitations. I personally do mnot know what to do. To my mind, it
appears that it is useless to congratulate or condole the Finance Member, for
it is not £e who is mainly responsible, but the whole top heavy machinery of
the present Government. Any official Member in the position of the Honour-
able Mr. Hailey would have done what he has done. I would have liked to
use some such expressions to the Government as it stands to-day; but allow
me, Sir, to defer my congratulations or condolences for some future day as my
heart is too heavy to-day and am dumbfounded in consequence of the horrible
sight of abnormal increase of military expenditure and additional taxations on
the already heavily taxed wretched India. While going through the speeches
of the late lamented Mr. Gokhale, the very first of his g]Ziudg‘ei: speech delivered
in 1902, dilating upon the ever-increasing burden of military expenditure and
taxation, carried me away to pause and think and question myself : Isit
really a fact that we are exploited for the interest of others? I cannot answer
this qyestion at the spur of the moment, though I fully realize thatan im-
pression has gained ground in the minds of the majority of the Indians—more
jparticularly in the minds of even the illiterate poor villagers of India. It can
not be denied that India is seething with discontent and it is the dnty of every
loyal citizen and well-wisher of India to see that every sincere attempt is made
to allay such a feeling and produce confidence among the people as to the good
intentions of the Government. Sir, nothing now should be done to further
-exasperate the already exasperated feelings of the people and I shall be want-
ing in loyalty to the British Government and to my people, if ‘1 suppress or
.conceal the real sentiments of the dumb illiterate men and women of India with
whom I have occasion to move. 1 would not have minded the Budget- much
if the Government assured me that the people all round get two full meals
a day, sufficient clothing to cover their bodies, have sanitary surroundings,
.adequate medical aid, increased mass education and sufficient security in the near
future, that Indians stand on their own legs enabling them to protect them-
welves from oppression within and aggression without—I would not have
.minded the military expenditure much, bad the military services been mostly
Indianised. . .

I do not mind the fresh taxations much, had I entertained the hope ‘that
a grenter portion of the same would be spent in meeting the real demands of
the people. I had expected that the new era would bring us more and more
gecurities for the fulfilment of some of our long cherished demands as detailed
above. 8ir, I fail to support the Budget as it stande new. The Honourable
the Finance Mamber told us that under the Reforms the Government shares

»
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its responsibility. With this Assembly, I shirk that responsibility if anything
is thrust upon us without our free consent. In the end I have to strongly
oppose the increase of the price of post-cards and the charges on umbrella

-which is a necessity rather than a luxury. It is deplorable that an extra
burden of duty is put upon fuel, food-stufis and fodder, which would fall very
ll,\e:;'ily upon poor agriculturists and they should be relieved of this further-
urden.

Bhai Man Singh: Sir, it is rather unfortunate that in the very first session
of its"life this Assembly is required to face the situation of a financial
crisis both from the public as well as the administrative point of view. The
Honourable the Finance Member has given usa vivid photograph of the
financial difficulties of the Government and it is, therefore, just the time
when the strictest possible economy should be adopted on all sides. My other
learned and Honourable Colleagues have addressed the House on different
Ehases of the Budget and after the well-informed and expert opinionr expressed

y the Honourable Mr. Rahimtoolla Currimbhoy, Mr. Price, Mr. Shahani and
Mr. Jamnadas Dwarkadas, I need hardly add a word about the policy adopted
by the Government in the matter of exchange.

More than balf of the expenditure proposed consists of the large amount
of 66 croves of rupees for military expenditure. Let it not be said that 1
would ever like to grudge any sacrifice in men and money that the country
may have to make for its defence from foreign aggression and, though
personally not very strong in physique, I have the honour to helong to the
great Sikh community which has always supplied the finest soldiers of our
army and have proyed their strength and courage before cannon and steel in
India and outside India. We Sikhs know not how to shrink from war
and always avail ourselves of the very first opportunity of serving the
Motherland with our lifeblood. I, asa Sikh, have all respect for a soldier..
But, Sir, while I am fully conscious of the importance of the Military
Department, I owe a duty to the taxpayer as well, and bad it not been for
the very great financial difliculties and the large item allotted, perhaps I
would have been the last person to grudge the military expenditure.

I may say that even military expenditure should be kept within proper
limits, except in times of pressing need during war. The soldier is really a true
friend of the poor, his very life is meant for the poor, and he would be the
last person to see u poor man heavily taxed except for dire necessity. I
myself really shudder to see the high figure of Rs. 66 crores allotted for milita
expenditure. ‘This amount is not votable by the House, and its discussion 18
practically forbidden fruit to the Assembly. But, Sir, we are asked to pass
demands and to vote for new taxes on a country already undergoing a finan-
cial crisis and great unrest on this and some other grounds. However much
I may deplore the fact, and I would be the last person to create a blockadein
the way of the administration, I for one cannot make up my mind to vote for
new taxation until I am convinced fully that it 1s impossible to
reduce the large amount allotted to. military expenditure, Retrenchment.
should bé made as far as possible, and -1 think there will not be a single
Honourable Member in this House who, consistently with the'trust reposed in
him by the public, would be willing to allow any further taxation and to vote
for all the demand upless be is ful%y ratisfied that it cannot be helped. We.
have been supplied just this morning in this very House with & memorandum,

-~
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wwhich I must frankly say I had no time to read, and it is quite possible that
«Government may have given some satisfactory explanation therein for increas-
.ing the military expenditure. My Honourable friend, the Military Secretary,
has stated that we require very good equipment for the army, on the most up-
to-date scale. I perfectly agree with him that the Army should be as strong as
possible ; but at the same time we should look to our purse as well. No doubt
foreign invasion or internal disorder may threaten the country; but with
equal force 1 would say that financial bankruptey too is noless a calamity for
the country. I would suggest that if possible the military authorities should
stpone some of the expenditure for this one year and incur it next year.
he great reason given for the high military expenditure s the situation on
‘the frontier; but I submit that the frontier situation has well-nigh always
been just the same and I fail to see why we should have an abnormal expemﬁ-
ture this year. Our army was not large before the war ; still they proved up
to the mark and we supplied men and money ; and there is no reason to fear
‘that if another exigency arises during the ensuing year we will not do the same ;
we can be asked to vote for further expenditure, to levy further taxes if neces-
sary for that purpose, and I think each vne of us wonﬂl be perfectly willing to.
vote for such a thing at any time if any unforeseen war or any such con-
tingency arose. But to vote —or rather to support such high military expendi-
ture in the face of the present circumstances, well, I personally cannot see my
way to do it.

Bomething has been said about internal disorders and that we might have
something to fear from non-co-operation. I would submit, that each one in
this House knows fully well that the first principle of the non-co-operator is
non-violence, and up to this time most of the non-co-operators have been non-
violent. In face of this fact we cannot say that we think there is any danger
from the non-co-operators.

If the Indian Army has proved itself to be up to the mark during the
great German War, I do not see why it should not again be up to the mark
now; and I do not see why we should go on increasing expenditure on that
-side without trying to curtail it as much as possible. '

Sir, there are many ways of reducing military expenditure, and they are
-surely worth trying. Two great thinﬁ are the Indianising of the Army
-and adopting the Territorial system. e have been crying for these for a
pretty Emg time. To-day ‘we are told that Government is ready to make an
-experiment. With all due deference, I may say, that I think the time for
making experiments is longi past and the time has come for real action. I
may be forgiven if 1 make a little digression here on an allied question just
for a moment. His Excellency the Commander-in-Chief has told us that tte

Government is prepared and is willing and is trying to give many more King’s
Commissions to Indians. I would like to know how many King’s Commis-
.gions have up till now been given to Indians . . . '

8ir Godfrey Fell: May I say, Sir, that that information was given in
reply to a question in this Assembly about a week ago.

Bhai Man Singh: Further, I would like to know how many Sikhs have
been given the King’s Commission in spite of the fact that they have provided
the finest Army. "laking all this into consideration, the facts given to us are,
‘T think, very meagre, and we cannot be satisfied with these results achieved
up till now. I wish that the Government will gee their wAy to mend matters.

.
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If the present situation regarding the grant of King’s Commissions is to go
on, I may ey fmnklly that the present military men are not satisfied with
their present lot and will not be satisfied until they are given a freer chance of
getting to the higher posts. ‘ :
The questions of Indianising the Army and of introducing the Territorial
system have been discussed by my learned Honourable friend, Sir Sivaswamy
Aiyer, and I need not go over those details again. But I may add that even

Sir K. G. Gupta in the Esher Committee’s report has laid great stress on the*
int that in order to reduce the military expenditure it is necessary to-

ndianise the Army. T

Coming to the other items of expenditure I would submit, Sir, that there seems:
to be more room foreconomy. 1 need hardly repeat the necessity for practising
the strictest economy at this juncture and we sbould try to save every pie that we
can possibly do. Now, Sir, as my Honourable friend, Mr. Neogy, pointed out,
so many subjects have been transferred to the provinces and for that reason we
expected a large reduction in the Secretariut staff. When the provinces are
managing their own affairs the burden on the Imperial Secretariat is expected
to be less, but I am astonished to find instead that instead of any reduetion
having been made there is some increase in the posts. Taking the Home
Department, there is a whole staff of officers on special duty ; the expenditure
during the last year under this head was Rs. 26,200, and under the present
Budget we find the total expenditure of the officer on special duty along with
his, staff comes to Rs. 95,000, practically a lakh. As my friends have pointed
out, there is similarly the post of another Inspector. Again, in the Home
Department, instead of one Deputy Secretary we are asked to vote for two
Deputy Secretaries, which would mean an extra expenditure of about
‘Rs. 23,000 a year. Again, in the Education Department, though education
proper is not only a proyincial but a transferred subject and though naturall
on that account we can expect some decrease in the staff, I find, with aﬂ
apologies to my friend, the Honourable Member for Education, that one of the
Assistant Secretaries on Rs. 400—1,250 has been converted into a Deput
Secretary drawing Rs. 1,600—1,700, whose total pay is Rs. 19,400 ; thus
find that instead of Rs. 22,860 under the Budget estimate last year there is
a demand of abomt Rs. 81,000 this year. I now come to the Finance
Department, and I hope the Finance {Iember, the Honourable Mr. Hailey,
wﬂFaexcnse me for tbat ; I find there is not only no reduction, but posts that.
have been created very lately, say within the last one or two years, have not:
been abolished. If I mistake not, the Joint Secrctary’s post was created only
two years ago ; similarly, there are two officers on special duty that cost
about Rs. 40,000 a year. So, taking all these facts into consideration, with
due deference to the Finance Department, I do not find that any economy bas.
been even tried in that side.

Coming again to the Railway Board I see there is now a President and two
" Members. 1f large Departments like those of Finance and Home can be run
by worthy and distinguished Members like the Honourable Mr. Hailey and
the Honourable 8ir V%iliam Vincent, I cannot nnderstand why the Railway
Department cannot be run if we had only one Honourable Member at its
head. .

. In this way, there will be a saving in the salaries of the two Members of
the Railway Board as” well as of some of their Secretariat staff. Now, Sir,.



GENERAL DISOUSSION ON THE BUDGET, - 18%

there are some, or rather many -railways which are worked by companies
and according to the contract, their charge could be taken over by Government
by giving them 6 months’ notice. Well, Sir, if the Government were to take-
c{nrge of these railways by giving them the required notice, it would mean a
saving of 66 lakhs of rupees out of the surplus profits to be paid to the com-
panies for six months. If weamalgamate some of these lines with the others, it
will be possible to reduce the expenses incurred for supervision, etc., about a crore:
would altogether be saved. -Apparently the items I have pointed out would
look very small in themselves, a lakh from this Department, two lakhs from that
and so on, but taking them all altogether, the total might come to more than
a crore and a half. It also makes clear that no strong efforts are made to
practise strict economy by “reducing some of the highly paid posts and
relieving the revenue to some extent. When I am speaking of taking charge of’
the railway lines run by companies, I am conscious of the fact that a committee
has been appointed am{ is taking evidence on the point, but since to-day we
are asked to vote for new taxes, and we have to look first to the interests of the-
tax-payer, I think I am perfectly justified to press that point even at this
stage, and of course to the best of my knowledge that committee is not
expected to look at the situation from the tax-payer’s point of view.

Now, Sir, coming to the question of capital expenditure in connection with
the new Delhi and other demands, I may submit, that it is a common principle-
of economy that if I have got less money to-day I should invest less, and if
1 am to invest in capital I should only invest in those things that may pay
me by way of profits and I should shrink from expenditure on any other
thing whatsoever as far as possible. Keeping that principle in view, I request
Honourable Members to keep that principle in view while they are voting on
those items in the Budget. '

Now, Sir, I have to make a few remarks on the question of taxation .

The Honourable the President: Taxation is a large subject to be dealt
with within the time at his disposal, which has already been exceeded.

Mr. P. P. Ginwala : Sir, before I make a few remarks on the Budget,

I would like to say that before I left Burma I naturally enquired of some

survivors of those who once sat on the Legislative Council of India asto- -
what they did with the Budget. I asked one of them ¢ What do you do
with the Budget’? He eaid, ‘ If you want to do anything for Burma, don’t.
touch the Budget.” So I then said ‘How do you manage it’? He said,
¢ There is a very good gentleman there, he is very amiable and very obliging,.
{ou go and see him, and you say what you want for Burma and I am sure
e will give it.to you’. Of course, I need hardly say, that he was referring to-
the Honourable the Finance Member. Of course he said ‘You will have to satisfy
him that you have a good case’. 1 asked him how that was possible and he-
said, that the gentleman would be satisfied if I said that I came from Burma,
for there was so very little done for Burma that if I asked him for any
little thing, he was sure to do it. I am glad to say that besides
the qualities  which he ascribed to the Honourable the " Finance
Member, 1 have found from what I have seen of him in this House,
that we could not have a better Finunce Member than the Honourable
Mr. Hailey. He is willing to hear complaints and is ready to redress them if
he saw his way to doing so. I regret, I did not follow the advice given me

this time but probably before the next Budget is ready, I*may have to go and

.
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see him about these things privately. In the meanwhile, I should like to draw
attention to three or four aspects of the principles of the Budget which ap
‘to me to affect my poor province, and the House will bear with me if they
think that I am taking a parochial view of the Budget. First of all, last
year we read in our newspapers & number of very enoouraging articles,
-one of the newspapers is conducted by my Honourable friend to my left, Mr.
MoCarthy, promising that we were within reach of a rilway between India and
Burma. We had heard of it for the last 20 years orso, and I was very
.sceptical whether it was possible that it could be true. I thought, however, that
-after all something might be true in that connection, and 1 came here quite
prepared to see that a few lakhs would be devoted for accelerating the progress
-of the railway between India and Burma. To my disappointment I found
‘that there was no such thing, and I now understand, of course I am subject to
-correction, there is not the least chance of its being taken in hand for many
years to come on the ground that it is not likely to bea paying proposition
for India. Well, 8ir, in fairness, am I not entitled to ask whether you are
going to construct a railway between Burma and India only if you find it a
paying proposition ? You constructed railways before and, I believe, you have
lost large sums of money over them, and youare still constructing them in other
rts of India and losing money and therefore that is no reason against the cons-
‘guction of & railway between India and Burma. Even the survey which was
going to be taken in hand, I understand, has been given up now. I hope,
8ir, that the Honourable Member for Railways will in his speech give us his
views in connection with the construction of this railway. We have been
waiting 20 years and we are not an inch further than we were before and I
think it is time this matter 8 seriously taken in hand.

And then, Sir, thereis one item about which the other day I asked a ques-
tion. Even the Honohrable the Military Secretary was unable to understand
it or rather that he appeared not to understand the position. It was in
-connection with this Ivfx itary Frontier Police—the Burma Military Police. I
believe, Assam and Burma are the only two unfortunate provinces which have
got to carry on their frontier defence by means of this military police. It was
.conceded that 68 per cent. of our total expenditure on the military police was
due to the defence of the frontier and 1 believe, it was also concedec{ that a grant
from the Government of India was to make good this amount to us. 1 find,
.8ir, that in the demand for grants there is a sum of 45 lakhs in round figures
which Burma is going to get in oconnection with this from the
Government of India. I hope, Sir, that that figure is only a provisional figure,
because I am quite certain that if it is based on any previous figures
you are bound to go wrong. Since you bad your figures last a very large
amount of expenditure has been incurred in connection with the improvement
of the military police forces and, if this figure is not rectified when you are
in possession of all the information, Burma stands to lose at least 15 to 20
lakhs. Then, Sir, there is this question of the income-tax. I am not referring
in any way to the fact that income-tax has become an imperial levy subject
to certnin adjustments. What I am referring to is this, no figures are given
here in your Budget from which I can see_what the contribution of Burma
is going to be on that account to the Central Government. I understand,
8ir, that the Government of India bave now decided, that instead of a certain
percentage on the assessed value, we are going to contribute a certain lump

a
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-sum, which is based on the figures of 1920-21. Now, Bir, we wero rather
move fortunate in that year than other provinces which I see have been
-complaining of trade depression. In our province, so far as the income-tax was
concerned, we had a bumper year, and the amounts we collected exceeded
by far what was expected. If you are going to accept those figures as the
figures on which you are going to base this contribution, you will take from
us & much larger sum than we are likely to collect, with the result that there
will be a defictt which will have to be paid out of our own revenues to complete
this contribution, and I trust, Sir, that if the Honourable the Finance Member
finds later that the situation is such as to necessitate our paying to the Govern-
ment of India any sum above the amount which we realise he will revise his

figures.

There iz one other point, and that is this question of the rice profits.
Now, Sir, I have been trying to follow this rice profits account. I don’t want
to go at present into the history of that question at all, but we claim, and it
in now generally admitted, that we are entitled to a sum of 9 crores and a
guarter of rupees from the Government of India by way of rice profits. Our
case is, that this is a debt which the Government of India owes to our province.
Now they have admitted that the sam is payable to us—this 9 crores and a
quarter. But they say, that we inust wait until they are in a position to pay
us. Of course, it is said that the amount, is lying to our credit. But we are
also told that when we want it, we have got to &ive them notice that we want
it and, if it is convenient to them, they will pay it. There are many methods
of keeping accounts and this may be very good from the point of view of the
Government of India, but I submit, that we are right in saying that it means
a loss of noarly H4 lakhs of rapees a year to Burmn. If the Government of
India, instead of keeping our 9} crores as & deposit in their cash account, could,
transfer it to its debt account and pay us 6 per cent. interest, we would
gain to the extent of 54 lakhs a year. We are not asking you to make us
a present of any interest. We are asking you to pay us interest which you
owed us, and which, you would have to pay if you had to borrow this money
in the open market. OF course, it may be said that other provinees do not
get interest: on their cash balances. True, Sir, but this is not an amount
which at all ought to have been in your cash balances account. This 18-
an amount which you had taken from us and, now that you admit that

ou are not entitled to it and when you are willing to give us that amount,
think it would be unfair to a young province like {i{urma that you shonld
not pay the interest whilst you enjoy the use of our money. I trust, the
Honourable the Iinance Member will see his way to change this method of
keeping his accounts so that it may be more favourable to Burma than it has
been in this instance. '

Mr. B. 8. Kamat: May I suggest, Sir, that the time-limit should be
- cut down to 10 minutes o as to give everybody a chance of speaking.

The Honourable the President : Order, order. It has been put to the
Chair that the time-limit for other speakers be cut down to 10 minutes. I
do not take the responsibility of doing this. But the Honourable Member
can put it to'the House. -

Mr. B. 8. Kamat : I beg to move that the time-limit of 15 minuntes be
cut down to 10 minutes in the interest of those speakers who want to address
the House, and, secondly, I wish also to suggest that the House should sit
longer. - *

«
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The Bonourable the President: Order, order. That is guite a-
different proposition.
. The question is, that the time-limit for speeches be reduced from 15
minutes to 10 minutes.

The motion was adopted.

Khan Bahadur Zahir-ud-Din Ahmed: Mr. President, I am new to the-
job, T have come here to learn and not to impart knowledge. I am nota
¢ suljanta” man like most of my Honourable friends here. I know that the-
art of governing is a thing which cannot be learnt in a few days. It takes
years and years to learn how to administer a country. I have read History
a little from -which I learnt of all the peoples on the face of the earth, it was
the British in the modern age, as the Romans in the old, who excelled in.
it. I know this if 1 go to teach them a lesson in this branch the men in the
know will enjoy the fun most. 1 bave half of a century’s knowledge of the
British admimstration of India. I saw a good deal of improvements during
these fifty years. I raw Railways, Steamer services, Post and Telegraph.
offices and other improvements cropping up everywhere. Dacoits, Robbers
-and Thugs and Pindaries gradually disappeared. Out of chaos and anarchy,
peace and order were evolved internally everywhere and the country was.
saved externally from invasions. All these required money and if the country
is to improve and we want security, we must pay for the same.

I never raw any Government Members present bere before, neither have:
I interviewed them since 1 have come here. T do not know them by name..
I do not know who is who. There is a Persian raying ¢ Sugae Jard Brathera
Shaogal’, which means all yellow dogs are cousins to the jackals. They—I1
mean the Government Members—are, one and all, the same to me, but I
know this, they will be as faithful to their duties as the dogs are to their
masters and they will be as sharp and intelligent to escape from their enemies
as the jackale do. Besides this, 1 have seen their conduct collectively in.
this House, and T am much struck by the same. Moreoyer, they are amiable
in their manners, and conciliatory in their tone and language. I wish the
House could copy the same. They bave been very careful in protecting the
interests and privileges of the representatives of the nation. These officials who-
watch our interests so very well can never do wrong to the nation itself whose-
interests are trusts in their hands. I think I can take it for granted that they
bave devoted their expert knowledge in drawing up the Budget. They have:
no doubt taken the fact into consideration that India is too poor for further:
taxation. 1 believe, finding no other alternatives, they have had recourse to-
this mode of halancing the Budget. 1fIam to suggest any improvement, I
may receive the retort ¢ A fool has rushed in where angels feared to tread.’

But, all the same, I desire to appeal to them in one matter which is this.
1 ask them to watch that the interest of India may not be subordinated to-
that of Great Britain and the Colonies. That is, India may |not be exploit-
ed in the interests of the other countries.

_ In times of emergency, such as the late war, it cannot be otherwise ; but in:
ordinary times, India must be protected. The interests of Great Britain are
.world-wide and for these India, which is not interested, should not be made to
pay. The Indian army should now be only sufficient for India’s needs or a little-
more. 1 am not for weakening the army. Of all the countries on the face-
of the ;earth, Indise has suffered less from the ravages of the war and. it was-
[}
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due to India’s having a strong army to start with. A strong army is always

cheaper to -the nation in thelong run. An oyster must have strong shells to
protect itself, such is the condition of India.

I come here as a representative of the Mussalman population of the Dacca
Division consisting of over 8 million souls. The Government Member will
correct me if I wm wrong in my figures. These people are mostly agricnltural
and deeply in debt to the makajans. As soon as they gather their crops,
including their foodstuffs they sell almost all to pay their makasaus. They
again borrow from their makafans from time to time throughout the year
for their needs. The food grain is cheap comparatively speaking when the
crop is gathered and sold by the cultivators. As soon as they are in the hands
of the second-hand dealers, they enhance the prices, sometimes double them.
It always so happens that these cultivators have to purchase in the end their
own products, specially rice, from the second-hand dealers at double the prices
at which they parted with them only a few months before ; hence the export of
rice does not help the cultivators but the second-hand dealers who are also

makajans and purchase the rice very cheap. The price is inflated twofold or
threefold when the export commences. ”

People talk of Bolshevism coming from Russia. I can assure you, Sir,
that Bolshevism will not come from outside, it will crop up spontaneously
from inside unless the cultivators are protected from the makajans who are
oftentimes also the second-hand dealers of their products. The obsolete Bengal
Government have started Co-operative Credit Societies and, not trade unions,
as this House recommended, which though in their infancy are doing immense

ood to the cultivators and are saving them from the clutches of the makgsans.

ut no steps can be taken to protect the cultivators from the second-hand
dealers. If the cultivators could only export their products, then India would
be a changed country. Much of the miseries of these people wonld long ago
have disappeared. Truth is stranger than fiction. These eultiva.torsntiem—
selves do not want the foodstuffs to be exported outside the country as I
have said before. They have to pay double or even more than the price
thc:{ got for their own products. It 1s a very difficult problem to understand
and none but the suffering cultivators can unravel this tangle. )

During the last two years, I have seen with my own eyes men and .
women eating kitchen sweepings and sharing the same with the street dogs.
It was a heart-rending sight, human beings and dogs eating together the same

- discarded food. I wish I could show you, Sir, the sight. Such being the
state of affairs, export of foodstuffs, especially rice, will only add to their
sufferings and it is for the Government Members to judge whether new taxes
can be imposed on such people. If no other alternative is possible, Iask, I
appeal to the Christian sense of the Government Member to remove the taxes

even within the year, if there be any improvement in the finances before the
end of the year.

I do not at all congratulate the Member in charge. Rather I blame him

for trying to draw milk out of a dead cow and doing this miracle almost
successfully. -

I told you, Sir, some time before that my friends of Dacca called me a
Member of the Lunatic Asylum, but I have not told you why. Thereisa
reason, which is this. Iam now a neighbour of the Dacca Asylum. I eay,
not only a neighbour, but some time an inmate of it. . I used to stroll ingide
the place during my offtime, with the permission of the authorities there, and

- N
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used to hcar'a%'ruments. debates, and saw divisions and adjournments taking
place there. This was all the experience that 1 got in this line. Unfortu-
nately, I have left all my Dacca notes behind. Hence 1 cannot say where I
have heard superior arguments, whether in Dacca or in Delhi. H};Weve'r, I
am taking the notos back from Delhi with me and I will compare them
with the notes that I took during the last three years in my native town and
which, I am sorry, I have left behind. If I live till the next session, I will
be able to tell you, Sir, which experience has benefited me most.

Moreover, 1 suffer from lapses of memory and frequently go to sleep in
the midst of the debates and when I suddenly get awake Iy forget myself
where I am ; whether I am in the Asylum at Dacca or in the Assembly at
Dethi. I admit, Sir, that yesterday and also to-day I had lapses of memory
several times and that too, without going to sleep. My Honourable Colleagues,
the M.L.As. will excuse the ravings of a dis brain.

Mr. Amjad Ali: I rise to a point of order, Sir.

Khan Bahadur Zahir-ud-Din Ahmed: There is nothing out of order
(turning to Mr. AjmAd Al): . . . .

The Honourable the President: The Honourable Member must address
the Chair. (furning to Mr. Amjad Ali). What is the point of order?

Mr. Amjad Ali: In referring tothe Budget the Honourable Member was
referring to M.L.A. by which he means Member of the Lunatic Asylum. This
he has used to-day and the other day. I do not know what bearing this has
on the Budget under discussion.

(At this stage, the Depnty President, Mr. 8. Sinha, took the Chair for a
short time.)

Babu J. N, Mukherjea : If I rise at this stage of the dehate, it is solely
with the object of emphasizing one or two points which have not to my mind
either been ro far sutliciently debated or which may require to be considered
from aview point which may be different from that of the official Members of
this House. In introducing the Budget for the current year on the lst March
1920, the Honourable the Finance Member, speaking of the future, observed :

“As for the future, the rovenue of India avo steadily and surely expanding and their
expansion affords & guarantee of their adequacy to meot such problems of development as
immediately confront the adthinistration of the country. Our pre-occupations lie rather in
the provision of ways and means to meet our capital liablities.’

The public thus got the ides, and not unnaturally, that at least during
the first year—the year of inauguration—of the reformed legislature it
would be given an opportunity of considering from its own point of view
the adminstrative situation and to take part in-the creating of liabilities
necessitating the mising of funds by fresh taxation to meet such liabilities. The
Honourable the Finance Member, while suggesting last year that it would be
necessary in the near future to meet the first of the heavy labilities created by
the short-term loans, viz., the repayment of 19 crores of war bonds that would
fall duein August 1920, did not foreshadow the imposition of fresh taxes in the
year 1920-21 or 1921-22. No one can doubt the soundness of the financial
proposition that no country can continue to live indefinitely on ite overdrafts.

¢
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Does this proposition, however, necessarily mean that the Government of India
could not even for u year of financial uncertainties and surprises
improvise means to tide over the difficulty even for a short time to enable
the reformed legislature to vindicate its existence as such? A considerable
body of the people as non-co-operators are anxious to demonstrate to the world
that the ret}:‘med legislatures of the country do not represent the country at
large, that the Council have no real voice in the determination of administra-
tive measures, and that no good can be expected out of the reforms. It is
very unfortunate, therefore, that the inauguration of the reformed legislature
of the Central Government should synchronize with the imposition on the
people of fresh taxes of a varied description.

~ Was it impracticable for the Government to wait for at least a year to
allow the country to settle down into normal conditions; and for the extra-
ordinary fluctnations of exchange to resume their ordinary course, before fresh
proposals for taxation of a considerable character were placed before the
country for its acceptance ? Taxes once imposed are seldom removed. They
continue, sometimes, even when the causes which induced them are more or less
removed. A revenune swollen by fresh taxation into larger proportions often
gives vise to an inclination to fix up expenditure in accordance with ite
dimensions, even though the increased taxation may continue to entail hardship
on the tax payer. Proposals for fresh taxation might seem, therefore, to be
more in keeping with the altered. churacter of the Councils, if they ‘were made
when the new Councils had been seated in their saddle ; after the mists, created
in the world of business by abnormal conditions, had found time to drift away,
and the Indian unvest due to the non-co-operation movement had abated, at
least in part, as it is bound to do in the near future. The imposition of fresh
taxes at this time of unrest and uncertainty seemg, therefore, to be very inoppor-
tune. Of its many results, one will be that 1t will ftve those who are not friendly
towards orderly progress a fresh handle to work their plans. The financial
sitnation which has been pleaded in justification of the imposition of fresh
taxation, has in some measure been the creation of the Executive Government
of the country. There is a feeling abroad that the very large increase in the
pay and emoluments of the various services could have been greatly obviated if
eater care had been resorted to and Government action in this behalf had
lg):an less precipitate.
The situation in the world of exchange is believed to be largely due to
the action taken by Government in this connection.

And now this House is asked to assent to the Budget, and to the proposals
for fresh taxation. The choice which the House can exercise on this matter
is, however, of a very limited character. It cannot create an impasse by refusin
to vote for the Budget. The only thing it can do is to indicate, in a very amaﬁ
way indeed, the inclination of its non-official mind about it. It cannot control
the rituation, '

The necessity for the reduction of the military expenses of the country has
béen, I believe, fully demonstrated by other speakers. .I do mnot wish
to pursue this subject any further beyond saying, that, if I remember
aright, recently in the I’f;use of Commons, a motion was adopted
to the effect that the introduction of the "Air Force would lead to a large
reduction in the maintenance of the Army. This is a question which I suppose
we can place before His Excellency the gomma.nder-'in-Chief for consideration.
Unless this matter of reduction be constantly kept before® the official mind,
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no permanent financial improvement seems to be practicable. One cannot forget
that there is a fixed relationship between the tax-paying capacity of a people
and®the scale of its administrative costs. The more strain is put upon this
relationship, the greater is the discontent in the country.

""" A sifting inquiry into the possibilities of retrenchment of expenditure
should, therefore, be made by a committee composed of officials and non-officials
as early as possible.

As regards the proposal for fresh taxation, it may be stated, that any
increase in the value of post-cards, und of postage stamps for letters and
newspapers, will be keenly felt by the poorer sections of the community and
will result in a restraint upon the circulation of newspapers. The Honourable
the Finance Member has himself felt the harshness that the proposed measure
will entail, and has made his proposals with some reluctance. The proposed
customs duty on imported matches, as also the taxes on foodstuffs and fodder,
will also befelt by the people at large.

The resources of the people of India cannot bear comparison to those of
*the British Isles. It will serve no useful purpose, therefore, to institute any
comparison between the two.

Coming to the question of railway expansion, one cannot but admit that
expenses incurred under this head . . . . . .

The Deputy President: The Honourable Member’s time is now up.

- Mr. N. M. Samarth : Sir, within the short time available to me I will
not traverse the ground which has been alrady covered by other speakers.
But I can scarcely resist the temptation to speak a word or two upon the
speeches we have heard from $is Excellency the Commander-in-Chief and
more especially from my Honourable friend, Sir Godfrey Fell. I have nothing
to vay but to express my regard for the sincerity with which His Excellency
the. Commander-in-Chief appealed to us on the score of the military exigencies
at the present juncture. But, I am afraid, Sir Godrey Fell missed the point
of the whole criticism. What was really at the back of the minds of the
Members of this Assembly may be thus stated: if we are going to have so
many crores of rupees spent on the army services, we would not grudge a
single rupee if members of the Indian community were going to share equally
with the British in the training and equipment of that Army. That was the
question. Sir Godfrey Fell said that he would have been glad if the Army -

stimates were allowed to be voted npon so that he could easily get the assent
of the House but that he was prevented from doing so. We hope that the
day will dawn when he will be before this Assembly asking it to vote upon
the Army Estimates. As things stand, nothing that we can do, nothing in
this academic discussion which we have had for two days, is going to reduce
by even one rupee the Army Estimates. But if the Army Estimates were to .
be voted upon, may I ask him if this House would have ever voted one crore,
28 lakhs and 74 thousand rapees on the Royal Air Force Service when not a
single Indian officer is going to be appointed to that Royal Air Force? May
I further agk him, if the Army Estimatos were going to be voted upon, 8,05,000
BE allo:v(;ug\ tobe spent on the Quetta Staff College at which no Indian is

mitt

Sir d*odfrey_l‘ell ¢ May I correct the Honourable Member ? The Honour-
able Member has made. two misstatements in the last minute ‘a,ndfa half. Im

.
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‘the first place, although there are no Indians serving in the Air Forceas flying
men, I would point out, as I have already done, that the recruitment to the
Air Force rests with His Majesty’s Government and we have no information,
whatever to show that the Indian is not equally eligible with the Earopean for
‘service in the Air Force. As regards the Quetta Staff College,it is equall

-open to an Indian holding His Majésty’s Commission asit is to a Britis
officer.

Mr, N, M. 8amarth : The remark has been received by some with applause.
I regret to say that the explanation has not satisfied me. If the King’s
-Commisgions are to be given to us only in aceordance with the recommendations
-of certain officers, well, I for one, do not think that those Commissions are.
going to come to us to the extent and in the way that some of those who
‘applauded the remark seem to fancy. Well, I will not pursue the subject
further. I only wantto show that if these Army Estimates were going to be
voted upon, surely many of these items would not have found favour with this
Assembly. That contingency is not going to take place for another ten years
-and I do not know whether even at the end of ten years that power will come
‘to us. ’

It has been said that all this expenditure was absolutely necessary having
regard to the menace on the North-West Frontier which the military authori-
ties have to meet. Well, if there is really an invasion or any war, then, under
‘the Act, notwithstanding anything in the section relating to the Indian Budget
the Governor General has been given power, in cases of emergency, to authorise
such expenditureas may, in his opinion, be necessary for the safety and
tranquillity of British India or any part thereof. Anything that we may vote
here will, in that case, be absolutely useless. The military authorities have
practically the power, with the sanction of the Governor General, to pounce
upon any demands for current expenditure that you may now vote, any
taxation for ordinary revenue that you may vote, to the extent that it may be
necessary in cases of emergency for the safety and tranquillity of Brtish
India or any part thereof. All this debate on the Military Budget
is but an academic discussion and, although I am glad that an opportunity
has been given to this House to discuss it, I know, as everybody else here
knows, that we have absolutely no control over these crores of rupees.

I will come now to the Budget, and may I say, Sir, to the Honourable the

. Finance: Member in a spirit of friendly criticism that I wish very:
- much that what I think-is an obsolete and antiquated method of
‘presenting the Budget could be changed. 1In the House of Commonsthe Indian
mccounts are presented in a sheet and in a form in which, as in a inirvor,
you see at o glonce what the estimates are.  You get the accounts for 8 years'
-and the Budget estimates in a small sheet. I think I have got it somewhere.
Here it is, It is a small sheet, in which the whole thing. as in a mirror, ig
-given, and I wish that method could be adopted here next year, the more so,
having regard to the provisions of the Act. In the House of Commons, for
inatance. there are what are called Consolidated Fund charges under Statute.
Bo a similar system might be introduced here to have a Consolidated charge
‘which will include separately all the items under section 25 of the Govern-
‘ment of India Act, 1919, that ir to say, those on which this Assembly will
not be able to vote, namely, interest and sinking fund charges on loans; ex-
-penditure of which the amount is ‘prescribed by or under any law; salaries
and pensions of persons appointed by or with the aupproval of His
Majesty or by ‘the Secretary of State in ComnmeiP; salaries. of Chief
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Commissioners and Judicial Commissioners ; and expenditure classified. by the-
order of the Governor General in Council as :

ecclesiastical ;
political ;
defence.

At a glance, the whole Assembly will know what portion cannot be-
touched and what portion har got to be voted upon. Let us have those figures
separately instead of being seattered here and there so that Nfembers are put
to the trouble of totalling up all those items. Just give us separately the
portions to be voted upon. I hope that the figures will be presented to us in
future in that form. My difliculty, for instance, is this. "1 was going
through the figures.

The Honourable the Finance Member as well as Members of this Assembly
will be pleased to refer to pages 120 and 121 of the Budget. They will see at
the top that it is the statement of the expenditure charged to thet revenues of
the Central Government in India and in England. Look at the item, Posts.
and Telegraphs Capital Account charged to Revenue. Item No. 18, ¢ Capital
Outlay on Posts and Telegraphs,” 2 crores, 10 lakhs and 2 thousand rupees.
Now, Sir, 1, for one, think that there is here some blunder. I cannot under-
stand how capital outlay can be debited to revenue. Either I am wrong of
it is a curious method of book-keeping which passes my comprehension. If
I am right, then there has been clearly a blunder and possibly out of this.
amount something like one crore and a half or more will be available to us
as savings,—I mean, available to us as less of a deficit than has been shown in
the Bngget. I hope the point will be cleared up. T make this snggestion.
simply becanse 1 want the accounts to be presented in the manner in which
they are presented in the House of Commons. 1 will now pass on to another
mafter.

Many Honourable Members bave commented upon the taxes. All I need say~
is that although the best attempt has been made by the Honourable the Finance
Member, possibly in a hurry, to devise a sort of taxation which will cover the
deficit, it is surprising that while certain things among which are included
clocks and watches, glass bangles, worn by Indian ladies, beads and false
pearls, toys, required for children and umbrellas are classed as luxuries and
liable to a duty of 20 per cent., in the other schedulein which articles are liable-
to & duty of 11 per cent., I find jewellery and jewels, precious stones, unset and
imported cut, and so on. I should think that the schedules are capable of a
great deal of improvement.

There are one or two more points which I wish to make.

The Deputy President : The Honourable Member's time is up.

Mr. B. 8. Kamat : Sir, I shall begin my observations by presenting one-
or two queries to the Honourable Mr. Hailey in order to ask him to elucidate
certain points in his Budget statement. We are told that this is a Budget.

- of defioits. I should like te know why an entry regarding intereit on the
Gold Standard Reserve is not shown on the credit side. This amount
which comes to somtthing like 3 crores is not eredited to revenue. If it.
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were so credited, I think our deficit would be redhced by ‘that amount..
Secondly, I should like to ask the Honourable Member another question.
rveiﬁnnliug interest receipts, namely, interest on the Paper Currency Reserve.

hy is it not appropriated to revenue also as usual. If an amount
between something like 2 and 8 crores had been thus appropriated, it would
further reduce our deficit by 2 to 3 croves, or in aﬁ 6 crores. A third
question which I would like to ask is what has been the result of the recovery
of something like £6 millions which was pending from His Majesty’s:
Government in the year 1920 on account of the eapital value of war pensions
for the Indian troops.

Now, I should like to supplement the remarks which Mr. Samarth made-
regarding the presentation of this Budget and also the form in which it comes
up before this House. Looking to the form of the Budget in the House of
Commons and the Consolidated statement submitted there, I rather think
that one point which my friend missed was this. We should like to see in
the next year's Budget at any rate a consolidated statement in some place of
the total assets and liabilities of the nation. It is perfectly true that under
the head of Interest, the national debt of India has been shown, that is to say,
the Public debt of 8 per cent., Loan 34 per cent., 4 per cent., 4} per cent., 5 per-
cent. and 53 per cent., but as the Budget is the national balance sheet of the
country, I think all these public debts ought to be brought under one head
in one place somewhere as our liabilities and on the other side we ought to
know our assets, viz., capital outlay on railways, canals and other things. If
a form like this is given we shall be in a position to know the solvency of
the countrv and how we stand financially.

Now, having made one or two observationsabout these points, I should like
"to turn to the Budget itself. The whole issue before the House is whether the
Budget has been framed on sound financial lines, on sound canons of
finance. Now, us the whole House knows the dominating principle of this
Budget is the military expenditure ; and I ask the House whether looking to
‘the progress of the country it is or it is not desirable that the dominating prin-
ciple should be the military expenditure, or the moral and material welfare of the-
nation. I believe, the mﬂita.ry authorities have been looking at the whole
uestion from the point of view of pure defence. The Honourable Sir
yodfrey Fell this morning told us that no civilized country neglects its.
defence. I admitit. I agreetoit. May lask him in veturn, is there any
civilized country on the face of the earth wi:ich neglects its produotion of wealth,.
its national industries, the development of the moral and material welfare
of its people, as we neglect it here -in this Budget? If 82 per cent. of the
national income goes for'military defence alone, it meansthat we are starving
the other development of the country. I believe, we have to look at the
Budget from two points of view. Firstly, we have to look at it, I admit, from
the defence point of view ; and secondly, I think, we have to look at it from the
general point of view of the welfare of the people, and I believe, that what the-
military anthorities are missing is the second point in the Budget. Sir Godfrey
Fell this morning told us that in Japan military expenditure had gone np
something like 800 per*cent. 1 believe, merely abstract comparisons like
that are fallacious. Has he told usin the same way how much Japan is
spending every year on her industries, on her ship-buildings, on the national
production of wealth, on national health and other services ? If he could give:
us those figures, then I can understand the comparison. Has he given us the
figures of the total national income and the income per hedd of the Japanese

» -~
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people? Unless, therefore, we know these things, it is rather idle to make &

«comparison of that sort and say that their military expenditure has gone up by
300 per cent. i

Then, again, we are told that some years ago the percentage of the military
-expenditure to the national income in India was something like 44
per cent. Sir Godfrey Fell told us. So far as I recollect, though I have
not got the volume of the late Mr. Gokhale’s speeches with me now, 1 think
. it was in a speech of Mr. Gokhale’s in this Imperial Coungil some years ago—

I think on the Budget of 1903-04—it was distinctly stated that in those days
-the military expenditiire was about 36 per cent. and not 44 or 45 per cent,
I am only stating from memory and I speak subject to correction. If that is
correct, then I say the jump from 36 per cent. to over 51 per cent. is very
high and unjustifiable, We have been told by His Excellency the Com-
- mander-in-Chief and by Sir Godfrey Fell that it was only after a good deal
«of scrutiny that the mi{itary strength of the Army, both Indian and British,
has been fixed at what is considered to be the irreducible minimum. Now,
with all due deference to the ideas of defence, I ask, is there any country which
maintains in its army this costly agency ? He has been good cnough to
lace in our hands this morning a statement of the military expenditure and the
ancreases of late years. 1f we turn to paragraph 2, page 0, of that statement,
we find that the increases to the post-war pay of the British soldiers amount to
-something like 6 crores of rupees ; he has tof:l usalso that the total strength of
“the British troops is 70,000 soldiers. Now, compare the figures for the Indian
troops during the same time. The increases on account of the Indian
soldiers during the same time comes to only 24 lakhs of rupees. Now, I ask
Ain all seriousness, is there any country in tﬁe world which maintains an army
agency so costly as that, that is to say, the increase in expenditure during
‘the same time fy;)r the British soldiers numbering 70,000 is 6 crores, while
the Indian Army numbering something like 2,29,000 gets an increase of
only 24 lakhs ?  Can there be any country which maintains an expensive
.army like this ? We agree that the defence of the country is & paramount
necessity, but we do not agree that this is the irreducible minimum of British
forces ; neither do we agree that His Majesty’s Government can lay down
what the percentage of the British troops should be. If we turn again to
page 6 of the statement, he has told us that there exists at present a semi-
~contractual obligation on the part of India to employ a certain fixed number of
British troops. I think" we are entitled to ask in consideration of that
-gtatement what that fixed number is. If that fixed number is below 70,000,
then we can claim, with all deference again to the ideas of defence, that the
number of British troops be reduced to that smaller number as is fixed by
-contract. He has not given us that number, and, therefore, I think his mere
statement that there exists at present a semi-contractual obligation in the matter
-of our. maintaining o many British soldiers is a more or less misleading
.statement.

Now, Sir, in answer to Sir P. S. Sivaswamy Aiyer, Sir Godfrey Fell told us,

“vor rather the Commander-in-Chief told us, when referring to the question of
Indian officers, that if proper education were given to them there would be no
«objection to giving them ' the King’s Commission. 1 may tell both the
Commander-in-Chief as well a8 Sir Godfrey Fell, that if the treatment in the
army is good, I belitve, hundreds of educated people from very good families

L g
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in India would come forward for Commissions provided Government were
willing to offer Commissions in large nambers. gf there is a large ratio of
Indian officers introduced into the army, then, I believe, we can keep down the
-expenditure on the military side with all due consideration for the efficiency of
the army. The whole thing, Sir, is this. Are we toaccept the dictum of the
military authorities regarding defence as the final word? Or is it the
governing principle that the final word should be with this House and with the
-civil portion of the Government of India? It is perfectly true that experts
have their own opinions. But there are experts and experts. In this
-connection, Sir, I wish to know whether it is a fact or not that the Army
Commission in 1879 laid down the relative proportion of the British troops
and Indian troops to be maintained in India as one to two. What is the
proportion to-day ? "We find in the answer which was given by Government
to one of the questions here lately that the total number of British troops
maintained in India is something like 70,000, and the number of Indian
-soldiers is 2,290,000, a proportion of 1 to 3, against the proportion
of 1 to 2laid down bythe Army Commission in 1879. Now, my point
is this, if we are to accept expert military advice, are we to belicve in the
advice of the Army Commission on an abstract question like this, or are we to
accept as the final word the opinion of the present military experts of the
‘Government of India? The thing, S8ir,is this. In no country has the
military or naval expert the last word. Take, for instance, the United Kingdom.
The first Lord of the Admiralty is the naval expert, but the final word is
with the House of Commons which votes the estimates; and we are not,
therefore, justified, with all due deference to the military adviser’s opinion,
we are not justified in taking their estimate as the final and true estimate
for the military defence of the country. We must have a reconsideration
of the whole point and the whole military expenditure must be certified by
& committee such as the one which has been suggested already, in view of
the facts which I bave brought about. In fact I think there ought to be
a small committee for the investigation of the national expenditure, after
the pattern of the special committee which was appointed by the House of
Commons a few years ago to consider the national expenditure of the country.
Asg it'is, we are running into deficits and we aresimply living as it were
from hand to mouth by means of additional taxation. That is not sound
finance. That is not progress. In view of the progress of the country, I
do think, if ‘at all we vote any expenditure for the present year, at any rate
let us vote it with this distinct understanding thap the additional taxation
which we are levying this year is only for one year and not for permanent
urposes. In fact, before we very closely scrutinise and find out whether
(P}ovemment is spending all the money at its disposal in the proper manner
for the progress of the country, I think we should not vote any further
-taxation at all.
Agnin, what are we to say to the principle involved in the demands of the’
“Government? I find that the total amount demanded for national industries,
I mean all-India industries, is only 6 lakhs. 60 croves have been provided
for the railways, including working expenses; 17 croves have been provided
for capital expenditure on railways, while for all-India national industries only
-8 lakhs have been provided. Is it not important that we should provide more
sums in order to develop our industries, in order toimprove our national
health and education ? f do not think the whole of this Budget is conceived
4n that spirit ; the whole spirit of the framing of the Budgét is only defence snd

»
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nothing else. 1dosay, therefore, that we have to consider the whole “thing in.
a different light entirely, #12., the progress of the people and also the training
of the people for the military life, so that after some years to come we can’
reduce our military expenditure and build up the national progress withe
the money at our disposal.

So far about the military Budget. There is one word which I wish to-
speak about the exchange question. I echo the sentiments which have beerr
given expression to by Mr. Manmohandas Ramji regarding the remarks of the-
Honourable the Finance Member with reference to the commercial morality
of the Indian merchant. I strongly resent and I respectfully protest against
those remarks in the speech of the Honourable Member. I believe those:
remarks are both unjust in spirit and inopportune in time ; and if the Indian-
merchants are driven as in Bombay and other places to withdraw from their
contracts, it is because—1I shall not say, the promise—but because of the-
policy of the last two years of the Government of India. I do not mean
to sny that Government is responsible for the action that they took, but I
believe that by the policy of exchange which they were pursuing for the last
two years they were morally responsible ; and if that is the state of things, I
do not think we should hold the Indian merchants in any way responsible:
for the attitude which they have recently taken up in Bombay and elsewhere.
These are all the remarks that I have to make. Regarding the fresh taxation,
I do not agree that we should increase the postal rates.

In the military expenditure Budget we have been told that long before this”
House has passed . . . .

The Honourable the President : The Honourable Member may move
that as a motion,

Pandit Radha Kishan Das: Mr. President, the Honourable the
Finance Member, referring to the Members of this Assembly, has in an
extremely lucid and able speech remarked—¢For the future they will have:
to share that responsibility. If we incur egpenditure, it will be under
their mandate. 1f we impose taxation, it will be by their vote’ He
was further pleased to observe—‘l am confident that this House will
endeavour to riseto the height of the responsibilities now devolving on it.
The world will be watching to see how we satisfy this, perhaps the most
critical test of the capacity~of a representative Assembly’.

From the speeches made in this House, I trust the Honourable the Finance-
Member is satisfied that be can bave no cause to compluin that his confidence
in this Assembly was misplaced. Whatever may be his opinion of the
soundness or otherwise of those speeches, there could not be the slightest-
doubt that the Members of this House showed that they realized their respon-
sibilities in a marked degree. Sir, we feel, we could not merit the confidence
reposed in us by our countrymen, if we did not at the earliest opportunity we
get, express in unambiguous terms our sense of keen disappointment at the
appalling state of things foreshadowed by the Budget for the coming year.

In this country, whilst it has rightly been the claim of Government that

_it hus secured the people against external aggression, and conferred on them
peace and security, perbaps equally justly it has been the complaint of the
people that Government has sadly missed opportunities of ameliorating their
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-economic and material condition. It is not, Sir, a matter of astonishment
and regret, that in spite of a long spell of peace and security andin spite of
occupying the fortunate position of having -been the wards of the
most powerful and enlightened Trustee in the world, the people of
India to-day cannot manufacture even such ordinary articles of daily
necessity as needles and umbrellas. We' have to depend for them and for other
articles of necessity on the tender mercies of foreign countries. This fact has
always oppressed my mind and I have frankly expressed it to my English
friends, oﬂﬁzial as weﬂ as non-official. They have generally tried to console me
with _the reply that the cause of this backwardness must be traced to inherent
-defects in the people of India. I have no doubt that that is their honest
-opinion. But, Sir, 1 ust confess that 1 have never been convinced by this
argument and I always thought and still think, that even assuming all possible
shortcomings in a ward, the guardian too had some duties for which he was
responsible. The ward, however, has now attained to years of majority and
<laims an equal partnership which has been practically conceded. -

We fondly hoped that with the advent of reforms the old order was to
change and that Government, which all these vears had been so solicitous for
our peace and wecurity, would henceforth adapt itself to new ecircumstances
and begin to make up for it past deficiencies by energetically applying our
resources to the improvement of our material and economic condition. Does
the present Budget justify that hope ?

We are solemnly told that the Budget provision for military expen-
diture has been taken at 62:20 crores out of an actual revenue of 1104
crores, t.e., we are to spend more thah half of onr actual revenue to
secure peace and security at the expense of everything else. This
ratio of military expenditure to the revenue is altogether unprecedented
in any civilized country in the world. Peace and security are no doubt grest
blessings, provided they bring in their train economic and material prosperity
and all those things which make life worth living. Otherwise, they only tend
to breed a nation of serfs with, perhaps, an exception of one or two Honourables,
Members one of whom is desirous of creating a Hell—for the offending Frontier
Tribes. This* House, I take it, is practically unanimous in protesting against
this huge military expenditure. Eloquent appeals have been address«lf to His
Excellency the Commander-in-Chief to cut down the expenses on the Army as
€ar as it lies in his power, and I hope and trust, that Government would see its

way to satisfy public opinion in the matter.

I entirely associate myself with the suggestion made by more than one
Honourable Member of this House that in future the services of the sons of
the soil should be more largely utilized in the army. Besides effecting
-economy, which is so badly needed, this Reform would bave far-reachi
consequences. India would then not.only be able to defend herself, but wou!;ﬁ'
in a moment of emergency be a tower of strength to the British Empire. As to
proposals for fresh taxation, the price of cloth is already unbearably high and
an increase of tariff duty on cloth, would, I am afraid, make it still more
unbearable to the poor, unless the spinning-wheel of Mahatma Gandhi were to
-successfully come to their rescue. '

The House would, I hope, agree with me when I say that the matches too are
-articles of necessity and an increase of taxation on them would tell heavily on
the poor people. I am in hearty sympathy with the increasg of duty on liquors.

P
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T would be simply delighted, if they were banned altogether from our country

when our finances couvld permit of it.

I am also in full sympathy with the proposal to raise the general ad valorem
duty of 74 per cent. to 20 per cent. in the case of motor-cars, motor-cycles,
tyres, silk piece-goods, fireworks, clocks, watches and musical instruments, eto..

mbrellas, however, are not articles of luxury ; they are a"necessity in the hot

sun of India and during the rainy reason and 1 strongly urge that there should
be no increase of duty on them.

1t is only right that the present import duty on foreign sugar, as well as
on cigars and cigarettes were raised.

Coming to railways, this House, I hope, would be unanimous in opposing-
any increase of duty on firewood and fodder. From the observations that feﬁ
from the Honourable the Finance Member, during the course of the speech of
my Honourable friend, Mr. Joshi, it was a great relief to learn that he did not

- contemplate raising the fare of 3rd class passengers.

As to the abolition of the half-anna postage for letters, and raising to half
an anna the quarter-anna post-card, as well as the proposed increase of rates on

registered newspapers, 1 cannot do better than quote the eloquent words of the--
Honourable Mr. Hailey himself :

T fully appreciate the objections which I know that this House will feel to altering the

t postal rates, and personally 1 shall be very sorry to see the pice post-card ondg the

alf anna rate for letters sbandoned. Cheap postal communications are of the highest

" importance to this country, and there is no doubt that the faet that we have probably the

cheapest postal service in the world has been of immense benefit in aiding the country’s
progress.’ ‘

One may very well sympathize with the Honourable the Finance Member

that in spite of his personal predilections to the contrary, the exigencies of his

. office the extravagant and erroneous military policy of Government
compel bim to tap all possible sources of revenue.

Before I resume my seat, I congratulate the Honourable Member for the
extremely lacid and frank way in which he has presented the Budget.

Rai Babadur Bishambhar Nath: Sir, I bave to make only a few
observations on the Budget for the year 1921-22 presented for our:
consideration. There is nodoubt about it, that the Honourable the Finance
Member has taken great pains over the subject and bas in his own way
tried to be as economical as he could for which he deserves our thanks.
Surrounded by adverse circumstances he has not been unmindful of popular
suggestions in finding means to make the two ends meet. Indian public
opinion has for a long time pointed towards the cotton goods imported into-
this country for the purpose of taxation, and I am glad to see the Honourable-
Finance Member has fallen in line with the popular agitator, though for the-
present only, with the object of producing additional revenue. It is true, the
stép taken by him is accompanied by great nervousness. He unnecessarily
cries out that in imposing the tax he had no ulterior motive of a protective
or any other kind. Nor in my humble opinion was there any need of the
repeated apologies which he has offered te the United Kingdom. If Great.
Britain rendered services to the rest of the Empire, including Indis, by taking
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upon her shoulders the burden of the war, no less did India do- so for the
sake of Great Britain. I wish the Honourable Finance Member were more
bold and had plainly told Great Britain that the fiscal policy of India would
in future be determined more in India’s interest than that of any other
country. Is not the deficit of 19 crores, which the Finance Member is seek-
ing to make up, one of the consequences, however partial and remote, of the
Great War in which India participated no less in the interests of the Empire
than that of herself? But, as I have said, I am thankful to the Honourable the
Finance Member, whatever his motive, in taking a step in the right direction.

Sir, 1 share with the Government the anxiety for national defence. I am
one of those who would like to be forewarned as well as forearmed. I do not.
believe in an inefficient army, “nor do I believe in the wisdom of digging
the well when the house is on fire. But it is injurious to take an exaggerated
view of a danger, or to create an alarm when there is no ground for it.
Defending his military bills of 58:20 crores, the Honourable the Finance-
Member says: ‘The Government could not be ‘prepared, without the most
careful examination, to agree that in the present state of affairs in Central
Asia with matters standing as they do between ourselves and our immediate
neighbours on the north-west, and indeed in view of certain factors within India
iteelf, a further reduction of our fighting forces in justifiable’. I begto
submit that our immediate neighbours in the north or the north-west have-
always been regarded unfriendly, but they have never dared to beard the
British lion at least on our frontiers, much less can they do now when they are
disintegrated and confused by dissensions amongst themselves. As for the factors-
within India itself, they are only a bugbear. I for one do not see any,
unless you mean the political agitation that is going on in the country. But
is increase in the fighting units, or in other words, the enormous expenditure
on the army the remedy for putting an end to the political agitation, particu-
larly when it is carried on peaceful lines ? Rather it is the other way on.
The more disproportionate the expenditure on the army thé more starved are
the branches of administration calculated to develop the moral and material
advancement of the country. Inadequate education, bad - sanitation, and
undeveloped material and moral resources lead to discontent, which in turn
gives rise to political agitation. The real remedy lies in redressing the
grievances of the people and not in increasing enormously the expenditure on
the army. But it is said the growth in expenditure on the army is due to its
being more eflicient. The Great War has not been fought in vain, it has
given some lessons to us. Yes, one of the lessons given by the war to the:
world is that Indians will always be loyal to England and during the days of
her adversity they will forget their grievances and rally round her like a man.
‘Was not India bled white, in the words of Lord Hardinge, at a very critidal
period of England’s history ? How many European soldiers were left in our
country when the war was goingon? Admixture of British and Indian troops is
desirable, but there must be a reasonable ratio fixed between the two, and the
expenses on the former must not be allowed to be disproportionately large. The-

y of the British soldier has been increased nearly 200 per cent. since 1914,
Ee average pay of the British soldier in India in 1913-14 was Rs. 420 per
annum, and in 1921-22 it is Rs. 1,210 per annum. If the emoluments of the
British soldiers cannot be decreased, why not decrease their number in the Indian
Army and substitute for them Indian soldiers. Do you make our army. more-
efficient by recruiting soldiers practically beyond the British India proper?
Do you make it efficient by not establishing military solleges in India for-
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training superior officers and throwing them open to all the Indisna? Do you

give a sufficient number of King’s Commissions to Indians? Sir K. G. Gupta
has truly remarked in his note of dissent to the Esher Committee report—

* That ever since the assumption of the Government by tho Crown there has been s

- steadily widening difference in policy between the civil administration and the army organiza~

tion. During the last half century, measures have been taken to extend the Indian element in
the higher branches of civil administration, and in later years to introduce the principle of
repreeentation in the Legislative Councils which culminated in the statute of last yesr.
On the military side, however, the tendency has been to make the grip closer, tighter,
80 as not only to keep the Indians out of ull superior positions but also practically to exclude
them frow the artillery and various other services which form essontial gmnchea of the army
organization.’

Sir, the factis that the enormity of military expenditure is complicated and
a chronic disease, for the last forty years has absorbed more than 50 per cent.
of our total expenditure. It requires a careful diagnosis and a more drastio
remedy to stop its parasitical growth than the ordinary pruning knife of the
Honourable Member of the Finance. A word more, Sir, about the proposed
taxation and I have done. The deficit of rupees 19 crores stares rudely in
our face. I agree with.the Honourable Finance Member that it must not
be met by loans. Curtailing our expenditure and increasing our revenues is
the safest course to adopt. But, in doing so, let ns not be hard on the
necessaries of life, particu{ﬂ.rly those of the poor. The net income from the
railways is estimated to be less than what it used to be on account of the
increased wages given to the employees. Here, again, would it not be proper’
to substitute Indian element in place of costly European in the superior
service of the various departments of the railways. pri?enses can thus be
reduced. But anyhow coke, firewood and fodder should not be further taxed.
Nor do I approve of the ad ralorem duty on umbrellas which are a necessity
in this country rather than & luxury. Increased postal rates are equally
objectionable, (l::ltfieularly the abolition of the half anna postage for letters,
and raising to an anna the quarter anna post card.

In conclusion, I have only to request the Government to appreciate the
public criticism a little more than they do at present. I do not like to weep over
the spilt milk, but I cannot help observing that if the Government had not
disregarded the public criticism made in this Council and outside it, in regard
to its exchange policy, had it not persisted last year in the sale of Reverse
Councils, even after it was seriously warned not to do so, the financial troubles
with which it is confronted would not certainly have been so acute as they
are to-day. It is to be hoped that the Government would no longer tamper
with the exchange of the country and would take the representatives of the
public in greater confidence than they have been doing hitherto.

Mr. Mahmood 8'Chamnad Sahib Bahadur : Sir, so much has been said
about this unfortunate Budget there, is hardly any remark left to be offered
by me. Some Honourable Members showered encomiums upon the Honour-
able the Finance Member for the lucidity and clearness with which he presented
bis Budget, though in the very same breath they tore him to pieces for this
merciless masterpiece. Many learned Members baving criticised the Budget
in detail, I would not have stood up, bad I not feared being misunderstood.:
1 am not an expert either in casting » Budget or in criticising it. I shall
not detain the Housg long, but will only make. some. general remarks abouwd

¢
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one or two items. Now in dealing with the Budget let me first of all refer to
the so-called currency muddle which Mr. Bomanji has chosen to call
‘organised loot’.  Is this not after all owing to a miscalculation ? It is true,
this misguided action of the Government has caused severe loss to several
seople besides bringing in a large deficit in the Budget. Can one be con-
emned for wrong judgment, if there was no dishonest motive? To err is
human. The Government is after all human.

The next item that looms large in the minds of the people is the extra-
ordinary military expenditure for which I don’t see my way to exculpate the
Government. Can anyone contemplate with equanimity that a large
Yercentage of the net income of the country is to be spent on military alone?

s this not unprecedented and unparalleled ? Is there any country’ in the
world that spends even half as much on military? When even Great
Britain, which has got a world-wide Empire to dofend, spends only a much
lesser proportion of her revenune on her soldiers, is it justitiable that the Indian
Government should squander so much of their revenue in maintaining an
army which has been condemned as being much more than what is actually
necessary for defending her borders and maintaining internal peace.

Well, another anomaly is : it was said ‘ The actual ,combatant strength foT
the post-war army, at which we arrived last summer, is actually somewhat
lower than that of 1913-14. It is for that strength that we have provided
in the Budget’. If this isso, then how is it that the provision required for the
ordinary charges of the army in India in 1920-21 mounts up to 58:20 crores?
1t is also maid ‘ We have hag to provide 129 lakhs to cover the cost of certain
recommendations of the Esher Committee.’ Let ‘us grant four times that
amount. Even then the difference is very large. Then, what is it owing to?
It has been pointed out that ‘there were two obstacles to -making such
reductions ’, and that ¢ Government could not be prepared to agree that in the
present state of affairs in Central Asia, ete., a further reduction of our fighting
forces is justifiable.’

Now, what is contended is that the present state of affairsin Central
Asin, ete., was brought about not by India but by Great Britain and all the
consequent charges for these affairs in Central Asia, Middle East, Near East,
or wherever it is, must be borne by Great Britain. I do not miean to say we
should not contribute anything to the military expenses of our senior partner
at all. We are paying for our Imperial connection more than many of the
colonies, I think also that India will not object to pay her share like the
colonies when the scheme for an Imperial navy is launched. But what I
submit is, we should not be forced to pay for an unnecessarily large army with
an ulterior motive of subjugating other nations for their oil-fields or anything
else, to sutisfy the ambition of Imperial Britain. Therefore, I say, Sir, this
war estimate must be so trimmed as to make it not much bigger than what is
quite necessary for the defence of the country.

Another suggestion I wish to make regarding the retrenchment of military
expenditure is the reduction of British troops iu India. It has already been
pointed out from an economic point of view that for every British soldier em»

loyed in India, we could employ four Indian soldiers, without any deterioration
i efficiency. 8ir, half the force now maintained, in my opinion, is quite
sufficient for the defence of the couutry and the maintenange of order. More-
over, if we will not send any soldier from India to subdue other countries and
nations, none will ever thin{ of attacking India at all. Thisis & point that

' I
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ought to be borne in mind. My Honourable friend, Dr. Gour, said yesterday that
there was no fear of Bolsheviks coming to India. We would turn them back
and so on. Well, I do not agree with him. For Bolsheviks are not to come
here from anywhere ¢lse.  Such heavy burdens placed upon the poor peasantry
and masses year after year will automatically transform them all into Bolsheviks.
They are not a different kind of creation. Did the Gogs and Magogs of
Russia, the so-called Bolsheviks that pour into the plains of Azerbaijan and
Irak come from anywhere outside Russia 7 to
Sir, other items in the Budgel have already been sufficiently criticised by
many able Members, and so 1 do not wish to sy anything more on them.

Now, as regarde fresh taxation, Iam quite against the iden of burdening
the country with any new taxation at all except ko furas they are protective.
But the items for which the people will alwaye remember us~-by ocursing us
of course—ure the abolition of the half anna postage for letters, raising to_half
anna the quatter amna post card, surcharge on goods traffic, sueh as, five-wood,
food-graing, and fodder, aud duty on cotton umbrella and sugar.

What 1 propose to the House now is to vote only on condition of the
whole military question being reconridered with the help of expert non-official
opinion. Otherwise, reject it altogether. It is trne we have no voice in
military expenditure. But how else can we show our disapproval ? Mere
talking and rpeech-making will not help any more. That stage in passed.
Now we are invited to take an active and substantial part in the administragtion
of the country. Sir, 1 wish, so ax not to be misunderstood, to assure
the House that I am not actuated by any other motive than that of impressing
upon the Government the imperative necessity of curtailing the military
expenditure. 1 may also tell the Iouse that I am one of thase who believe
that the continuance of British connection with Indis is an imperative
hecessity without which the peaceful administration of the country will be
impossible.

Well, many of the Hononrable Members have already committed them-
selves hy condemning the Budget and asking the House to reject it. Now,
as His Exdellency the Commander-in-Chief has given an assurance to comply
with our request, I request the House to conwider well before \'otin$ on the
Budget; as this is the only way of showing our approval or disapproval of the
military expenditure and other non-votable iteme.

Sir, before 1 close, I wish to thank the Government for having allowed
us to express our views on the military Budget, and the Honourable Mr. Hailey,
for his frankness and plain exposition of facte. With these remarks, Sir, I
resume my seat. '

Munshi Mahadeo Prasad : Sir, the financial statenent presented before-
this House is such that we cannot congratulate ourselves on it. It c to us
ke the legacy of an extravagant and indebted predecessor and we, as allwinis-’
teatord, are aeked to make b:g:ends meet. Our task is worse than that of the
‘official assignee of an insolvent, who has the right to ourtail dividend in

roportion to the divisfble assets in his hunds. But we have to create aasets
Por liabilities over which we had no control and with regard to the majority of
which we have no tight to discuss or to vote upon. :

. ¢
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The result of the exchange rate and of the Reverse Councils has been
unfavourable to the country. The discharge of the 1921 T.oan and the makiny
of a provision for sinking fund for other loans, have been staring us in the
face. The depression in trade is another factor demanding solution. It is in
these unt.mva,rg circumstances that we have to provide for a deficit Budget as
I may call it. This deficit is one which had foreshadowed its advent and
had its parallels also in the past. Owing to the straitened financial condition
due to the great war and its after-effects, every one of us had to feel the pinch
on his private finances. Traders in imports who were well off are fecling' the
gravity of the situation due to depression in their respective trade circles. No
amount of argument or reasoning or eriticism seems to save the situation.
We have to face it although very disappointedly. The Honourable the Finance
Member has to be congratulated on the frankness of his statement, but, I am
afraid, as & veteran Finance Member, be might have underestimated the Budget
on its side of receipts. '

The Army Bu(iget and the su(k}en rise in the cost of administration have
been dealt with by the Ilonourable Members yesterday and to-day. After the
* speech of His Excellency the Commander-in-Chief I need not dwell at length
over them. I shall only submit that the general public will feel it with great
disappointment. Our resources for material, industtial and national develop-
ment of the country are curtailed.

There are three stages of a Financial Statement and Budget : (1) Present-
ation, (2) Discussion, (3) Voting on Demand. We are on the second stage.
In the light of the discussion of the Budget we have to formulate principles
and then to vote if necessary on “demands and make provision for getting
more money by taxation.

I am glad to learn that the military expenditure will updergo a review
und revision and I hope the result will be u retrenchment. 1 may remark
that Indian element if introduced on a better footing in all lines and avenues
of service, military and civil, will cause very useful evonomy and bring about
a better relation with the people whowre loyalty has stood test in the Great
Wur. I would also submit that the principle of action should be co-operation
by and to the Government to guide in the future.

As to taxes, I would submit, that the means suggested by the Finance
Member avoids direct taxation and may be acceptable to some. We must -
see all the items proposed and the convenience of the majority of the poor
in levying fresh taxation. ’

The country is poor and its resources should be very sparingly touched.
This is a matter for discussion before this House to-day and also on the 17th
instant when the Bill will be taken into consideration to amend the Customs
and other Acts.

We must try to make retrenchments as far as possible and then find
means for the rest. The taxation proposed should not be permanent, but only
for such time as the conditions may make it indispensable, say for one
financial year. _

In conclusion, I would respectfully submit, that in formulating taxable
heads¥he peor resonrces of the rural pon[i:ltlaﬁon should be carefully considered.
The import duty on foreign sugar should be raired «till more in the interest
of the rural population. Post-cards, balf anna postage and freight on fodder
and fuel should be left alone. I do not agree with Mr. Price on the abolition
of deterrent measure .on export of wheat and rice.

"These ave the few remarks that 1 beg to offer on the Hudget.

. 12
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Mr. B. P. Singh: Sir, after I have carefully heard my friends speak-
ing yesterday and to-day, I need not take up the time of the Assembl
by repeating the arguments already advanced. But, Sir, I think 1t
my duty to endorse the remarks by only making an appeal to the
Members of this Assembly to request His Excellency the Commander-in-
Chief with one voice, to make a singere effort again to reduce the military
expenditure, which I am confident will not go in vain. As regards postal
taxation, I am at one with the other speakers, who have preceded me, in
thinking that the price of the post-card should not be raised and the half
anna envelope should not be discontinued. As pointed out by the Honourable
the Finance Member himself, ‘ cheap postal communications are of the highest
importance in this country’, but 1 disagree with him in thinking thatthey
are a luxury which the country can no longer afford.

Similarly, I cannot refrain from remarking that any increase in goods
rate in respect of such articlee as food-grains, fire-wood and fodder
will tell upon the pockets of the poor classes also. This increase bad
better be avoided. »

_ As regards taxes on matches, I may be permitted to point out that the
taxes if levied as proposed would mean that the price for the inferior class
of matches will be more than that of the superior class.

The last increase in the rates of the Telegraph and the Railway fare
which was brought into operation to meet certain deficits is still in force.
Considering that the word ‘ temporary ’ is very elastic, I would suggest that
the period of the taxation proposed, if at all levied on goods carried by
Railway and postal service, should not exceed one year as it is intended to
meet the present situation only.

I agree to the increase onimport duties on luxuries and liquors and I
would l:ive welcomed them more if it had been proposed that they should
be doubled. '

Rai Badadur 8. P. Bajpai: Sir, the task of the Members of the
Assembly to-day is by no means an easy or enviable one. On the
one hand they bave to prove their fitness for responsible work by
dealing with the Budget as practical men and on the other they have to
gealously protect the interests of the ple by looking carefully into their
economic condition. We are all aware, that the Budget for the year 1921-22
has met with universal condemnation in the Indian Press. It has been
characterised as dismal, gloomy and disappointing.

The epithets will certainly look quite appropriate when we notice a huge
deficit of 18} crores, anprecedented military expenditure of 824 crores against
an estimated income of 110§ crores and fresh proposals for taxation.

To my mind, Sir, no new purpose will be served by entering inte & discus-
sion as to how far the losses suffered are due to the exchange policy - pursued
by the Governmeunt last year. Say whatever you may, the ﬁct remains that
the exchange muddle has done incalculable harm to India’s business and has
brought to the grave many a famous business-housein the country,

Turning to the practical side, I notice with pain that in spite of the protests
of the educated Indians, the military expenditure of the country has been
growing by leaps and bounds.

1t appears from His Excellency the Commander-in-Chief’s h, that
the combatant siwength of the army- has already been rguced. Be
- L]
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that as it may, the fact remains that the military expenditure of
India is out of all proportion to its revenues and must be considerably
retrenched. India cannot afford to spend 60 per cent. or rather more on the
upkeep of an army for maintaining peace and order in the eountry. Iam
quite conscious of the peculiar position of India and am always ready to
support the Government in maintaining peace and order in the country
and protecting the frontiers from the raids of the tribes living on the Afghan
border ; but, 1 think, it is still possible to reduce the military expenditure if
the Government trusts us, if it sees its way to Indianise the army, and if
it throws open King’s Commisions to Indians, who, be it remembered, loyally
stoodu?&' it a8 one man even against Turkey, during the dark days of the war.
I would also suggest that no time should be lost to-raise a citizen army
in India. .

Sir, I feel and feel strongly that the administration of India, both
civil and military, is top-heavy for a poor country like ours. We ought to
et our house in order if we want to® exist. With this object in view, I shall
most respectfully suggest that time has come te form a committee of this
House to advise the Government to retrench the expenditure wherever possible.
It will not do to resort to fresh taxation every year.

India is already over-taxed. 1 may inform the House that Local Bodies
at least in the Provinces of Agra and Oudh, are formulating
schemes to tax the people. Provincial Governments will
also have to devise ways and means to raise money if transferred subjects
are to be administered beneficially.

All this burden will eventually fall on the poor Indian tax-payer. The
condition of the masses is really deplorable. Those of us who have got
landed property know the real state of -affairs.

Nearly 80 per cent., of the people in the villages live on one meal a day
which consists of barley or gram bread and salt. They have practically no clothes
to wear and no houses to live in,  Is it fair, I ask, to tax these people directly _
or indirectly ? 1, for one, say, no. 1wonld have certainly voted against the pro-
posals for taxation but 1 fear I shall embarrass the Government if I doso. I,
therefore, suggest Jhat the defivit may be met partly by floating a loan
and partly by resorting to taxation. The proposed taxation should remain
in force for one year ouly unless the Retrenchment Committee fails to make
definits recommendations to reduce the expenditure. Five crores required
for extraordinary military expenditure and initial expenditure on Ne:ql)elhi
might be obtained by floating a loan. With regard to specific proposals for
tuxation I shall make the following suggestions for the consideration of the
House and the Honourable the Finance Member :

5 p.u.

(1)' The general ad valorem duty may be raised from 7§ per cent. to 12§
per cent.

(2) Duty on imported liquors may be doubled.

(8) Ordinary umbrellas, watches and clocks should not be treated as
articles of luxury. In a tropical country like India, umbrellas are
indispensable for about 8 months ina year. |

(4) Duty on imported sugar should not be less than 15 per cent.

(3) Fodder, fire-wood and food-grains should be exempted from railway
surcharge proposed in the Budget. Fodder and fire-wood are
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already sufficiently costly and it will not be desimble to make
them still more costly.

(6) Half-anna postage for letters and quarter anna  post-cards should
not be abolished. Besides affecting the poor, the proposal, I am.
afraid, will {ive an impetus to the non-co-operation movement. .
Therefore, I think, it will be desirable to abandon the proposal.

(7) Many Indian Newspapers still do not pay their way. I think it will
be very hard for them to bear the extra burden thrown on them by
raising the initial rates for Registered Newspapers.

The Honourable Mr. W. M. Hailey : (On rising to speak was greeted
with applause) 1 take -that manifestation, Sir, as a sign of relief that a long
debate is drawing to its final stage. Now, Sir, T have in my hand so many notes
of what has been said to-day, notes which refer to o wide a vange of subjects,
that I am sure that my Honourable frienlls here will not accuse me either of:
lack of attention or of discourtesy if I must perforce omit to notice many of
the oriticisms which have been delivered in the course of this debate. T shall
make no further prelude; and will go as quickly as possible to my task.
There are some points I shall purposely pass over; I shall not, for instance,
linger to answer the demand made by Mr. Majumdar that we should cease to
take the water out of our rivers for irrigation purposes, instead of leaving
them (as I conjecture is his desire) for aquatic recreations. My Honourable
friend Mr. Sarma must be left to explain his reluctance to give up 26 million
acres of canal irrigation. There is a second class of question, Sir, of much
more serious importance, but which I must also pass by. I cannot notice,
for instance, although I should wish to do so, Mr. Neogy’s claim for a smaller
provincial contribution from Bengal, or, for the abandonment to Bengal of
our jate export duty, amounting to something like 2} crores of revenue; that
must be argued separately since it does not arise explicitly out of the Budget.

There is a third class of matter which T have noted, but which I must also
omit, not hecause it is unimportant or out of place, but because it will fall more
properly into discnssion when we come to deal with a later stage of the Budget
debates. I mean the suggestions that have been rafe such as that of
Mr. Spence regarding the substitution of ﬁimﬁ for a surtax, or that of the
exemption of mill stoves {:ut before us by Mr. Rahimtulla and Sir Jamsetjee
Jecjeebloy ; further, such questions as those relating to the definition of the
size of boxes of matches, or the inclusion of bicycles among luxuries to which
Haji Wazinddin referred. The House will, T think, find it more convenieht
to «ieal with these points when we come to the Finance Bill.

There is a fourth and perhaps the most prolific class of criticism with
which I do not propose to deal, namely, that relating to military expenditure,
Sir Devaprasad Sarbadhicari asked me why I had left it to Hia E?xcellency
the Commander-in-Chief to justify military expenditure. I ask the House
whether it was not proper that I should do s0? When we have with us a
soldier of his reputation, of his administrative ability, and if I may add aleo
of his valme to the nation, was it not proper that 1 should leave it to him to
justify the expenditure which we have decided to put in our Budget for the
Indian army in the coming year ? The Executive Council of India is, at all
events when it comes to face the rest of the world, a united body. Many
'questions arise for discussion within it, and when these qneas.iom appen to
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involve fresh expenditure, they are seldom not passed by without considerable
debate ; sometimes, our debates even go to a length in which our sense of duty
to our views overtakes the dictates of amiability. But, Sir, when these gunestions
have been discussed, re-discussed and decided, then the decision is that of the
Government of India as u whole. I think that some Honourable Members here
sugwested-—at least they seemed to me to suggest—that the claims of military
. expenditure have been so great that 1 was unable myself to defend them.
Now, Sir, T have refrained from defending them, not becaunse I could not, or
would not do o, but exactly for the reason T have given. It is the constitu-
tional provedure at Home, and it should, I think, be the constitutional procedure
here that each head of expenditure should be defended, not by the Finance
Member, but by the head of the Depurtment which that expenditure concerns.
1f that practice is correct, military expenditure could have no abler, no more
responsible exponent, than His Excellency the Commander-in-Chief.

Now, having cleared away these preliminaries I come to one criticism of
which we have heard a great deal 4n the course of thisx debate, and which
I must angwer. 1 ventured, when I addvessed this House on March the 1st,
to refer to the increased responsibilities of this Council in regard to the
Budget. I pointed oiut that Government no longer had the undivided res-
ponsibility for it. That statement has been criticised by more than one
Member ; it has been asserted that the responsibilities of this House really come
only to this, that it is asked to provide taxation, while it has been denied the.
wwer to vote on the great bulk of the expenditure proposed to it. We
}la.ve had pat to us various calculations as to the proportion which votable
bears to non-votable expenditure. Mr. Rangachariar told us there were only,
sy 24 crores of what lie turned ‘touchable’ expenditure. Mr. Joshi said
there was only one-fourth ; I think that was also repeated by Colonel Gidney.
Now, Sir, 1 have had an exact calculation made by my friend Mr. Aiyyar,
and I think the House would be very well advised, when it desires an exact
statement of facts and figures to do what we always do in our Department and
that is implicitly to trust Mr. Aiyyar. His caleulation is, that the votable
expenditure charged to revenue ix Just over 94 crores, and that charged to
capital i 18 croves, total 113 crores. Non-voted expenditure charged to
revenue. is 105 crores, and charged to capital about 6 lakhs, making a total of
just over 105 crores. The law has heen framedmot by us, but by Parliament ;-
and these tigures will, I think, dispose sufficiently of the charge that the House
is allowed no sufficient voice in the expenditure'of the Central revenues of
India. Now, Sir, as to the second point. One very common charge against
-our Budget proposals is that, though we put it forward as a Budget of
economy, it is really o Budget of extravagance. Mr. Venkatapathiraju even
went so far as to use a term which has heen nsed a good deal in England,
but of which I am proud to say we have heard less in India ; hé accused us of
squander-mania. Frequent references were made in the course of the debate
to the new departments we have added, to the constant new officials we have:
appointed, and that in a vear of deficit. Now, Sir, what new departments
have we added ? Arrangements are heing made for the constitution of the
Industries Department under my Honourable friend, Sir Thomas Holland.
Does the House desire that we should not proceed with the proposals of
the Industries Commission? I may point out that that department when-
constituted will be smaller in size than the temporary Board of Industries
and Munitions of which: it will take the place. Reference has been made to
our extravagance in appointing an officer who is called the Inspector of. Offices.
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T was astonished to hear that criticism coming from gentlemeén from Bengal
because the officer in question was employed by the Bengal Government
and by the High Court, and Bengal gentlemen should know the value of
such a post. We created it on the report of the Llewellyn-Smith Committee ;
we agreed with that Committee in believing that this appointment would not
only be invaluable to the Eroper working of the Secretariat, what is more import-
ant, we considered it likely to assist us in effecting cunsiderable economies.
Now, if it is put to us that an officer is likely to effect economies and
the officer is not, although he is an expert, unduly expensive in himself, are we
to refuse to attempt . these economies? 1 may say, I think, with authority
that one result of the appointment of this officer was that we were able to
use his services in an examination of the strength of the temporary staff
which was kept up in several branches in Sim%x, and T think a saving has
already been effected of about two lakhs of rupees in one department. If
the House would like after that to voke for his removal, it will still have

an opportunity of doing so; but I think that it would not be well advised if
it did.

Then, Sir, we are told that lour own administrative budget shows
extravagance because we have not allowed for the fact that the mdvent of the
Refoims will result in many of our departments having reduced work. We
are told that the Education Department must be reduced. that the Revenue
Department will have little to do, possibly even that the Home Department,
can be cut down. That may be so, Sir. For the present, however, I can
say that with some considerable experience of the Government of India—for
1 think T first officinted here in 1899—-and also with some experience of
administrative work in the provinces, I have not myseif known a time
-when work has been so persistently heavy, as it is at present in the
departments of the Government of India. The rearon of course is this,
that we are changing all our arrangements, we are breaking up all our old
rules ; and it would be difficult at such & moment to make reductions in the
staff. When we see the effect of the Reforms, then it will be time
to consider retrenchment in the Secretariat offices. But I can give the
.House an assurance, an sssurance born of wome experience and of the
possibilities of effecting economy, that just at the present moment it would not
have been possible for us to budget definitely for a reduction.

Then, we have been further told,—I do not want to dilate upon the
point, Sir, since Mr. O’Donnell has already dealt with it—we have been told (I
think; by Mr. Rangachariar in particular), that we showed no signs of firmness,
no spirit of economy, in the large increases we have given to our establish-
ments. Mr. Rangachariar traced the whole of our miserable downfall to the
concessions given to the superior services. Now, let me repeat again to the
House the figures which go to form those increases. The Imperial services
have received 1 crore and 10 lakhs ; the Provincial cervices } crore, and
subordinate . services, Imperial 4} crores and Provincial 6 crores. Now, 1
ask again, with Mr. O’Donnell, does anybody seriously pretend that these
‘large increases to the subordinate establishment were due to the greed of
our Imperial services? 1 remember the debates in the Imf)erial Counoil
on the mubject of the Post and Telegraph services. 1 recall how
we were told thate we were deliberately starving these wunfortunate

[

[



. GENERAL DISCUSSION ON THE BUDGET, 87

men. The Honourable Member says: ¢ You should have been firm* from the
first,’.and bis speech almost carried an implication that those who organised
industrial labour or took up the cause of our subordinates (shall I say Mr.
Baptista and Mr. Wadia ?) were in a species of conspiracy with the bloat-
ed bureaucrat. for raising wages all round. I advise any one who argues
like this to try a similar firmness in his own domestic circle or in his own
factory, and then see the result ; we tried to be firm on one or two occagions in
connection with our own subordinate services and we were forced to give way,
and T doubt not thata similar experiment elsewhere would have the same
result. Finally, on this particular point, I merely wish *to repeat what
I said in answer to a question this morning. I take no great credit for it in
any way, but I do quote it as evidence of the spirit with which we
drew up this budget, v1z., that although departments had already cut down
their demands as low as possible, they were still further reduced by my
department by another 84 crores. As for the future, Sir, we have been asked
whethes we intend to have a Retrepchment Committee. Well, Sir, we have
the Standing Finance Committee of the House; and 1 would suggest that,
before the House appoints another Committee or asks for the appointment of
an outside body, that committee should first see what it can do in the way
of retrenchment. There are all our figures before it; we are willing to meet
it as often as it cares to sit and supply it with the fullest information ;
and I should honestly welcome a report from it regarding the possibilities
of present retrenchment. Meanwhile, Sir, we have to prepare a budget.
We bave been offered many solutions of our difficulties. In regard to the
Army, for instance, we have had proposed to us the wholesale substitution of
Indian officers for British oflicers (though indeed their pay is the same), and
the substitution of a territorial force for the regulars engaged for -internal
defence. But I must come back to this point, that we must have a definite
budget for the present year. What we require here and now, Sir, is not
visions' but provision of funds ;and I have to ask the House what provision
it will make. .

Now, let me leave the expenditure criticisms and come to the larger
uestions of finance. Before 1 doso, I want to clear from the minds of
onourable Members some doubts that may have arisen from certain

remarks that have been made to-day, and which are of sufficient importance to
claim attention here. Mr. Samarth criticised strongly our manner of showing
all Post and Telegraph expenditure in the revenue account.  As I said in my
Budget Speech, we are going into these figures with the aid of experts
from Home, and when we have made a proper separation of capital from
revenue expenditure, we shall be able to initiate a proper capital account. 1
can relieve Mr. Ginwala’s mind regarding the provisional nature of the sum
assigned for expenditure on military police in Burma. <I cannot, however,
give him any kind of hope that we can give Burma the interest on the
rice money. I think the general feeling of the House will be that Burma
has been lucky to get the whole of its rice monev, and should be content
with it without asking the interest on it also.

Mr. Kamat asked us what we propose to do with the interest on the Gold
Standard Reserve and with the 8 crores interest on the Paper Currency
Reserve securities. The former interest of course "goes to the Gold
Standard Reserve iteelf, the Intter by the law passed last September will
go to the reduction of our unbacked Currency Bills. T can. reliove
‘also Mr. Spenfe’s mind of the doult he expresse® in regard to our
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exchange transactions with the War Office. These are adjusted entirely
at the current rates of the -day. He asks ns to amortise the 3} per cent.

loan. Now, Sir, with regard to that, I can only inform the House at this
stage that we have agreed to meet experts on the suhject and to see what steps
can be taken to improve our '3} per cent securitier. For the present, I

can promise no more than that. He suggested that we should return

to our former practice of investing a moiety of our Paper Currency Reserve
in railways. There was, Sir, a time up to about 1896 or 1897 when we had

42 per cent. of ofir reserven in our own securities, but at the time when war
broke out, we only had 10 crores in ouy own sccurities, against a total note

issue of 75, 1 would refer him to our discussions on the Paper Currency

Act of last September; it was then decided to limit our investments- in

our own securities to 20 crores. To exceed that figure would require the

alteration of a law which was, I think, accepted at the time as a sound and

suitable disposal of our paper currency resewe investments. One other point

Sir Jamsetjee Jeejeebhoy suggested that the London money-market might be

more generons to us in the matter of loans, because we had farge funds - there

which we gave out from time to time on loan to the market. T think

that he has in hix mind recollections of a controversy of some years ago.

At all events, I can say that at present we keep in London little more than

till-money ; our usual balances there are not more than 4 or 5 million, and 1

do not think there has been a time in these twelve months when our balances

have been greater than six. With the constant demand on the Secretary of

State for current payments, that leaves very little margin for making loans to

the London money-market.

Now, Sir, as regards the larger question of exchange which has been wso
much debated in the course of this discussion. Many critics have not aceepted
my claim, that our own exchange policy®has not been responsible for the
sment. trade depression, for the present excess of imports, for the present

efect in exports. Mr. Jamnadas in perticular,—and I think he found
support from Mr. Shahani and am certain that he did from Mr. Shabbuddin
—told us that our artificial rate of exchange has hampered export. Well, Sir,
this is a matter of opinion. But in order that the ?‘;num may form a correct
opinion. T would like it to remember that before the Currency Committee
reported the rate of exchange was already 2+ 4d. and that when silver subse-
quently rose, exchange must almost inevitably have risen in any cace. The
responsibility thus cannot he entirely ours. There was a high rate at the time
that we adopted our policy, and that would inevitably have been followed by
even a higher rate even if that policy had not been adopted. Mr. Jamnadas told
us also that our anticipations that the balance of trade would remain in our
favour was shared by no one; he told us indeed that we were fully warned to
the contrary. He told us, in particular, that Mr. Dalal had so warned us.
Well, 8ir, 1 took the trouble after hearing his speech to look up the Minority
Report again, and I should be very grateful to m if he were to point out the
passage in question, for it has escaped my search. I helieve there was a general |
opinion in India that we were in for a trade boom which would last for a good
twelve months ; if warnings were delivered to ns at the time regarding the
. evanescent nature of the prosperity which we saw before us, then they were so-
few and rare that, 1 am afraid, they escaped not only our attention, but that of
most other people. Now what are the real facts regarding what some Honour-
'sble Members here Bave ealled the exchange muddle? Mj.. 8.’Chamnad:
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went, further and applied an expression of which we heard a good deal some time
ago, namely, ‘organised loot.” Well. 8ir, if Mr. 8.’Chamnad wishes to use that
expression again, I would strongly advise him to look up the answer I gave
to a question which an Honourable Member put me two or three days ago,
and read carefully through the names of the gentlmen who hastened to
profit by this ‘organiced loot.” I see, Sir, my Honourable friends from
Bombay appreciate the meaning of my allusion! But the question I have
set myself, and propose to answer now is this; what has been the effect of
what has been called the exchange muddle, on the budget of this year? 1am
not. talking of its effect on omr sterling resources, nor of its effect on our
commitments for the future. I ask what bas been its effect‘on the budget of
the present. vear, because it is the present vear’s budget on which we are
now debating and with which we have to deal. A great deal of pre-
judice has  been created throughout. the country,—1 am not going
to charge gny particular Member of this House with this—but a great
deal of prejudice hus heen created by statements that we have lost a vast
number of crores by selling our Reverse Council Bills, and have a large
deficit in consequence. Well, I want to put that to the test. How much
additional taxation have we been ob}ige(l to propose now on account of what
some of our friends described as our mistakes in regard to selling Reverse
Councils? Let me take the items. You have H4 crores of loss on exchange.
That of courss is not due in any way to our Reverse Council policy. That
merely represents the nctual cost that we anticipate -we shall have to meet
in sending money Home. We may, as Mr. Spence says, have under-estimated
the cost, but the cost will not be in any direct way due to what we did last
vear. Then you have 2} crores increase in interest charges owing to the larger
issue of Treasury Bills to the Paper Currency Reserves, and 3 crores loss owing
to the ear-marking of interest on Paper Currency Reserve investments to
the discharge of our Treasury Bills iesued to the Paper Currency. Now
little, 1 will not say none, but very little of that can be attributed to our
selling of Reverse Council Bills. This loss is due mainly to our carrying out
the Currency Committee’s recommendations in another matter, that is,
the substitution of Indian Treasury Bills for British Treasury Bills and the
-ear-marking of the interest to the reduction of created securities. The only
portion of next year’s deterioration which can be attributed to the Revorse
Council Bills policy is the interest on that portion of the issue of Indian
Treasury Bills to tjne Paper Currency Reserve which exceeds the deficiency
in the reserve due to the re-valuation. That, I submit, is.an accurate state-
ment of the case. Well, Sir, that loss may come to about 75 lakhs a year
at most, perhapsn little less. ‘

Therefore, I would ask Honourable Members here and their friends outside,
when they hear people talk of the'way in which Government has thrown
crores of mpees into the sea, and adding the implication that because we
have thrown these millions of rupees into the sea, we must have to tax the
country heavily for it,—if they hear such insinuations, .1 beg that they will
stamp them as incorrect.

So far I have been dealing largely with questions of controversy, and
points of difference arising out of the acceptance of the Currency Committee's .
policy and our manner of trying to make that policy effective. The vital question
to many Members however is rather this; what has been the effect of that
policy after: all on the mercantile community ¥ What @n we do to help the.
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importers in the difficulties in which they are now involved ? I think that the
mercantile community, whose views were expressed by Mr. Price, found perhaps
at the same time their fullest exponent in Mr. Manmohandas Ramji.
Mr. Ramji strongly deprecated the use of certain expressions which ocourred
in the speech which I made on the lst of March. He said that I had
attacked Indian commercial morality. Now, Sir, I have never attacked Indian
commercial morality, and nothing that I said on that occasion could justify
the assertion that 1 had done so. What 1 did say was, that commercial
morality in my opinion would forbid wholesale repudiation. I added that if
there were wholesale repudiation it would affect India’s international credit.
T hold to both those statements and it is not necessary for Mr. Ramji to
remind us that the credit of India’s merchants stands as high as that of an

merchants in the world. 1 will not admit that I attacked or meant sto attac

the morale of India’s merchants; for I am well aware of the high morality
that prevails in the best commercial circles in this country, and should not
seek to disparage it. 1 am glad of one thing at all events, i.c., that
Mr. Manmohandas Ramji has repudiated a suggestion that was made to
Government, namely, that Government itself, in other words, the general
tax-payer should bear the losses of the difference in exchange owing to the
fact that Government has not made good its policy and has thereby led
importers into entering into large bargains which they cannot now comply
with. Lest the House should misunderstand anything that has been said on
the subject, I desire to add that that proposal was not put forward in a
Resolution placed before the Associated Chambers of Commerce. 1 under-
stood him (perhaps incorrectly) to say that he had noticed that I had thought
fit to attend a meeting of the Associated Chambers of Commerce and, Sir,
if 1 did think fit to do so, I have no doubt that there are a good many
commercial men who will agree that it ir & good thing that Government,
purblind and hidden away in the cloistered recesses of Delhi and Simla,
should send Members down to attend such Conferences. The proposal as I
suy was not put forward to by one of the Chambers of Commerce,
but was mentioned to the Conference as having been recommended by the
Bat Narain Association of Karachi. 1 gather that Mr. Price, who also spoke
on the same #ubject, is in accord with Mr, Ramji in repudiating that

proposal . . . . :
Mr. E. L. Price: 8ir, I never heard of the suggestion hefore.

The Honourable Mr. W. M. Hailey: I am sorry, Sir, if I introduced
Mzr. Price’s name; “if he has hitherto not heard of the proposal, then if when
he gets back to Karachi that proposal is put “before him, 1" feel I shall find
another siipporter.

Repudiating then this suggestion, Mr. Manmohandas Ramji put forward
his own remedy. He suggested that we should convene a committee which
would represent both shippers and importers and should seek from them a
solution of the present difficulties, great difficulties which everybedy acknow-
{edges to exist. The present dithculties between the importers and the

ome o ’

Mr. Manmohandas Ramji: If I may be allowed to say ane word about-
it, I never asked the Government to call a committee. I said we attempted
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to ask the Chamber of Commerce to come to some arrangement. In my first
statement I said that we had not approached Government and would not
approack (Governient,

The Honourable Mr. W. M, Hailey : 1 am sorry Sir, if I misunderstood
the Honourable Member and I can then very easily pass from that point, for
I feel that from him I have support in the belief that divect action by Govern-
ment could not very profitably be taken in that counection. Mr. t‘;rice, Sir,
appealed to us in feeling terms to do what we could to set this unhapp
position right. Now, Sir, I was moved, and no one could help being movu{
by that appeal. Need I say that if we could see any remedy, if we could
wee any solution, in any action that we ourselves could take, we should do our
best to adopt it? It is only because we have mnot ourselves seen any
immediate solution for the present trade depression in any action that
Government could take, that we have decided that for the present we
must remain inactive. I admit that it is not a happy conclusion, or one
which we can welcome.  But Mr. Price put before us ({eﬁnite and concrete
proposals. He does not believe in any system of international credit. He
believes, however, that we could restore the position by removiug the restric-
tions on the export of food-grains. Now, Bir, the House is already aware
from debates thap have taken place in the Council, that the restrictions on
the export of rice at all events are little more than nominal. As regards the-
restriction on the export of wheat, I would remind the House that in a Com-
munique issued by us we announced that we would allow not more than
450,000 tons to go out before the 31st of March, and therefore we have felt
ourselves bound to maintain that restriction up to that date. If the Honour- .
able Member can do anything to convince the urban interest that restric-
tions on the export of food-grains are a bad thing to India, let me tell him
that .he wouldpo have a supporter in the Finance Department. For the
restriction is not a financial -one at all, Sir, it was impose(f purely for adminis-
trative purposes. Then, Sir, he would re-introduce the tax on silver. I only
want the ﬁouse to realise that strong as was Mr. Price’s ¢ondemnation of
the evil effect of the free import of silver in weakening our exchange, its
actual effect on the balance of trade is not so great as the warmth of his
condemnation would lead one to suppose. In the month of January, the
import was valued at only 78 lakhs of rupees. I cannot believe that
78 lakhs of rupees would have any permanent or pronounced effect on the
balance of trade. If the import goes on, however, it is clear that it might
have a very real effect on the balance of trade; and I should then have to go
down to {Sombay, which has always been a very strong advocate for the
free import of silver,and which resents our touching in any way the pre-
cious metals,—I should have to go down to Bombayand ask them whethet
they thought it was advisable to re-introduce the tax on silver, Then, finally,
it is suggested that we should remove the export duty on hides and tea. -
That is a proposal which has found an answering echo, Sir, from Mr. Spence
and Mr. Pickford. I shall say little about that export duty here, because
other occasions will arise in tge course of the budget debates. I would
only remind the House here that it would cause a gap of about a crore and a
half of rupees. It may be true, as Mr. Pickford says, that we are unduly
O{rﬁmistic in hoping to get that revenue this year from hides and tea; but
the immediate point for mé is that something  up to a crore and a half of
xl;upees would disappear from the budget and would have to be made up some-

oW. R
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Now, Sir, T come to another important question, also a question, which
has Leen a great deal commented on by men highly qualified to speak on the
subject in this House, I mean our provision for railways in the coming year,
Sir Frank Carter, no doubt, voiced the universal opinion of the Presidency-
towns, when he said that our proposals are entirely inadequate to meet the
pressing demands for Capital expenditure on railwaye. That is certainly the
view which hasx been largely held in the Press. It ix the view which has
been pressed upon us by the Chambers of Commerce. I do not, I mav
say, agree with all Siv Frank Carter's figures. He has told us that we had
never acted up to the recommendation of the. Mackay Committee that
we should spend 124 millions & year. But in 1913-14 our budget was
124 millions, followed by an appropriation in 1918-19 of 174 millions
and in 1919-20 of 21 million £. He hoped that we would not reduce
that small provision of 15 millions which ix put in the budget. I see no
reason why we should do so; if the House accepts the provision, nothing
short of a national calamity hould make it necessary to remove it. As we
ourselves recognise, it is not a magnificent provision for railways; but 1
must again &ut to the House the difficulty of rising fresh sums of capital
money on a large scale unless we are prepared to pay exorbitant rates for it.
I must again put toit, as I hadto put to it in the course of the debate
on Mr. Rangachariar’s motion the other day, the effect which such a
measure would have on our 8 and 34 per cent. securities and therefore,
on the immediste credit of the Government in its loan market. For the
present, therefore, I can see no chance that we should be alde to incrense
that sum of 15 million £.

I have been dealing with loans. That brings me to another sug-
estion put foyward to-day, a suggestion which I hope has made tlf;é
ﬁlood curdle of every wsound and orthodox thinker in this Assembly.
It is the proposal that instead of tryving to make our accounts square
this year either by reducing our expenditure or by increasing our revenue
we should meet our immediate obligations by a loan. I have already
given to the Ifouse the reasons why I think we rhonld not raise even
for productive purposes a larger loan than that which I have placed in the
Bm}get, and those reasons, of course, apply with even greater force against
any  extension of our loan programme, in order to meet recurring expen-
diture. If, as a matter of fact, we were not successful in extending our
loan, then we should be obliged to supplement the deficit by Treasury Bills,
in other words, by adding to our floating debt, and if we conld not raise
Treasury Bills, we should have to resort to printing unbacked currency notes.
I had ventured to hope, that on March 1st I had put forward the arguments
against any such unsound and unhealthy way out of our difficulties with sufficient
force and emphasis to prevent such suggestions being repeated. May I ask Mr.
Sircar and gdr. Shabani, what, if we attempt to meet our difticultiex
by loan now, what we are going to do next year? You may make some
retrenchment ; but that cannot meet the whole case; and if you are geing
year after year to meet deficits by loan, you are adopting a course whicﬁ
m would not follow in your own domestic finance, nor in your private

iness finance. 1 maintain that youn are not justified in urging Govern-
ment, responsible as it is for the general finance of this vast country and all
that this implies, to adopt & course which you would rightly consider
unsound in your privute concerns.
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Now, Sir, 1 havespoken at some length, because I have been anxious to meet
the points that have been raised by many Honourable Members. But the House
is entitled to stop me with a definite question. It ix entitled to sy, ‘ You
Lave heard what we had to say on the subject of your proposed expenditure
and the arguments we have used against vour proposed taxation; what
are vou now going todo? Are you going to reduce your military hudget?”
Are you going to cut down military and avil expenditure sufticiently to make
it unnecessary to proceed with your scheme for increased taxation, or at all
events, to reduce consfdetably vour scheme for increased taxation ?° [
appreciate fully the fact that-many items of our proposed taxation have been
opposed in the debate in this House. T appreciate that onr proposals in regard
to the swrtax, co far as it embraces tirewood, fodder and fuel, are not in favour.
1 realise that our proposals in regard to postage have met with strong
criticism. There is, on the other hand, except in details, little opposition
towards the prolpoml increase in tariffs. 1 do not think that the House can
ask that 1 should give an immediate answer to-day on the question of what
immediate action we shall take. 'We have, in the first place; to await the
results of the numerous amendments of which we have received notice in
regard to the demands for grants; that is to say, we.want to get through the
‘supply’ stage first of all, aud see how far our proposals for expenditure
willl stand the votes of the Assembly. 1t is only when we have finished with
demands for grants, that we can be in a position to make an announcement to
the House as to the effect of these votes on our proposals for taxation.
That, Sir, is my answer to that immediate question. '

1 must now detain the House no longer. I am beginning to feel that I
perhaps stand before vou to-day in a double capacity. When I spoke on March
Ist, I wan only the Finance Member. But my family, who T am glad to sy,
keeps me up to date in these matters, informs me thata newspaper has stated
since then that T am the ‘enemy of mankind.’ Now, Sir; I do not resens
Press criticisms, for I have always found myself that they supply one with
just that touch of humour which is necessary to carry one through the
sometimes dull routine of official life. But I mind it the less, on this occasion,
because. the House has not approached this Budget, nor we as its author,
in at all the same spirit, 'I‘Ee House has approached the Budget in a  spirit
which T am glad and proud to welcome. If I refer to the matter at all, it
is onlv because I have detected outside this Chamber, and 1 think once or
twice also in thix Chamber, a suggestion that we on ofir side were not ROrrY
to be able to place upon this House their share of the responsibility what
some here have called this gloomy and unsatisfactory Budget. Now, Sir, if
anybody here in this House really feels this, I say that it would show
a less generous spirit than I have been accustomed to find in this House.
Wethe representatives of Government here are not able to dissociate ourselves in
any way from the Legislature iy which we rit and for whose support we must
now look. It is because we feel this, that we hate been perfectly frank with
the House, perfectly frank and perfectly honest. We have put forward a
Budget which -we -believe to be honest throughout, honest in its attempt to
take a broad view of our difficulties, honest in its attempt to keep down fresh
expenditure for the present year, honest in its attempt to place the burden
on the shoulders that can best bear it. I say that we have done our best to
be honest with you ; and I protest against any suggestion that we can now take
up any attitude which woul(i’ dissociate our interests from yours. I realive, Sir,
that there may bLe many pointsa in which this Housg will differ from ue
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in regard to taxation. There may be points in regard to which they may
desire to curtail our expenditure. But I can only hope that as Carlyle once
finely raid, though the difference between us may remain, it will remain a
difference of opinion enly. Let no oue believe foran instant that our objective
and your objective in this or any other matter is, or can be, different.

Rao Bahadur T. Rangachariar: May I poiat out, Sir, with reference
to the statement of the Honourable Mr, Hailey as to the figures for voted
and non-voted on page 123, we find that 24 crores 55 lakhs are submitted to
vote and 104 crores and 13 lakhs are not submitted to vote.

Mr. A. V. V. Aiyar: May I draw attention, Sir, 'to the footnotes on
pages 116 and 117 of the Budget Statements which show that there are large
items of expenditure inclusive of 58 erores on account of working expenses
of railways which are shown as voted and appear as deduction from revenue.
If these items are taken iuto account, the figures quoted by the Honourable
Mr. Hailey are quite correct.

The Assembly then adjourned till Wednesday, the 9th March 1921.
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